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shall not take up another item, the 
motion by Shri Shyamnandan 
Mishra.

We are postponing this discussion 
till tomorrow.

IS tors.
MOTION RE VIOLENT INCIDENT 

IN CALCUTTA IN WHICH SHRI 
JAYAPRAKASH NARAYANA’S 
CAR WAS ATTACKED AND 
SHRI SAMAR GUHA, M.P SUS
TAINED INJURIES.
MR. DEPUTY-SPEAKER: We shall 

not take up the motion by Shri 
Shyamnandan Mishra.

*t*r: <TT
fNfopr $  fat* pr wrt si*

1 <n**r art fatf m  
tjpwhr *rv f^ T  mtc 1

MR. DEPUTY -SPEAKER: After
the hon. Mover has? moved his 
motion.

SHRI MADHU LIMA YE* Notice
MR. DEPUTYjSPEAKER: I do not 

think that there is any need to be 
hard and fast on this. You can give 
it now.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Mr Deputy-Speaker, 
I beg to move:

‘This House deplores the recent 
violent incident in Calcutta in 
which Shri Jayaprakash Narayan’s 
car was attacked and a •member of 
the House Shri Samar Guha and 
his colleagues sustained injuries.”

One had expected that a motion of 
this nature and on this subject would 
be brought up by the ruling party 
itself and more particularly by the 
Prime Minister who happens to be 
the Leader of the House. In fact it 
is the function of the Leader of the 
House to rise to such occasions and 

and ad <** behalf of the entire 
symbolishing the unity and 

m e m m  in the entire House and

certain fundamental values which 
underlie our democracy. But she 
had not done so.

Our regret at the Leader not rising 
to certain occasions has taken the 
form of a motion which we have 
recently tabled saying that the hon. 
Leader of the House is not performing 
her functions. Perhaps the hon. 
Members of this House are not aware 
of the fact that many leaders of the 
Opposition have, already associated 
themselvies with this motion which 
is currently awaiting approval and 
permission of the Chair.

One had however, thought that at 
least on this occasion the. Prime 
Minister would not be found wanting 
in performing her duty.

If any party should have the 
greatest vested interest in the rule 
of law, it should be the ruling party 
but that can happen only when the 
ruling party happens to be of true 
democratic intentions and character. 
It is the fascist regime which wants 
to destroy the system which throws 
up that regime and it is the fascist 
regime which is not interested In 
sustaining the rule of law. So if 
anywhere the rule of law* is found 
to be in jeopardy or threatened, 
I think, it h  the duty first and 
foremost of the ruling party and of 
the Prime Minister to come forward 
with unreserved condemnation of 
such a threat. That has not happened 
In this case and that does not seem 
to be happening on any other 
occasion too.

Here is Mr. Jayaprakash Narain 
whom my hon. friends on that side 
in season and out of season seem to 
be condemning. They seem to think 
that the only way to keep them 
politically alive is to look nice in the 
eyes of the Prime Minister and not 
in the eyes of the people of this 
country. They seem to forget that 
they have their unbilical link with 
the people of the country. It I* not 
enoujh that they pletse theif masters 
Jww; th*y must ttQ* «pt*k •I***1*1
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their conscience. When I say so I 
do not lose sight of the fact that there 
are some hon’ble Members even in 
the ruling Party who had unreser
vedly condemned the attack on JP. 
Two of them Mr. Krishna Kant and 
Chandrasekhar who belong to the 
other House had expressed their 
views in regard to the incident that 
had taken place in Calcutta. Have 
you got the courage to speak against 
that voice of conscience of Shri 
Krishna Kant and Shri Chandra
sekhar? There was also the voice 
of conscience of Mr. Mohan Dharia 
who made the severest indictment 
Of this Government. The indictment 
of Mr. Mohan Dharia had gone on 
unchallenged and unrebutted con
firming all the allegations that the 
so-called irresponsible Opposition on 
this side had been making.

With what face are you going to 
meet the people of this country? To 
my mind in a democratic country 
With a peaceful heritage and tradi
tions of India, there can hardly be 
any subject which could demand 
greater attention of this lion. House 
than this one. What did you find 
yesterday? In a very amazing 
spectacle in one way and very 
agonising in another, when one of the 
victims of this fascist attack. Prof. 
Samar Guha an hon. Member of this 
House, was speaking, he was sub- 
looted to constant jeering from the 
Other side of the House. That is how 
you treat a subject like this.

This party has got scant regard 
for democratic values. Now their 
mask is wearing thin. This incident 
Which I have described in my reso
lution, had indeed an unusual, 
ominous significance. It poses certain 
questions which have to be answered 
by this House. What would happen 
H Mr. Jayaprakash Narayan suc- 
cttmbed to one of these threats to 
w&eh he is being subjected and to 
*Kk§» he has been subjected during 
Shi course of the last t* years? Had 

him  *n Isolated incident of a 
ft**kiah nature one eowM have 

' jgnortd it Bat this comes in the

wake of a series of such incidents 
to which he has been subjected 
during the course of the last 1| years. 
Would this House forget for a 
moment that the peaceful procession 
led by Mr. Jayaprakash Narayan on 
the 5th June 1974 at Patna was 
subjected to a firing undertaken from 
the house of an MLA belonging to 
the ruling party? That MLA found 
himself lodged in jail, but have you 
gentlemen on the other side, asked 
yourselves the question whether 
your party has taken any action 
against that member and where the 
case stands now? The firing had 
resulted in injuries to 21 persons in 
the procession and the officials of 
Patna on that day were shaking in 
their shoes that if the results of the 
firing were made known to the people 
who have assembled there in lakhs, 
there could be very serious reper
cussions. But Mr. Jayaprakash 
Narayan quietened the entire crowd, 
although such a serious incident had 
taken place, and nothing untoward 
happened. Why was the firing 
resorted to on the procession? Later 
Mr. Jayaprakash Narayan was 
subjected to blows on a second oc
casion when he led a march on the 
4th November at Patna. Ultimately 
the Home Minister had to express 
his regret about it. But it was a very 
reluctant Home Minister who ex
pressed regret when the entire House 
'wanted that there should be some 
explanation for the silence on the 
part of the Prime Minister and the 
Home Minister on the sad incident 
at Patna.

This was the second incident. The 
third incident has now taken place 
at Calcutta.

I have mentioned in my resolution 
that Mr. Jayaprakash Narayan’s 
car was attacked. That is the 
wording, but my intention is clear 
and unmistakable. No one wants to 
attack a car. The attack is always 
on the occupant of the car. Nobody 
has got any animosity or hatred 
abainst the car, it is only against 
the occupant. My friend says that 
tSie car, in fact, has became a very
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lovable thing after it had been 
adopted as the people's car by the 
sponsor of the Maruti Project! So 
the car could not have been the 
object of the attack. The target of 
the attack was clear. When the 
target was clear, the House should 
also have been unmistakably clear in 
its condemnation of the incident. But 
the other part of the House has been 
offering all kinds of resistance to 
such a discussion taking place in the 
House.

But haw did this very House 
behave on the occasion when a man 
with a pistol wanted to force his 
entry into the court room at 
Allahabad on tbe 18th of Match? 1 
stood my ground, and now 1 have 
proved to be correct, that it could 
not be definitely stated that the 
Prime Minister happened to be the 
target of the attack on the 18th of 
March. It might be the presumption 
in the circumstances that the Prime 
Minister could be the target of the 
attack. But one could not say it for 
8Ure that the Prime Minister was the 
target of attack; the target of attack 
cofild be the judge or the opposition 
leaders too. Now, what has it 
turned out to be? Shri Govind 
Mishra, the man with the pistol, has 
openly declared that he had 
sympathies with the ruling party, 
and &U the old files could be produced 
in this hon. House, if so required, 
to show that the paper which he was 
editing had been supporting the 
ruling party. How that person had 
been absolved of all criminal 
intentions; that is the statement made 
by the police officers. So, who has 
been proved to be correct? But, on 
that day, the sheepish flock on the 
other side wanted to declare that the 
target of attack was the Prime 
Minister of Jhdia. Even so, the entire 
House rose to the occasion, and the 
entire House demanded greater 
security for the person of the Prime 
Minister.

But when the occasion comet, when 
Shri Jayapwfcash ffarayim it t o t -  
ened, the other sido erf the House

callously resists any attempt at 
bringing up a motion on that subject. 
If for any legal, constitutional or 
political reasons, they cannot show 
any love for Shri Jayaprakash Narayan 
in this House and they would like his 
name to disappear, what have they 
to say about the security of the 
person of an hon. Member of this 
hon. House? Professor Samar Guha 
i$ a man of great self-respect and 
great dignity. So when he spoke in 
this House yesterday he did not show 
to the House the torn shirt with blood 
stains on it; but we have seen it—  
(Interruptions) If you want to see the 
shirt —  (Interruptions) What does 
the torn shirt with blood stain* 
indicate? Let the hon. Members on 
the other side not take it in a light 
manner That indicates nothing less 
than tearing to shreds the democratic 
values of this country; the blood 
stains on his shirt indicate the blots 
on our democratic system, which is 
being administered by the ruling 
party

What exactly do they fear from 
JP? He has laised his voice against 
a regime which commands an army 
of 8& lakhs, equipped with aU the 
lethal weapons and backed by a 
para-military force of tbe same order, 
say, about 8 lakhs. Then, it has got 
a large State police. It has also got 
a network of an intelligence system, 
the like of which probably prevails 
only in a Communist or a dictatorial 
regime.

In no other country of Ihe 
world such a net-work intelligence 
system prevails. They are equipped 
with all the terroristic tools that any 
dictatorial or fascist regime possess 
And yet they fear J.P. Why? Here 
is a frail person ft  ihe ripe old age 
of 73 going with a stick in hand 
throughout the country. They f««r 
him because his message is sg**ftd*»# 
with a lightning speed throughout 
the length and breadth qf to* 
country. The Ganges i# already on 

After the M s  rally on the
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6th March, the Jamuna is also on 
fire now The regime is indeed 
shaking in its foundation

They have already witnessed how 
he conducted the mobt peaceful 
march on the 6th March Was theit 
a single untoward incident on the 
6th’  Would not my hon friend, Mr 
Bhagat, bear testimony to that9 
When he addressed a meeting a4 
Patna on the 18th November, the it. 
was an unprecedented gathering 
Never had a meeting of such pro
portions been evqr held at Patna 
But there was> not a single policeman 
to look after the vast gathering That 
is how JP has been lniovmg aibout 
And your Prime Minister require 
the security costing about Rs l 1) 
lakhs to Rs 20 lakhs m one meeting 
Here is the people’s man who doe 
not require a single pie or a single 
paisa for his safetx

Now mv hon friend Mis Maja 
Ray is waving her hand from het 
seat I knov that &he w as not 
present in Calcutta on that da\ wnen 
the incident took place But the ver> 
pleasing presence of a girl on the 
roof of the car gave us an illusion 
that pi obablv it was the hon 
Member Mrs Maya Raj who
happened to occupy the roof of the 
car of J P I recollect she had be on 
away to Baghdad on that day

AN HON MEMBER Why do \ou
get such illusions’

(SHRI SHYAMNANDAN MISHR* 
She is Maya She is bound to create 
illusions all the time

I was saying that thev seem to be 
fearing this frail figure because of 
the revolutionary message he has 
been giving to the people What a 
show of elaborate police bavdobast 
they had made on that day* What 
was the police there for’  The police 
was standing as mate spectator all 
the time When the ear was bem? 
pelted With stones, even when
window panes were being broken to 
pieces and the girls were climbing

the roof of the car, the police stood 
by silently and mately That is the 
kind of police which we found on 
that day

SHRI VASANT SATHE (Akola). 
What would you have done if you 
had been there’

SHRI SHYAMNANDAN MISHRA 
My hon friend asks me, what I 
would have done if 1 were there

AN HON MEMBER You would 
have swooned

SHRI SHYAMNANDAN MISHRA 
I would have certainly swooned at 
their shameful behaviour

This legime is on the point of dis- 
appeaiance Where do they exist 
now except m this hall or *n this 
chambci Come forwaid m Gujaiat 
—we gne >ou a challenge Whj dont 
>ou *ace the election in Gujarat? 
Why do >ou go on postponing it? 
We ask >01 to hold the election here 
and now but >ou are afraid of it

(Interruptions)
Bihar has alreadj solved its pro

blem You don t exist m a population 
of sixty millions Can any Mirietex 
of >ours stir out of his bungalow and 
address an5 public meeting’  The 
Piime Mimstei has no corn age to go 
to Bihar and address a public meet
ing She could go only to the funeral 
of Shn L N Misra she could not go 
to any other pla ê That is not be
cause of the fact that anything could 
happen to her but beacause she does 
not stand morally strong anywhere 
among the people ot Bihar

I know Sii how these people have 
been behaving on many occasions. 
They have been saying one thing in 
the Central Hall and another thing in 
this Chamber So I don’t attach 
much importance to wtiat they saj

But, there can be absolutely no 
doubt that there was enough of pre
planning in this matter Thi$ could 
never have happened unless tUnre was
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careful planning at the hands of the 
State Government there and there 
wag also sufficient support from the 
Central Government Therefore. Mr 
Jayaprakash Narayan was right in 
saying that they had the tacit sup
port of Smt Indira Gandhi at the 
Centre Otherwise, why was the 
procession allowed to pioceed undei 
the leader&ip of a Minister9 Is thus 
fact denied by any person that the 
procession wa$ led by the Minister?

SHRI PRIYA RANJAN DAS 
MUNSI (Calcutta-South) I ted it 
not the Minister

SHRI SHYAMNANDAN MISHRA. 
The Minister was also there and every
body had seen the Minister behaving 
in a most objectionable manner on 
that occasion The Police stood by 
but they did nothing Mr Jaya
prakash Narayan had to return lrcm 
the place where the meeting was to 
take place he ause he could not get 
out of the car

Now, here are people who say— 
and my Hon'ble friend Shri Priya 
Ranjan Das Munsi issued a statement 
the other day which 15 now supported 
by the Chief Minmer of Weat 
Bengal—that Jayaprakash Narayan 
turned away from the meeting place 
of his own accord I &sk you, do you 
mean to suggest that a red carpet 
was laid out for Jayaprakash Narayan 
but he could not speak? The dumb 
people arc on the other side, wc have 
seen on many occasions how your 
leader has been behaving like a 
dumb person in the House Jaya
prakash Narayan is not a person cf 
that kind Do you think that, on that 
occasion, he lacked any thtfme or 
words to address the gathering tfrere 
and so he turned back But when he 
found that he wag not being allowed 
to come out of the car and enter the 
place wher« the meeting was to take 
place, he did not come out There
fore, thefr argument cannot cut ice 
with any people The entire police 
force there could not help Star! Jay»* 
prakagh lf*rayan in escorting him to 
the place where the meeting w*» to

take place, So, he had to come away.

That, however, does not mean that 
meeting wou.d not be held *n Cal
cutta Tlie meeting would be held in 
Calcutta We will be holding the 
meeting w.th bleeding injuries on our 
heads and on our faces The meeting 
would be held and no power on earth 
either the Government here or the 
Government in West Bengal, can pre
vent w Calcutta. Now, West Ben
gal would indeed be in the arena of 
the struggle

All in all, it was a carefully planned 
affair which was meticulously fxeejt- 
ed

Now Mr Siddartha Shankar Ray 
&ay& that, if Shn Jayaprakash Narayan 
comes on the 25th May, he wojld be 
able to hold his meeting He con
descends to say that Shn Jayaprakash 
Narntan would be able to hold the 
meeting But we do not want any 
meuy fiom Mr Siddartha Shankar 
Rav It would be the people’s 
stiength which will orgamre the 
meeting whenever Shri Jayaprakash 
Narayan visits, and you will Had 
what a response by thst tune is* 
forthcoming from the people of West 
Benga] itself

SHRI PRIYA RANJAN DAS 
MUNSI Provided CPM stands witft 
you

SHKI SHYAMNANDAN MISHRA* 
It is not a question of CPM, it i$ a 
question of the entire Opposition 
rising against the fascism of the 
ruling paity and Us allies with *h'ch 
the country is faced at the moment.

So. one would a*k, what was the 
use of this police arangem»*ni made if 
blows could still be showered upon 
the car of Shri Jayaprakash Narayan

One of my hon. friends o» One 
other side was *u«esting to me 
that if the motion m£tf referred to 
the m  feting involved in the vkfleni
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Incident, it could have town acceptable 
to them ■.

AN HON Member Who said*

SHRI SHYAMNANDAN MISHRA 
1 would not disclose anything that 
ha$ been told to me in confidence /n  
hon member belonging to the ruling 
Party told me, as if the car could 
have been attacked if there had been 
no Jayaprakash Narayan there, Is 
that the suggestion9 (Intcnuptions)

These people know that they are 
running their whole show with the 
he'p of the money provided by the 
capitahito What ha<, happened to the 
to the case against Mr Narang 
who had been regularly financing 
you? What has happened to the case 
against Mr Smghama from whom 
you took Rs 30 lakhs recently’

It is also very peitment to observe 
that Shn Jayaprakash Narayan has 
been subjected to a persistent vilifica
tion campaign a scurnlous campa’gn, 
by the membeis of the ruling Party 
and by no lê s a person than the 
Pnme Minister heiself It has been 
saij by the Chief Mimstei of West 
Bengal that Shn Jayaprakash Narayan 
made some personal remark;, agamst 
the Prime Minister Now. what has 
the hon, Pnme Minister been saying 
against Shn Javnprakash Naiajan* 
Did not the Primp Minis*er say the 
other day at Bhubaneshwar that 
Shn Jayaprakash Narayan *as living 
m pash houses of the industrialists'* 
Here a •man without any property

(Interruptions)

Can vou come anywhere near Shu 
JayaprakaiAi Narayan* If we begin 
telling the truth about the wav in 
which members of your paity and 
particularly the members of >our 
Government live, you will be reeling 
Under its impact The> have been 
tpeakmg against Shri Jayaprakash 
Narayan in that strain

lift. DSPUTY SPEAKER* Please 
conclude.

SHRI SHYAMNANDAN MISHRA: 
I will speak for 4 or 5 minutes more. 
They have also said that Jayaprakasa 
Narayan is a foreign agent Smce 
he is a foreign agent— tit-for-tat— 
you are determined to kill hur! Then, 
say so

( Intei ruptions)

Now, Sn, you see the hooligans m 
this House lUelf Thc*e hooligans 
have no place m the public life and 
yet they are now having a place in 
this House

So, Su, he hag been accused of 
running his movement with the help 
of foreign money and being a foreign 
agent These are the vilifications to 
which be has been subjected So, 
constantly hatred is being spread 
against him, and, therefore, we fear, 
as Shn Jayaprakash Narayan himself 
has said—as you will recai\ soon after 
the incident when the Piessmen met 
him—that “I %ould have been beaten 
up and killed ’ He feared an attempt 
on hit, life and thess are t3Ue circum
stances in which any reenable and 
intelligent peison would ccsne to the 
*ame conclusion, le that there is a 
definite attempt on the life of Shn 
Jayaprakash Naiavan And all the 
incidents w hit h are ben g cited, viz 
of the attempt the supped attempt 
on the life of the Pnme Minister at 
Allahabad nr on the life of Shri 
A N Ra> here and many other 
< ases of SiTnlar nature vtould not 
convince am one—thev lack credi- 
blitv

(Interruptions)

vrt m t  ** * w w m

wnrq* k n  *m z  sre; * » $ 
f  fa 3R $ * m  w 

% *TTT <TT »fto 2r$T

^ W  qrf^ iITT iJTFT faqafT 

W  (STWT' } if#
*nTr*rofT5*r~wra<r «mrr



fiwt i WBrtn % ww |wjwr
Hf?TT f  I f  W  C  ITT JT fR T t PPW

n il*  %■ tpc w&  tit *r$i *s$r............
(w o rn ) .........

«f/ w m i  f t *  (W E T^ nr) 5 
$ tfTFr vh rtM  % « fM t *f*nr *rrtft 
vt w w M t  v x ^ l  I

(Interruptions >
MR. DEPUT Y-SPEAKEK: You

carry on, Mr. Mishra. Please con
clude now.

SHJR1 SHYAMNANDAN MISIIHA: 
My hon friend has asked tne, why 
a particular treatment w*k meted out 
to him at Wardha where Shri Jaya
prakash Narayan happened to be pie- 
sent. May I remind him that not only 
Shri Jayaprakash Naravan wa» f/re- 
sent there, but Shri Vinoba Bhavc 
was also present; and my hon. 
friends on the other side have been 
evoking the blessings of Shri V\ mba 
Bhave so often now Th re waj. rtne 
distin 'uished presense of Shri Vinoba- 
Shave himself So, thc responsibility 
does not deve’ve on Jayaprakash 
Narayan for what had Happened to 
my hon friend on that occasion.

(Interruptions)

I w»s posing this important ques
tion, viz, whether -my hon. friend  ̂
ponder over the implication}, of such 
incidents and if such incidents go on 
disfiguring our democracy, would °ur 
democracy survive, and if tfcese inci
dents are being organized under the 
aegis of the ruling party, would not 
the people come to the conclusion that 
they have basically »o faith in the 
democratic system*

All these incident* that I have 
pointed out to you, whether it be the 
incident at Allahabad o» the one at 
Delhi in broad day-light are now 
being interpreted by the people, be
cause the credibility gap has so much 
widened between the Government and 
the people, in th sam manor an they 
interpret Ihe fire organised In Hekh- 
*tag by Hitler who ttiade it it starting
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point lor assuming emergency power*, 
They have to seriously reflection 
these things.

When I was mentioning about the 
vilification campaign against Jaya
prakash Narayan, 1 forget to mention 
that no lesf> a persoit than the Prime 
Minister made Shri Jayaprakash 
Narayan responsible for the murder 
of Skiri L. N. Mishra. Now, I ask 
you whether any person from the 
Opposition hag been interrogated in 
this case at Samastipur. None of the 
Members of the Opposition has been 
and all those who have been interri- 
gated m that connection belong to 
the ruling Party Yet. I hi* bon Prime 
Minuter rushed to the conclusion that 
Jayaptftkash Narayan was responsible 
for the murder of Shri L N, Mishra. 
But the whole thing reunited on the 
head of tl'f* Prime Minuter and she 
wâ  compelled to sav th;«f, 'Even if 
I die. people would that I have 
killed myself ’ Shame to auch a 
Prime Minister whom people are nort 
able to believe, sharme to su-h a re
gime which rushes to a conclusion be
fore it* investigating agency hag been 
able to arrive at its finning.

Tneicfore, I would jav that there 
incident*, clearly indicate that the 
ruling Parv is bent upon fostering 
conditions for the growth of fascism 
in this country But, let it be quite 
clear in the minds of my hon, friends 
on the other side that whatever be 
their attempts, the vastness of this 
country, the variety of this* country 
and the level of consciousness of the 
people would not allow them to plaint 
a fascist iegime in thi* country, If 
these conditions are being fostered 
they are because of tne complexion 
and composition of the ruling party 
and tKie combination that it has 
brought about with the CPj which 
i* now passing on to them their own 
tactic$ for overthrowing the demo
cratic regane that we want to aee 
strengthened in this country.

Thank you very m w to* Sir, for your 
indulgence. With these word* I 
commend my resolution to the House

8, 1975 in Calcutta (JKotn.) 284
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MR. DEPUTY-SPEAKER, Motion 
moved;

“This House deploy tne mcnt 
Violent Incident m Calcutta m which 
Shri Jayaprakash Narayan’g car 
was attacked and a member of the 
House Shn Samar Guha and hii 
colleagues sustained injuries ”

MR DEPUTY SPEAKER Now 
there are a number of amendments 
given notice of by Member I will 
call the name*, one bv one

Shri In d raj it Gupta

Wi *nf f t w
«rm  * n $ j % unrnr?

fa r ^ * p r

MR DEPUTY SPEAKER Which 
one \ou aie objecting to" 1 will 
listen to you f Interrupt ion <0

SHRI MADHU LIMAYE You can 
throw out the mohon but >ou cannot 
move amendments uhioh go against 
the original les^lution it^ ’f
m  *rtf ?frfz?rf?nr *rarn> m r 
f  1 r̂fifr rrgp TO ^  ivm  *Tq w
|,SsM lTF*$lT?iqTift3rsg I

MR DEPUTY SPEAKER Your 
point of older is with r*vuid t j wkucli 
amendment?

SHRI MADHU LIMAYE. Moot t( 
these amendment j, \\ huh have been 
circulated

w i w  iiirhnr, i|7T «nrvr vr str

MB DEPUTY-SPEAKER May I 
know what i$ your point of order?

wt 3o »fto (tcpr)- 3 4 4 % 
«Rnfa | 1 

f*nn *ft %r 344 w 
fp tm  i f  stftm vk mm  % 

«rr-fnr
*nr fom  v r  sr^p- £—

“ (1) An amendment shall be ie- 
le\ant to, and within the acop* of, 
the motion to which i' is proposed

(2) An amendment shall not be 
nio\ed which iias m**re\v the effect 
of a negative vote

(J) An amendment on a question 
shall not be intonvsctnt with a 
previous decision on t̂ .e sime ques
tion ”

m  T im ®  *Tzr&, 
nvr w  jprter *farr 1 £ fa
w *  «fR % ^  v&z %
this hous ^  deplete *rr?rr 
P fr  *T w  ^  :

‘nhe spate of uolcme unleasted 
fium Bihar b> Shri Jayj Piakash 

Naiayan's follower*, resulting in

OTiwrar m , wtw vrsrprn  
%

This House deplores the recent 
\10lent incident in Calcutta m 
which SJvi Jaya Prakasn Narayan’s 
tar was attacked and j  Member of 
the Hou * Shij Samai Guna and 
hi*? co’ ieaguei, sustained mjur\

m sr*=rr«r t  tip f^ p r % 
fcrefa r r  *r *rnsfftr *pr 
#  f  fa  ftwr t  aw w ir 
srmTror % w rrsm  % i ?ft m  *m fct 
t e  tiw  *t*r tftr m  % aft i ji

( W F f j
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from the Members what do they want 
by raising certain points of order; and 
these points of order can be settled by 
disposal from the Chair But while 
making his submission j you interrupt 
him and St becomes another matter 
of debate It becomes difficult to 
ascertain what he wants to say.

w  *r far
WTffTfr % 3FTT Wfr f w  
sfrr *  *?r % irjVFfy #
*r$ . .

MR. DEPUTY-SPEAKER Only on 
a point of order

W* fwstf ‘ # $ fa  IT?
nihrtRr ?rfr w r r  srRrm *r i

frtrr *w (^ r r )  
iflgtor, “i£t” w r  <nt%vrite# vr

MR DEPUtY-SPEAKER. Kindly 
do not interrupt Mr Shjnkar De\, 
kmdly sit down OrJer please

May I point out to Mr Marihu 
Lima ye +hat there are only tbiee 
ground* On which hc om object to 
thls amendment

SHRI MADHU LIMAYE The* arc 
not allowing m<* I have not flnish<*d

Mli DEPUTY-SPEAK KR 1 am 
not preventing you I vnll point out 
certain things There ar<* only three 
ground ̂ —firstly the amendment is 
negative »n character, secondly, »t is 
beyond the «eope and thirdly a deci
sion ha# already been tfiven and, 
therefore, it cannot be brought back 
here. Do not go beyond these throe 
grounds On these three grounds you 
can totabM) whethe- these amend- 
xtmi vet admissible or not*

iWj; ffcwfr: W*WT q jm *  
m  wRxrz Pw w m  <j*s 576 
f t n

An amendment whicn aa® merely 
the effect of a negative vote.........

MR DEPUTY-SFEAKFK: I have
already said so

SHRI MADHU LIMAYE: It ways-

“An amendment which hag nicre* 
ly the effect of a negative vote 1* 
not admissible (a) on the same 
pwnĉ tple, amendments purporting 
to omit a clause of a Bill are out of 
order and are not circulated (b), An 
amendment which in effect would 
constitute a direct negation of the 
orgmal motion has been held to be 
out of order <c) a* also one which 
is contradictory to the text of the 
motion "

Please i»ec ‘one which is contradic- 
tur\ to the text of the motion*

f*r rr  *  «r*wr % w  
m m fm  wk tkt $ rtx  v s *  
tftrt «ft aft fiirhrr | ^  W  m  
% w t  wt m m  t  m
* fVrf̂ r fwfar ft s# * mm 11
**rfrrcr ifnrsfk w t fn

% 7m v tv w  vfr ^  f̂ hFTWf 

vir <V* W ff
vt I  ♦

SHRI PILOO MODY (Godhra). Do 
you want to go through the aiieftd* 
ments*

MR DEPUTY SPEAKER: Order
please What is that they <*r* saying’  
I may explain Kindly sit <tewo Po 
not get excited

m m  tnr wfcft (tiww )  
m m  *n iw , f *  ”  w w i  f t
«A rtt
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MR. DEPUTY SPEAKER. Order 
please. This Motion was admitted 
today, and the amendments were 
submitted only after that I was told 
by the Table that many of these am- 
mdments have been cyclostyled and 
the copies have been kept at the seats 
of Members, many of them have seen 
ihem.

SHRI K S CHAVDA (Patna)* No, 
Sir.

ME DEFUTY-SPFAKER Many 
members have got them and if some
how you have misled j ours, copies can 
be given to you Why dc >ou gel 
excited? There aie quite a good num- 
bet of hon Membcj  ̂ here who h *\e 
got these copies If you have not got 
them, copies can be supplied to you

SHRI K S CHAVDA Then p'ea-e 
allow me to raise n\ point of oidfr 
after I go through them

MR DEFUTY-SPFAKER I am on 
my legs I am regulating the business 
of the House Mi Madhu Lima* o, 1 
understand, it is not only t'̂ is awnd- 
ment that you object to but you aic 
objecting to the othei amendment*.

SHRI MADHU LIMAYE When
they are moved I vi» nbuiJ If that
is not tnoved * uw I object to 
that? (Interruptions)

MR DEPUTY SPEAKER Older 
pfc&se This IrfHOmes very \eiv diffi
cult

SHRI MADHU UMAYK Mr 
Daga may choose no* to move it

MB. DEPUTY SPEAKER In lh,.t 
rase «t would be-om* a debate tm 
e*ch and evei> amendment

8HIU MADHU LIMAYE Str >ou 
.tiuit am  ftftd out *ho want® to nv>\e 
, the amendments

1 M ». DEPUTY SPFAKFR Let us 
HMMmdMr the procedure fcr this 
WHtft % the Member, it weans. I 
h*V* idEmittcd his amendment

SHRI SHYAMNANDAN MISHRA: 
No

MR DEPUTY SPEAKER- That is 
why 1 am allowing him to move that 
If 1 do not admit, I will noi allow him 
to move that That is the procedure 
(Intei ruphons) order please. Mr. 
Madhu Limaye’s point is this that is 
011 the admissibility of this amend* 
ment. which’ 1 have already admit
ted

SHRI MADHU LIMAYE* Admit
ted for circulation

MR DEPUTY SPEAKER' They 
have been admitted and if they are 
admitted tftey will be circulated and 
the Membtrs will be allowed to 
move them And as I told you, I 
ha\e admitted them That is why I 
have asked Mr Indrajit Gupta to 
move that It is at that point of time 
that Mr Madhu Limaye rose on a 
point of order saying that this amend
ment cannot be admitted even I 
could have said that I have admitted 
it aiid I won’t hear you any more, 
but on an issue like this, I don't 
warn to be rigid especially when 
tempers aie high, members are so 
charged with emotion All that I can 
do is to ti v to deflate and defuse the 
situation And that is why I don’t 
want to be hisjh and mighty, saying, 
‘I won't hear any more ’ I would 
request jou this, in order to save the 
Uni« of the House You are m pos- 
heteiozi of the other amendments also 
You tna% kindly make jour submis
sions on th<\s* amendment* mso and 
then I wil give my ruling If jou sa>, 
jou will confine only to the amend
ment of Shi 1 Indrajit Gupta then I 
nm soiy I cannot allow >ou to raise 
you? point of ordei any more on 
othtr amendments

SHRI MADHU LIMAYE* If they 
do not move what to do*

MR DEPUTY SPEAKER They 
have been admitted; they have been 
circulated.
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n hr*.
SHRI SHYAMNANDAN MISHRA: 

Sir, I am rising on a point of order.

MR. DEPUTY SPEAKER: We are 
now dealing with his point of order.

SHRI SHYAMNANDAN MISHRA: 
My point ol order is this. The cir
culation of an amendment does not 
mean the admission of the motion. 
That is my first submission The cii- 
culation is only for the purpose of 
information to the Members of the 
House. Such an amendment is pro
posed to be moved in the House and 
it does not go anything fuiihcr than 
that.

So, as far as many of these amend
ments are concerned, my submission 
is on the ground that they negative 
my motion, they are conti adietory 
to the main motion and they are, 
therefore, beyond the scope of the 
main Motion TheiefQie, all th*sj 
amendments should be itjjectd

Now, I am t *king, as a case in 
point, the amendment moved by my 
hon. fiiend, Shn Indtajit Gupta My 
Resolution relates to a particular 
incident. I lay rtr**ss on the word 
'particular incident* That incident 
took place at a particular spot I am 
saying that it is beyond the scope on 
these1 three grounds that I have sub
mitted already X am not vague m 
the matter I have submitted that on 
these three grounds, thf*> arr contra
dictory, they negative the mam Re
solution and they are beyond the 
scope of it.

MR DEPUTY SPEAKER Let me 
here interrupt you.

SHRI 1NDRAJIT GUPTA (AU- 
pore): Won't you allow me to Apeak?

MR DEPUTY SPEAKER: This is 
my difficulty. Please understand it
2 had said that it is the Speaker who 
admits the amendments and, after 
the amendments have been admitted, 
they are circulated. Now, you are 
diaputing that. You aay that amend
ments can he circulate! even before

admission. Shri Madbv Limaye hat 
now raised an objection to the ad
missibility of this amendment. Ob
viously, I have also to hear Shri 
Indrujit Gupta because it is his 
amendment, naturally. The point 
here is that, if more Hon. Members 
want to make submissions on this, 
then the same thing becomes a big 
deholo by itself How do we contain 
it and how do we propose to discuss? 
(Interruptions) I am not disputing 
anybody \ right I am only seeking 
the cooperation of the Members on 
how to proceed in this matter- I'/ 
every amendment Incomes a subject 
of a debate by itself, then how do we 
go along? This is my difficulty.

«t* fm m m  % smM 
& f r  «BTT KOTT *1 sftfapr r  m
iftt? WH Ttqr^
’STTSr t  tfrr m  ^  ^  tn«ta $ 
~n TT IjfWT WT 3ft onC vm'T $ 

?ff*rrr tftT'Tl**? f-jRS1tk rrift fa m
P TT '% r r
i,r*w *•> *r7 fVnpr \

:aIKl VASANT SATHE 'Akolai; 
Sir, I now rise on a point of order

MR DEPUTY SPEAKER: Now, it 
liecomes u debate Let me regulate 
thjq I fvhall first (Interruptions).

SHRI INDRAJIT GUPTA: If you 
want to avoid moie troubles on youi- 
aelf, I would humbly suggest that yt»u 
also fix some time by which tha 
amendments can be given.

MR. DEPUTY SPEAKER; 
time limit was upto 3 P.M. 1 vtu n̂ t 
admitting any more.

SHRI K. S. CHAVDA: How nary 
amendment® are moved by the Miv»- 
bcrs? How many are etrcuUteU? We 
have not got all the amendment* 
before us. *

m .  DEPUTY SPEAKER: WiU you 
all kindly listen to Will m  
Utten to we for at tea* two-tlire^
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minutes? I am not denying anybody. 
How, if Members want to speak and 
they want the Chair to listen, but, 
when the Chair wants to regulate the 
business the House, they have nu 
patience to listen, then, you can go 
on and 1 will not regulate Now, we 
had fixed the time 2.30 when amend
ments shoul<] be submitted Then, 
Member* made f»ome special requests 
Mr Madhu Limaye made a special 
request He said that he had some 
amendment, that he could not beat 
th<? time limit *nd therefore he 
«hould be allowed to submit the 
amendment I had iaid tint v.o should 
no* be too haid and fast and 1 hhd 
«uid that up t i 3 PM w« tan admit 
the amendments Tlirat is whv, Mi 
Madhu Limaye's amend nert has been 
taken Ho h.is b< t*n allowed to tab’** 
tile amendment After that, no lui- 
ther ann ad incuts have come to me 
I am not accepting any more of them. 
(InteriupiionsJ I itall> do not kn<m 
how we proceed in this mattei 1 do 
not know.

SHRI DINEN BHATTACHARYYA 
<$eiamt'Orr} Please do not accept 
aay amendment whv h goet against 
the .spirit of thi moti^i tInttntup- 
lions»

MK DEPUTY SPEAKER Now. 
will you allow me to regulate’  Now, 
obviously, there 14 some ennfusion to
day 1 wnl road out to you the ide- 
vant rule with regard to amend
ments - Mr. Mishra, kindly listen to 
me This is Rule 83 Tlx* whale 
difficulty today 15 that everything 
happened today Normally, an amend
ment should have been giv*„n nonce 
of one day m advance. It should 
have been circulated one day in ad
vance. Alter that, if the Speaker 
feel* that any amendment 1* not ad- 
mittible, he can call the Member to 
hix Chamber or the Member can go 
*0 his Chamber an<j he can ascertain 
from him how it can be admitted 
But, today, we are denied all this 
because the whole thing happened 
t«4ty and that is why the whole 
confusion |« there. In view of this, I 
think, we will not be too rigid. We

shall listen to the points of orders. 1 
will keep my mind open I am pre
pared to be convinced by you. I 
would only request you that you 
should be brief and let us finish with 
this business and get on with the 
main thing Novi Mi Mishra, have 
you finished?

SHRI SHYAMNANDAN MISHKA: 
No. Sir I crave jour indulgence for 
recapitulating some of the grounds 
on which I objected to the amend
ments that have been proposed by 
many hon Members As a case in 
pomt, I am taking up the amendment 
of mv hon friend Shri Indrajit 
Gupta Sir, my submission is that, 
th* amendments, are not admissible 
1 **t aus? of the fact that they nega- 
tnt the main motion, they are con- 
tMdirtorv to the mam motion and 
they lie outside the scope of the main 
motion Nov, c«: it > ou go through 
th<- amendment of my hon fnend, 
Shn Indrajit Gupta, you will find 
that it lefers to a different place al
together My motion, Sir, is based 
on a particular incident which took 
place at a particular place at m 
particular time There are three
particularities about my motion. 
They clearly define the scope of my 
motion The first particularity about 
it ic that it took place at Calcutta and 
it took placp in the univei sity area on 
that day.

16 hrs

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): Not uni
versity area

SHRI SHYAMNANDAN MISHRA: 
Neai the Institute hall

It took place on the 2nd April. 
That is the p«u:nular incident to 
which m> motion refers

Now the amendment of my hem. 
fiiend’s refers to ‘the spate of vio
lence unlesashed from Bihar. Now 
the spot of violence is sought to bo 
shifted from Calcutta to Bihar tA 
some way. What does my mottal ,
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seek to do? It seeks to condemn the 
incident on that day, while this 
amendment seeks to justify the inci
dent on that day. Therefore, it Is 
contradictory to my motion. If you 
were to incorporate it in my motion, 
you would find that the amendment 
seeks to provide a justification for the 
incident which took place at Cal- 
cuitifc' So I think it is dearly in
admissible.

SHRI INDRAJIT GUPTA: Mr.
Deputy Speaker, like you, I have
been in this House for a considerable 
time. It is a well-established prac
tice in this House that when amend
ments are tabled, they go to tho 
office of the Speaker.

MR. DEPUTY SPEAKER. Nor
mally, but not today

SHRI INDRAJIT GUPTA: They ^  
to his office and the speaker or the 
Secretary-General or whoever he 
chooses to depute screens all these
amendments to see whether they
comply with the rules or not So 
many times we have tabled amend
ments on various things One thmg 
particularly comes to my mind A 
large number of amendments are 
tabled every year to the motion on 
the President’s Address A , large 
number of them are not admitted be
cause they do not comply with the 
rules. They are not circulated even 
Only after the screening is done by 
the Speaker’s office which considers 
whether they are in order, m con
formity with thf rules, are they ad
mitted and circulated 1 may just add 
that even here . . .

SHRI MADHU UMA\E: Provi
sionally.

SHRI SHYAMNANDAN MISHRA: 
Prima facie it is admissible.

SHRI MADHU LIMAYE:^ If your 
objection J* upheld by the Chair, It 
foes.
4

MR. DEPUTY SPEAKER: Before 
you proceed, let me clarify the posi
tion. What you say is the normal 
procedure. That is that the rules 
provide that one day’s notice should 
be there so that the Speaker would 
have the right to vet the amendments, 
screen them, examine them. But to
day that thing has not happened.

PROP. MADHU DANDAVATE 
(Rajapur): Even after screening by 
the Speaker, they can be objected t«> 
in the House *

SHRI INDRAJIT GUPTA: I am not 
ruling out a member’s right to 
object

MR DEPUTY SPEAKER: In parti
cular, this thing has not happened to
day I must say that I am uW> seeing 
the amendments for the first time 
only when I am here just before the 
debate began I have not had the 
opportunity of even reading the 
amendments properly—after this 
delete this, after this add this and so 
on—and connecting the whole thing 
so as to have a mental picture of whet 
they mean Even that I have not 
been able to do This is the difficulty 
today

SHRI INDRAJIT GUPTA Anyway 
Let me come to the merit of the- 
amendment .To get a proper view of 
this, let me first read out how the 
motion would stand with the inclu
sion of my amendment Then only, 
I submit, you can judge whether or 
not it violates any of these norms 
laid down in the rules. It would 
read as follows:

“This House delores the spate o f 
violence unleashed from Bihar hT 
Shri Jayaparakaah Narayan’s fol
lowers, resulting in the recent vio
lent incident in Calcutta in which 
Shri Jayaprakash Narayan’s csr 
was attacked and a member of tb* 
House, Shri Samar Guha. and W* 
colleagues sustained injuries".

Mr. Limaya said that the origins* 
motion was sought to be MBtfVtd*
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SHRI MADHU UMAYE. Contra
dicted

SHRI INDRAJIT GUPTA* How it 
negatives I cannot understand The 
first point is that rule 344(i) reads,

“An amendment shall be relevant 
to, and within the scope of, the mo
tion to which it is pioposed”

I humbly submit that my amend
ment is perfeelly relevant for this 
simple reason

SHRI MADHU LIMAYE. No

SHRI INDRAJIT GUPTA Mr 
Mishra has put forward the argu
ment that his motion refers to a par
ticular incident, I do not deny it, but 
that particular incident was a culmi
nation It is not something which 
has occurred m a vacuum, something 
m isolation, there is a background to 
it 1 have not gone into the merits 
of the Calcutta inadent at ail in my 
amendment All I sa> is that it 
is not something which took place m 
«  vacuum It is related, and there
fore, relevant and perfectly within 
the scope of the rule*

Secondly, I have read out the mo
tion as it will stand if my amendment 
is accepted, and I say that it does not 
have the defect mentioned in rule 
344 (2) which reads

“An amendment shall not be mo
ved which has merely the effect of 
a negative vote”

All rt does is to put the motion of 
Mr Mishra m the proper context the 
proper background If you read the 
whole motion as I seek to amend it, 
St certainly does not have that merely 
negative effect at aU

Rule 344(3) of course does not ap
ply.

ME. DEPUTY-SFBAKER This is 
the difficulty In making ad hoc deci
sions on an important debate like this

We have no time to do our home 
work, no time to prepare, no time to 
read anything and we have to carry 
on

SHRI INDRAJIT GUPTA In your 
anxiety to defuse some tension which 
you perceive, please do not do any
thing at the cost of my amendment.

You yourself have said that it is a 
political issue which is causing & lot 
of emotions to be raised here, and 
therefore, it should not be seen as a 
nairow technical thing It has to be 
ducussed in its proper political con
text and that is the sole purpose of 
my amendment which does not nega
tive the main motion at all, but puts 
it in it* proper context and is there
fore perfectly relevant ®nd within the 
scope of the rules

MR DEPUTY-SPEAKER Before 
we proceed further let us be clear m 
our minds as t0 what we are going. 
First of all I will mention there are 
nine Hon ble Members who have 
given notices of amendments I will 
read their names Shn Indrajit 
Gupta, Shn B V Naik, Shri Shri Nar- 
smgh Naram Pandey, Shri Jyotirmoy 
Bosu, Shn M C Daga, Shn Madhu 
Limaye, Shri Janeshwar Misra, Prof. 
M Dandavate and Shn N K P Salve, 
We aie not accepting the amendments 
of anybody else We are first dealing 
with Mr Guptas amendment now. 
Let me mention this Because of 
shortness of time some amendments 
have been circulated some have not 
been circulated In the case of 
amendments which have not been 
circulated I shall read them out So 
do not get excited about that

Tins is a very unfortunate situation 
about the admissibility of amend
ments to the subject of debate and I 
am put m this unenviable position. 
The whole Hou^e is seized of it and 
yet the House cannot decide on it, I 
have to decide

SHRI MADHU LIMAYE I hope 
you will rise to the occasion

MR DEPUTY-SPEAKER* I yffl 
use all the objectivity that I
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have, a»4 I expect that «U Eon. 
Member* with accept) it In that spirit.
SHRI N. JC. P. SALVE'. At the out- 

eet I beg to submit that so far as this 
not accept the very premise of this 
side ol the House is concerned, we do 
motion and therefore in that sense 
any amendment to it is equally good 
or bad. That is on principle. So far 
as admissibility is concerned, the only 
objection which Madhuji has raised is 
on the question of relevance. X think 
it is a technical ground.

SHRI MADHU LIMAYE: I have 
raised two objections, that it is nega
tive and contradictory.

SHRI N. K. P. SALVE: It is not so 
for this simple reason. What is the 
pith and substance of the motion? It 
condensation of certain violent in
cidents and as a resuit of this amend
ment you still continue to condemn 
the violent incidents.

SHRI MADHU LIMAYE: No.

SHRI N. K. P. SALVE: AND if
that be so, any amendment which is 
not negative cannot be ruled out 
under rule 344. Both condemn certain 
alleged violent incidents, and that re
mains in tact and hence I submit with 
great respect that the objection of 
negation and contradiction is utterly 
untenable.

I am not moving any amendment.

SHRI VASANT SATHE. I am only 
on the point whether this amend
ment of Shri Indrajit Gupta is con
tradictory and has at negative pur
pose Although the amendment takes 
the wind out of the sail of the Mover, 
it cannot be considered negative be
cause alt that it does is to add a 
preface saying that this has occurred 
on account of such and such things.

SHRI MADHU LIMAYE: So it is 
a justification.

SHRI VASANT SATHE: No justifi
cation. It is only giving the conte*t 
« f  the incident and it w i» fe* to

making the mdfesnnatfep of the inci
dent total Without giving this hade* 
ground this incident will be out of con* 
tTxt and will not be complete. There
fore, this amendment does a very 
useful purpose and cannot be consi
dered contradictory at all within th* 
rules.

SHRI DINESH BHATTACHARYYA: 
This motion by Shri Shyamanandan 
Mishra refers to a particular incident 
which happened in a paticular place 
on a particular date. And you read 
what this fantastic amendment says. 
It shows the way the CPI is going- 
The attack was on Mr. Jayaprakasfe 
Narayan and here Jayaprakash Nara
yan is condemned. How can you accept 
this amendment?

MR, DEPUTY-SPEAKER * I am 
not concerned with the motives of any 
party or person I am concerned with 
the rules on the admissibility of the 
amendment

SHRI S M. BANERJEE (Kanpur): 
The original motion was circulated to 
us at about 12-30 Mr Inderaj it Gupta's 
amendment says:

“after 'deplores* m«*rt the spate
of violence unleashed from Bihar
by Shri Jayaprakash Narayan’s
followers’ ”
It is so mild and humble It does 

not even say Mby Shri Jayaprakash 
Narayan” ; It only says “Shri Jayapra
kash Narayan’s followers”. Can Mr, 
Mishra or Madhu Limaye or Mr. 
Piloo Mody vouchsafe for all his fol
lowers that there are »o goondas 
among them? I want to know this 
from Mr. Limaye who never oppose* 
any amendment moved by any oppo
sition member. Mt. Bhattacharya says, 
the original motion is about Calcutta 
whereas the amendment refer to 
Bihar. Sir, from Bihar Mr. Jayapre- 
kash Narayan had gone to Calcutta 
and from Calcutta he has again gone 
back to Bihar. So, the amendment is 
perfectly in order.

SHRI PILOO MODY: The original 
motion *ay» tb*t we deplore foe vio-
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swan* «ra*rr vt k  m
*OT 1 1 srlr ^  f i ? w
t o  f^  ^  %\ x&
y * % c r  ^  apr trrsrn: ^  «rr f a  ^  
W ‘ TTW'% fTOT srfsror 1 1

M on i t .
Jayaprakash Narayan and his follo
wers. The amendment says* which 
has been caused t>y Shri Jayaprakash 
Narayan and his followers in Bihar. 
It is meaningless. Look at it this way, 
Head together, the original motion 
and the amendment will mean, we 
deplore the violence perpetrated in 
Calcutta on Mr. Jayaprakash .Narayan 
and his followers, which has been 
caused aa a result of violence unlea
shed by Mr. J. P. and his friends. If 
this Is not contradictory, I do not 
know the language,

SHRI H. N. MUKERJEE: (Cal- 
cutta-North-East): Let us go down to 
the essence of the matter. As you 
rightly said, you are not concerned, 
and the Chair should not be concer
ned, with the merits of the proposi
tion o*»e way or the other or the poli
tical motivations which might or 
might not be there. To my mind, 
there is »o contradiction, in so far as 
the technique of Parliament goes, bet
ween the original resolution and the 
amendment, because the essence of 
the matter is deploring of a certain 
incident. If we accept the amend
ment under discussion, we continue 
to deplore that incident but we only 
explain to the extent possible an 
amendment the perspective in which 
it took place. The essence of the 
matter being the deploring of the 
incident and not any kind of lauda
tion of the J. P. movement it is per
fectly in order to suggest through an 
amendment that the incident did not 
happen in a vacuum or in complete 
isplatio* without any perspective. 
The amendment only puts in 3 very 
Summary form the perspective in 
Which a very unpleasant thing has 
taken place, and it is perfectly in 
order.

frfTtf wrm m  (**r- 
’̂ m )  ;'. w w w  $ r w*r-

Hr‘ *«r St j *  *

w  Jrerr*r 8r ^  w  $ f *  3 *  
Hl7 v x v m  u7 MH7 H  0 HL77I HCM1H1C

. fr 1 * *  fo r , «ft _ _

IL .* *  ^ : T< f« d

*ri xtm ftn5rT> .............
fsr^rc tr sfrf^r ^rr^r 1 1 *r 

ay1l^ v  rH7 % 1 uH7
Ki(5Fif^ fatrcr ?rff 11 m  «rt m  v s
ren *  % w.7x iftlT 3TT | ?
*m qrreyrgr
jttwt ^  |tr sthc t  #  f?T̂ T

1 & 90 a7^ 7 HlM77 L u77 
«ft v m m r
v7H7v7 , 1 1  1 l 1 A  7777 M1L :H7 * *
aMrrrar *  *r*r*Nt «rr * ^
Hv5o v71 bu757 H7 MH1L 

H,H15HH * Hl77 7v7 $$
SHRI MADHU LIMAYE: You have

ts» judge whether it is contradictory 
to the original motion or not So, 
these considerations are relevant.

ME. BEPUTY-SPEAKER: Let me 
make it very clear again that, lor the 
puifcose oiV the admissibility of an 
amendment, I am not concerned on 
whom the blame should or should not 
fall

* t * m  WfSWSft : OT8W
u7vrrD rr%s ?)1HSrrrI #)r H H , K v g
b  | gH17 upru57 34 Lu77 S7I u
3TRcTT | ?

MR. DEPUTY-SPEAKER: That is
my shortcoming.

^  : S Frft-
fWS rftr ( w W  *ra ^  ^5



j » W f W  ftra trcw* %
m y  «ft swswur *rrtw«r ^  w < n :  
ffmr «r^  «rmf Or^r t o t  *rTffr 
f  i «f)r w tfta ^  it #  *v?m  % sttt 
«ft tot«ftw  *rnK»r % w f a f  ^  frarr
f W  5fTT̂ r | I W  ?T *TFTT-faTtsft
arr# ??#f t  ?

«ft w fa r ip r  aft w j f a  tft 
wra § i n #  ? n ^  It fa 
f a  M s ffH  vt ^ $ f o  vr g^t«rr w t
^  f̂ irr, «ftr VJ3Jf̂ TRT êft-T5Tn* ®Ft
^ ^ f* r  *pt fWT̂ rr *tft n«fr fcvr i 
(® O T R ) P f % fwrqr ifl( ^

t  *

im  *f^Tf ft fa  **# v
* t * t  i *r*R w  % *r* t o  % '7  
% w ^ r h ’ tfTrfr w ifi fr ,̂ fr

$*rnrerft Ir $*m sf*,*  *r* w  
f  t t * t r m n r  It**rsr»n** wwr̂ pr
HT *R *TT faVT T^T f?tf*T»T *
*P̂  l}

** irf f*n$ • m x  q f  $ff?*r 
=rr $*? m*rr % srcr sror* ^

VT JfTff if?m  if(t ^  r̂trr*Ti |

MR. DEPUTY-SPEAKER; I think 
the discussion is getting protracted 
and enough submissions have been 
made.

PROF. MADHU DANDAVATE: 
The entire issue is related to the 
question of the assault An assault 
involves only two entities—the target 
and those who hit. In his amend* 
meht Shri Gupta is interchanging the 
position of the target and those who 
hit and, therefore, it is contradictory 
to the original resolution.

m wrffcng wrwnr <rtf' n to^ r) * 
r i^nfor ^  <rr

wftwx <rc itv yrr-
ftw iW hnrt i w w a r T ^ f f a ^ s w
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% m  «fr f*v im  m t ^  *ft w> 
s$c«rr % ^  w% f ,  #*rr ^  %
w r f  «rr w  *

MR. DEPUTY-SPEAKER; It I. * 
different question.
you ruling.

SHRI NARSINGH NAKAIN PAN
DEY: You hear me first and then give 
you ruling.

*r?c art w f a  v t  f e f w  vpe yirr I ,  
fa^rr ft |m f , ar$fr <n* i*fr w*r 

% *  v  *fPvflw flsrw, farafor wr, v t  
v f  <tt ipmrr *rvr, tftr  a w a w r  

nrnvoT % *r*rWr % *p vr 1 *̂fr ?n*. 
«fir ^ r h :  I  f a  w a r m  *firrtr«r
^  "ptt ^  sft<ff ^  t o  « r ^  w rr fa * rr^ - 

f«n 1 *ir farft? i  ^  
vrr^nr >t W rr v^ rr»m r  m

* frrrr f w  *1-7 , ^
% v* -m r 3ft trfarfa#r^r f t

t  m *  Ti 7*7 ip tjtt *pwr 
»nft faflr *rm , ?rt wt ?rt»r 

r̂farflrr ^sr *r fkm  ^  s r f ^ w  ^  rjft 
t ,  ^  f*f# *rr, ^ r ^ r f M r f ? r
«T^ fawtflft «ftT infl-
,jp*fy c  *?nm i t » r r » «ft

1pj-
vf?r fcfr ^rrf^: 1

PROF. SHER SINGH (Jhajjar): Sir, 
I do not want to go into the merits 
of the Motion. My two friend*, Mr 
H. N. Mukerjee and Mr. Indrajit 
Gupta, even though they r«ad out 
the Motion as amended, did not ap
preciate one thing.

Here, the original Motion says

‘"This House diplores the rcm 
violent incident in Calcutta "

It means, what ia deplored is the 
incident But in Uw amendment, . 
what is dipiored i# not the incideat *

1 m  in m w m  t m * >  m
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but th* spate of violence. If you 
read the Motion, ** amended, it says:

‘'Tbig House deplores the spate of 
violence unleashed from Bihar... ”

It means, the Motion, as amended, 
deplores not the incident but the spate 
of violence. So, the object of the 
amendment is negative. It negatives 
the original Motion. Both are con
trary to each other and different m 
scope.

AN HON. MEMBER* He is a former 
Minister. (Interruption).

MR DEPUTY-SPEAKER. Now, if 
the hon Members are ready to listen 
to me, then let me first formulate and 
then give my ruling

I think, the most powerful support 
to the amendment tabled by Mr. In
drajit Gupta was given by Mr. N N 
Pandey just now. He mentioned the 
case of Mr Chiranjib Jha, a very un
fortunate thing We deplore a thing 
like that He also said that we must 
condemn violent activity. Of course, 
we must do that But my difficulty 
is exactly there

Now, I am at a loss to kow what 
the Members want to discuss

SOME HON MEMBERS- Violence.

MB. DEPUTY-SPEAKER- I agree. 
But if you want to discuss the space of 
violence, you should come with a 
separate or different motion This is 
my difficulty

SHRI INDRAJIT GUPTA: Any
how, you cannot prevent the discus- 

jtion even though you may rule out 
my amendment.

MR. DEPUTY-SPEAKER: That is 
true. Here, I am concerned with the 
admissibility of an amendment

SHBI NARSINGH NARAIN PAN- 
DBtf: When you are discussing one
violent incident, then other violent in- 
cidents also come in.

MR. DEPUmSPEAKER: I am con
cerned with a very limited question, 
whether this amendment of Mr. 
Indrajit Gupta is admissible or not 
admissible. That is the mam point. 1 
am not shutting out the discussion.
I thoroughly endorse and support 
what you say.

Let us j'ead Mr. Shyamnandan 
Mishra’s motion as admitted by th* 
Speaker. It leads;

“This House deplores the recent 
violent incident m Calcutta m which 
Shn Jayaprakash Narayan’s car 
was attacked and a member of the 
House, Shri Samar Guha and his 
colleagues sustained injuries’*

What is the crux of the motion? The 
motion is that it condemns the recent 
violente incident m Calcutta.

It particularises the incident . . ,

SHRI SHANKAR DEV (Bihar):., 
which originated from Bihar.

MR DEPUTR-SPEAKER: Let us 
understand the motion It is on that 
particular incident only He is coo. 
cerned with the 4‘world government”. 
How can he be concerned with small 
little things here?

Now. let us read Shn Indrajit 
by the Speaker

Now, let Us read Shri Indrrjit 
Gupta’s amendment —

“This, House deplores the spate 
of violence unleashed from Bihar by 

Shri Jayaprakash Narayan’s follow- 
weres resulting in the recent violent 
incident in Calcutta m which Shri 
Jayaprakash Narayan’s car was at
tack ”

The main motion as admitted by the 
Speaker is to condemn a particuar in
cident while the motion of Shri Indra
jit Gupta is to condemn the spate of 
violence all over the country of which 
this is only an example.



VMwt A m i, «, 1W  «t tkm m  'im m .iT '... " £ »

SHRI INDRAjrr a W tA j I *m tty- 
fog to bring U within the competent 
ol tlie Centre.

(I«t«7TUpf<01W).

MR DEPUTY-SPEAKER: 1 am
concerned with this limited question. 
X would request Hon'ble Members 
who are all knowledgeable and intel

ligent to kindly understand The first 
motion deplores a particular incident 
and the second says ‘the spate of vio
lence all over the country of which 
this is only an example’ The rele>- 
v&nt point here is the scope. Now, 
the first motion's scope is only a parti
cular incident and the second motion1!, 
scope is violence all ovei the count ly 
of which this is only an example Now, 

1 would fully agree that there is 
violence not only m Calcutta 
but all over India and ail 
over tbe world. There is more violen
ce m Viet Nam and Cambodia and if 
you want to talk about the whole 
world you can do t»o,

I therefore rule that while I fully 
appreciate that it would have been a 
more meaningful debate in this Hoube 
if we disc us ■> the spate of violence all 
over the country—I fully agree-but 
for the purpose of an amendment I 
think Shri Indrdajit Gupta't, amend
ment has too big a scope and it can
not be put within the scope of the 
motion by Shn Shyamnand in Mi&hra

nft f r m  m  *r w r  
st* *r p  sn4n v  %r 

ff fa  «nt iftsT srrsRr 
f t  wrn? \

ME. DUPUTY-SPEAKER. If aU 
Members agree and if all those who 
have given notices of amendments 
don't want to move them and if they 
waive their right, then we can proceed 
with the discussion now.

&HM MADHU LIMAYE; ! want to 
move it

MR. D S m r M A lS »  NOW t 
would call Shri H. K. L. Bhagat

SHRI H. K. h. BHAGAT ' (Bast 
Delhi): Mr, tteputy-Speaker,Sir, let 
us consider whether the conclu
sions drawn by Pro! Shyam
nandan Mishra and the allegations 
made by him in his speech are justi
fied by his own facts mespective of 
the facts being different. I am mak
ing a very respectful submission on 
the facts enunciated by Prof. Shyanv 
nandan Mishra himself What has 
Mr Mishra told us- He has said that 
theie was a very serious conspiracy, 
there were very serious preparations, 
to attack Mr. Jayaprakash Narayan, 
there was an attempt to liquidate him, 
that an attack on the car was an 
attack on Shn Jayaprakash Narayan, 
the police weie the mute spectators 
the demonstt ators were very aggros- 
sive These are the facts which Mr. 
Mishra himself has given. I wvant to 
ask him whether, from his own facts, 
his conclusion*, and allegations are 
justified According to him, thous
and of demonstrators, as er a pre
planned conspiracy to attack Mr. 
Jayaprakash Narav«m were there* 
tht police w«w ptaung a mute role: 
the conspiracy was there to liquidate 
Mi Jayaprakash But Mi.
Jayaprakash Narayan continued to 
sit m his car I am rather surprised 
How ic it that, with all his asset Uon 
of thejt facts, no harm whatsoever 
v,as caused to the person of Shn 
Jojaprak&sh Naiayan'J How could it 
be said that the police did not have 
him* Our friend, Prof. Samar Guha 
fav.s that he has received a few abra
sions m the melee that took place 
there Are we to believe that the 
thousands of aggressive people, hold* 
in*? demonstrations out to attack Mr. 
Jayaprakash Narayan* the police be
ing the mute spectators, allow Mr. 
Jayaprakash Narayan to fit quiteiy 
in his car and cause no damage, 
whatsoever, to his Person? I want 
to ask this of Mr. Shyamnandan 
MJ&hra Whom la he trying to fool? 
This House or the people of India?
I can only tell him with utmost res* 
pect that he ia only toying to fool 
himself. 1 can say this with reject
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he i» very grossly exag- 
"'a&d i* 1*y&r distort the 

isct« to Stick political mad 011 the 
ruling party, on the Government and 
•n the Prirafe Minister. It is obvi- 
0%  I do not have to go nto any 
ether facta to come to this conclu
sion. Hi« conclusions and allega
tion* sere not at all justified by his 
own facts. How could Mr. Jayapra
kash Narayan continue to sit in his 
car without any damage to his per- 
SOn whatsoever? He had finished 
one meeting earlier very peacefully. 
There was no disturbance. I have 
been told that there was another 
meeting which he had addressed and 
there was no disturbance at all. It 
is obvious that no attempt was made 
to harm the person of Mr. Jayapra
kash Narayan whatsoever. Nobody 
has alleged. Even Mr. Jayapra
kash Narayan has not alleged that 
anybody tried to open the car or 
tried to drag him out of the car or do 
any physical violence t© Mr. Jaya
prakash Narayan. Nobody has 
made these allegations. In the
tact of these things, even presuming 
that the facte given by Mr. Mishra 
are correct, it is clear that Mr. Mishra 
is fabricating his allegations and 
conclusions only with a political mo* 
live, understanding full well what 
fee does.

tf.39 hrs
(Dr. Henry. Austin in the Chair)

The Chief Minister of West Bengal 
has said that he is sorry that Mr. 
Jayaprakash Narayan could not ad
dress that meeting, that he had fail
ed to address that meeting. This 
thing has happened that Mr. Jaya
prakash Narayan faile to address that 
meeting, may be for whatever reason 
Ray be. there was some trouble bet
ween two groups of people. Let us 
keep that aside for the time being. 
Now the conclusion is that he failed 
to addrtess the meeting, and the Chief 
Wlnllrter of West Bengal has very 
Ightly regretted that he could not 
*£d*es* that meeting. But the whole 

is this. Who 19 responsible for 
this cult of disturbance in the meet" 
lUfs in thJa country? Let us see that 
itfccM r- I  want aU of us to consi
der it  dispassionately. Is it the only

instance where somebody has failed 
to address a meeting? Is it the only 
instance in thia country where ther* 
was an alleged demonstration at a 
time when a meeting was being held? 
I want to teU you that, recently, 
when the Prime Minister addressed 
a meeting in Delhi in connection with 
the Centenary of Chhatrapati Shiva- 
ji, a group of women from Maharash
tra had been sent to this meeting to 
disturb the meeting.
These women got up in the meeting 
and tried; and these friends stood up 
in defence of those woman and said 
that they had a right to go and stand 
in the meeting and protest. They 
justify  it on the floor of the House. 
I wt t to remind you about Mr. 
Barooah’s meeting at Baroda. Who 
tried to disturb it? Was it not at
tempted to be disturbed? Were not 
stones flung? I am not justifying 
this. I am against all kinds of dis
turbances in the meetings. Some 
pepole tried to disturb Mr. Barooah’s 
meeting. Stones were flung in the 
meeting. Sir, even at Lucknow dur
ing the U.P. elections, when the Cong, 
ress President, Dr. Shankar Dayai 
Sharma was addressing a meeting— 
I am a witness to it; I was present 
There in the meeting.

Similar attempts were made 
to disturb the meeting. During the 
UP elections,, even their leader had 
said that the Congress jeeps will not 
be allowed to proceed and Congress 
meetings will not be allowed to be 
held. What was done in Patna in 
several meetings? Sir, Mr. Jaya
prakash Narayan has a right to ad
dress a meeting; certainly he has a 
right, but the legislatar has the right 
to attend the Assembly. He cannot 
be prevented. Who pleased for the 
intimidation*, who had said that legis
lators should be slapped? He with
drew it and said that it was said 
jocularly. I say that the Vidhan 
Sabha has a right to sit. I say that 
the student who wanted to appear in 
the examination had a right to go to 
th* examination—but he was
shot at He was short at 
Did this friend bring in a 
resolution to condemn it, S&r? Distur
bing a meeting is bad. thoroughly 
bad and it should not be encourag*



•*d; but '''ievseti; some
kind of a disturbance takes place or 
somebody fails to attend a meeting, 
should it become a subject matter of 
a resolution or a motion in this 
House? That is 8 question for us to 
see. Who is responsible, who has 
given a call? With respect, t appeal 
10 my hon. friends I do not know; 
the appeals were never responded to.
I  appeal to them to consider as to who 
is taking the politics to the streets. 
Who has given the call to the people 
-to take recourse to extra-constitutio
nal means and extra parliamentary 
means? (Interruptions) Mr. Vajpayee 
himself once remarked that extra
parliamentary means are justified; 
what are those extra-parliamentary 
means? You remember, Sir, that 
originally Mr. Jayaprakash Nara
yan had said that ten lakhs of people 
would gherao the Parliament. That 
was the language used. I quote; no
body can contradict me; and later on 
he changed the language and said 
that it would not ”be a gherao; it would 
be a march. Even'the Parliament 
was threatened to be gheraoed. Parli
ament has a right to meet, collectors 
and district administrators have a 
right to govern. And you say that 
you aTe forming parallel govern
ments. Sir, it looks ridiculous. (In
terruptions).

MR. CHAIRMAN: MR. Mishra:
you may say this when your turn 
comes. Mr. Bhagat may continue.

SHRI H-K.L. BHAGAT: I am speak
ing, on behalf of my friends, to plead 
for democracy, constitution and the 
rule of law Mr Mishra had discove
red. in Mr. Jayaprakash Narayan a 
god. The same god has said that he 
will hold elections m the 

country; and you are preaching to us. 
Please, now, keep quit, Prof. Mishra. 
forget your intolerance. Learn to have 
parliamentary conduct at least in 
this House.

(Interruptions).
MR* CHAIRMAN: Order, Order.

Mr. Mishra. you will have an oppor 
tunity to sty.

SHRI H, £*. BHAGAT: XU not »  
Sttt tft«t an MLA from Ifcvsad in
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face was blackened an<! fee was 
paraded on a donkey! Did they coin? 
out with a condemnation of thsi Inci
dent? No. Because it suited 
them. A« a matter of fact, if you 
permit me to say ao and if I am..... 
excused, this motion itself is an 
attempt to projteat the cult of violence 
side and then to stick mud on the 
ruling party. Sir, we believe in de
mocracy and in defence of democracy, 
we would not kill but we would ra» 
ther be killed, many more of us 
would be killed to defend democracy, , 
but we will not kill. That is our ’’ 
way.

L. N. Mishra has been killed. My
friends are talking of a democratic
spirit The other day I quoted a 
newspaper article which said that 
Indira Gandhi is conducting a very 
oppressive and tyrannical regime in 
this country and the people have a 
right to kill the tyrannical rulers. 
That is what is stated in that aricle.
I brought it to the notice of this 
great House but my friends simply 
indulged in jibes and jeered at me* 
When certain things are written, 
when incitement to murder and vio
lence is done in written words, then 
our friends ridicule it. These very
friends took it lightly. Now, the
very day this incident relating to the 
Chief Justice happened. Then, the 
next day without finding out anji 
fact, newspapers «and leadens jrame 
out with a statement that the incident 
was planted. L> N. Mishra is killed 
and they say that Government hai 
done it. I want to ask whether this 
is a democratic conduct, whether thii 
is a democratic way. Everything the 
Government has done? . .. (Inter- 
ruptinos) Intolerance has become s 
trait of my friends over there.

My friends were just now talking 
of elections. The question of dissolu
tion of the Gujarat Assembly was 
raised. Who was responsible for it? 
Who led the agitation? Mr Morarji 
Desai. I woyld say Mr. MoratjA Desai 
went on a fast to get a damocsrs^ 
Assembly dissolved and Jt is **

i m  'w \ ;
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sin and it is 4 he sin of these people 
by which the Assembly was dissol
ved a«d the peop’ie were deprived of 

( their representation. Then it was 
•aid that Mr. Chiman Bhai was bad and 
*we want dissolution’ Now, they are 
working in partnership with the 
came Chiman Bhai Sir, wou)d 
there be a g« eater instance of dupli
city, hypocrisy and double minded- 
ness of this Opposition?

Now, therefore, I say this and I 
Warn them. Somebody was threaten*, 

(ing us, *Look, we can do this, we can 
rdo that” Look We do not wish to 
be provoked We would not like to
be provoked Whatever provocation
you may give us, we would not like 
to indulge m stieet politics Don’t 
threaten us You know you are 
not itionger than us among the 
people Do not do it I tell you

Now, it is surprising and, I am veiy 
happy as it shows the {Treat confi
dence of the people of I»u in the 
methods of democratic behaviour Mid 
conduct What has not been done m 
this countrj ? Now anything and
everything has been done—character 
assassination, false allegations and 
what not. Somebody said the Prime 
Minister is attacking Jayaprakash 
Narayan Prime Minister’s criticism. 
If you see, whenever it is there is a 
political criticism

SHRI SHYAMNANDAN MISIIRA 
No, it is personal

SHRI H K L BHAGAT Mr 
Mishra, please team to bo tolerant 
You are a senior member I have 
come to learn from you not to teach 
you. But I am sortv I have !■> teach 
a professor like you

What I am submitting is that ihe 
Police and the Military are incited to 
revolt. Everything is being done Mr. 
friends said, the Ganga is on fue, the 
Yamuna is on fire To-day, I must 
tsy honestly after listening to .Mr. 
lushra that I did not find that he 
$ «s  even inspired by his mentor.

Sir, it is surprising, it is a very 
pleasant surprise for me that million* 
of people m India have so far very 
rightly, because they believe xn demo- 
ciacy, not reacted in any unconstitu
tional manner against the most 
unconstitutional, undemocratic, violent 
and leading to anarchv and chaos 
movement of Jayaprakash Naiayan.

1 have my grievance against this 
Government I have repeaiedl>
said and thev said that they would 
consider my suggestion, for issuing 
a While Paper on what has been done 
dunng the last one year, what has 
bt en said, what has been written dur
ing thii one year to propagate un
constitutional means and recourse to 
violence I hope the Government 
would issue ihe White Paper soon and 
that will establish the truth

Therefore, mj suggestion is an in
cident has taken place Siddhartha 
Shankar has very rightly made his 
ti mments on it Now, to exaggerate 
that incident out of ail proportions 
rnd distort facts and fabricate alle
gations is the usual and theatrical 
way of the Opposition But if they 
think that thev can m this way befool 
the people of India, they are sadly 
mistaken Thev vtill be only fooling 
themselves

SHRI DINEN BHATTACHARYYA 
<Serampore  ̂ Sir, I fully agree w’ith 
the motion moved by Shri Shyamnan- 
dar Mishra in which he has very 
right 1> given the true picture a-* to 
where thi±» ruling party is leading the 
country As «?oon as it was announc
ed that Shn Jayaprakash Narayan 
would address a meeting in Calcutta, 
day m and daj out theie was p2 0pa- 
ganda bv tne ConjrrefeS, Youth Cong
ress. Chhatra Panshad and their allies 
CPi that they would not allow Shn 
Javaprakash Naiayan to hold any 
meeting m Calcutta They started 
propagating that at the time Mr Jaya 
Prakash Narayan comes to the Uni
versity they will see that all the 
lights ufcould be put off You just go 
thiough their propaganda leaflets and 
their people propagating in the streets
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and you wilt be convinced about pre
planned attack on JP. All the news
papers In India in all languages ex
cept Patriot m Delhi have brought the 
facts in its ttue form True picture 
hag been depicted m The Statesman, 
and other newspaper of De'hi and 
Calcutta Can you imagine a minister 
leading the hooligans and ganpesters 
to attack Shri Jaya Prakash Naiayan 
and his supports«; Has it taken place 
an> where m a democratic country

We tiied our best to convince you 
and our frumds in the opposition as a 
*hat is thp fctatt of aflaus* in West 
Bengal and how the people are being 
ruled over theie a’ id what so»t of 
teri or i egime w as prev ailing We cou id 
not convince you but m an incident of 
toalf-an-hour the whole world came 
to know what is the iulc that t ie peo
ple are havwig not onl> in W<*M Bi n- 
gal but throughout India Some We*t 
Bengal papei*. and some f*atu«p v. ri
te? s while describing oil thev thing* 
said that CPIM fu  c d> ittouM have 
sent earthen pottfuli of ravuum to 
the student leadm Subtoto Mukherji 
and Prrya Jlenjdn Da* Muiim and 
their allies CPI

In Wc*t Bungv] semi-fascial forces 
are theie and these people kii od 
thousands, of >oung nion of uui pat tv 
And now thev have started killing 
their own men, because of their in
fighting. The hon Member who spoke 
before me s*ud about demo.’ *.tic 
norms, decency and all that Heie is 
a gentleman sitting m the front ben» 
<hes, whose n^mo is Mr Priya ftanjan 
Das Muiim He will agree that cveiy- 
day one would find that the roads 
there are b*»mg blocked becaus > of 
their m-flghting resulting in muider 
of their own cadre Mr Siddhartha 
Shankar Ray wa« willy willy forced to 
come forward with a statement that 
road blocking must be stopped But 
still everyday you wUt find this me
thod of forcibly blocking of road by 
Congress storm troopers still conti* 
xvuing, In respect of attack on J P, 
Shri Siddhartha Shankar Bay has 
*ome forward with a statement. He 
ha* (expressed his regret for the inci
dent but he has not condemned the

person* responsible for it. He said that 
Jayaprakash Narayan did not come 
out of the car on hi* own. I say 
it is completely wrong and dis
tortion of facts There were two 
meetings One was in the stu
dents’ hall. The teachers were 
there Jp addressed the meeting The 
meeting being hardly concluded there 
was some big shouting by the Chha- 
tra Pantfmd and Yuv Congress people 
theje just outfide ihe gate of that stu
dents’ hall and even JP wa<* not allow
ed to come out of the halt and get into 
the cm He was pre\entcd This is 
v’Hat happened M» Samir Guha and 
others were there, and thev helped 
him to come and f?ct into the car with 
gteat difficult* And the next meeting 

to l»' held nnlv 100 yards away 
You be snrpmvi tlmt the hooli*
f. itv prevented him ♦« reach that
g..ie Some vouth tnngie« people 
won thi'r shoutim* afi(j a t̂ ir) jumped 
upo i ihe bonuet of the cat and hegan 
d nv i«»' In t)V meantime brickbats 
wett thrown Two bucks were 
tlicmn atmpd at Mr Jayaprakash 
>iravan J will read out here what 
Shri J a p i  tikash Naro’um has stated 
in a Calcutt» meeting Ths< n  from 
Statc^Tifin It stole*

Mr Naravan recalled the ugly 
incidents that had occurred at Cal
cutta on Apul ? and said ‘whet hap* 
ptnod lher« and of which I myself 
Wfw a Mctun w 4s nnk*d hooliganism 
and gangsterism m the pic«ence of 
a West Bengal Minister, a West 
Bengal Mp and a povse of police 
offices ts and the police force'

Thi& u Mr Jnvaprakaah Narayan’s 
own statement, Six

17 hrs

Again, I would say that the attemF. 
ws* there t0 throw stones, brick-bats 
er*d coconut shells towards the car 
■where J P. was sitting Still they say 
and Shri Siddhartha Shankar Bay 
will say that there w«g no attempt or 
no attack on Shri Jayaprakash Nara* 
jan. I say, the same Old story tbejr 
are repeating since the year 
Firom that day onwards they <twM
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the violence on the Opposition, parti
cularly, in West Bengal. Some Mem
bers might remember that Shri Sid
dhartha Shankar Ray was chosen by 
Shrimati Indira Gandhi as a stalwart 
in West Bengal; when h:e was the 
Education Minister here, he was sent 
there wh·en there was President's :rule 
to prepare the ground for the election 
which was a mere show: I will say, and 
it was totally a rigged election and 
no fair or free 'election was there. 
When we came to power in 1971, at 
that time, (Interruptions) .. 

MR. CHAIRMAN: Now you please 
try to conclude. Your time is already 
cv'er. You were given seven minutes. 
You have spoken for ten minutes. 
Please conclude now. Congress Mem
bers ar'e given ten to fifteen minutes. 
-·ou have been given 7 minutes.

SHRI DINEN BHATTACHARYYA:
I shall finish within ten minutes.

Please excuse me for taking a little
more time. You please r·ead your own
Congress Papers like the Jugantar,
Statesman, Hindustan Standard,
Ananda Bazar Patrika and all the
English dailies in the capital. Read
even Basumati which is run by the
Congress in West Bengal. The-,r all
came forward and depicted the inci
dent as the most ugly one. They pro
ved by one action that there is no
democracy. no freedom of speech. Sir,
you will be astonished to hear that
during the jute strike when our C.P.I.
(M) leader was going to address a
m'eeting in Kamarguli suddenly the
Congress hooligans appeared there and
said that they would hold a meeting;
the police then and there clamp'ed
Sec. 144 there and this tactic has been
adopted by Shri Rai's Government
apart from straightway breaking the
meeting of opposition by Congress
hooligans under the direct pro�ection
of police. Here is Shri Tridib Chow
dhry who had b'een to Dum Dum for
holding a meeting. But, that veteran
leader was not allowed to hold the
meeting. He was told that if he would
hold _·a me'eting, he would not go from
this place alive. This was the naked

way of attack on the minimum demo
cratic right of the people. In Malda 
same method was adopted to disrupt 
and break a meeting organised by 
opposition parties. (Interruptions) 

Mr. Darbara Singh will not be able 
to appreciate what I am saying be
cause he could not understand how in 
spite of presence of police, how so
called Youth Congress and Chhatra 
Parishad storm troopers of Congress 
could venture attacking public and 
indoor meetings addressed by promi
nent left party leaders. Why were 
these people not pushed out of the 
place? The people who were there to 
attend the meeting of Shri Jaya
prakash Narayan, first of all, were 
locked up inside the university insti
tu':·:: a-,J those who were outside, \Vere 
not a11 owed to come near Shri Jaya
prakash Narayan. They were beaten 
up and many of them received injuries. 
These hooligans with the help of those 
so-called Yuva Congress and Chatra 
Parishad leaders, with the help of 

police and with the connivance of the 
administration attacked J. P.'s car. 
Shri Jayaprakash Narayan was sitting 
mum. He was amazed. He could. not 
believe that these things could have 
happened in Calcutta a metropolitan 
city. The left parties specially our 
party C.P.I.(M) were trying to con
vince him and the people of other 
states that the minimum democratic 
rights were not there, parliamentary 
rlemocracy was subverted, no trade 
union right, no freedom of speech. 
no security of life, a semi-fascist 
terror R:aj was prevailing. 

Shri J. P. was convinced and the 
next day he said that he had under
stood the reality and he stressed that 
in Bengal democracy was in peril and 
terror Raj was prevailing. J. P. took 
up the challenge and said that he 
would come again and address the 
people. Congress Party has become 
panicky and so J.P. is being threa
tened by Shri Ray. If you read Shri 
Ray's statement, you will find that he 
has been threatening that Shri Jaya
prakash Narayan should not say any
thing against Shri,mati Indira Gandhi. 



Who is this Bay to tell Shri Jaya- 
prakaah Narayan that he should say 
thj» and he should not say this, I say 
thSa sort of thing is going on in West 
Bengal and the people of India will 
not tolerate this.

Now, what is happening in West 
Bengal and other placcs’  It is obvi
ous, Sir, that they are building up 
capitalism. Prices ere going up every
where. Wages haw been freezed 
Land distribution is not there Real 
land reforms are not taking place. 
Everywhere, they art- facing crisis. 
The workers antf ih1 01 dimity people 
are rising up against this ruling class. 
But, they want to crush them and 
they want to finish them by terror and 
by other lepressive measures They 
arc terrorising the people

Hie previous speaker said that we 
are now demanding the dissolution of 
the Bihar Assembly What did she 
(Shrimati Indira Gandhi > do m 1953? 
She was the Congress President She 
made her father to throw away the 
Communist Government Is it no* a 
fact? We know what happened m 
Kerala at that time The Kerala Gov
ernment was thrown out becausc her 
father was in the Centre. With the 
assistance of Shri Padmanabhan, they 
formed a Vimozhan Samithi

MR CHAIRMAN All these things 
are not relevant The most relevant 

1 point now is. you aie exceeding your 
time. There are other Membc*i« 
Please cooperate and conclude

SHRI DINEN BHATTACHARYYA: 
Sir, whatever our friends of the ruling 
party here may say, we are now head
ing towards a situation where the top 
leaders of the Congress want that 
there should he only one party and 

> only one leader They want dicta-
t torship. This »  the situation they are
d leading the country to That is why,
v while condemning the gangesters and
v violent attack on J.P. on 2nd April*

I would appeal, through you, to the 
people and specially the toiling masses 

.  of our country to stand up and unite
Against thia tort of gangsterism and
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hooligans against the ruling party who 
are bent upon crushing our demo
cratic rights and subverting our Par* 
Hamentary democracy, t

MR. CHAIRMAN: Shrimati May* 
Ray Please try to confine your re- 
maiks to ten minutes. From the 
Congress Party alone, there are at 
many as IB speakers,

SHRI S M BANERJEE (Kanpur): 
This International Womeng Year,

MR CHAIRMAN I will give all the 
consideration to her on that score.

m
SHRIMATI MAYA RAY (Raiganj): 

Mi Chairman Sir. I assure you that 
1 will not take longei time than is 
absolutely necessary

I oppose thi& Motion First of all* 
i* relates to a State matter which, I 
understand ca” r< t u* dmu<tsed in thia 
House So ei. icr we have to make 
up our mmds to delete that jule from 
om rule-book or we should not allow 
Mich a matter to be di&oussed here 
md stick to tin* RuKs This u my 
first Eround of opposition to this 
motion

Secondly, the hon Mover of the 
Mo* ion deplores the recent violent 
incidents tn Calcutta Did he dep
loy  them when we were at the re
el'jv mg end of *uch violence from the 
pet iod of 1967 to 1971* Or ha* Shyam 
Babu just woken up when such an In
cident has taken place now i.i Cal
cutta*

SHRI SHYAMNANDAN MISHRA: 
I condemn both

SHRIMATI MAYA RAY. Did he 
rlrplore the violent incidents perpet
rated by the Party of the bon spea
ker who ha* just preceded me? These 
were in 1971 (Interruptions).

Now this venerable gentleman, this 
hallowed *has been’, Shri Jayapra- 
kash Narayan, has is»ued a 
call for a *toUl wolutfem*. He »

im in Cfticxtte tarn.) 3*0
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Inciting mutiny in the forces and 
mutiny in *very walk of life. But he 
whines when there is a reaction to 
hi* positive action of inciting others 
to break the law in every walk of 
life and to use unconstitutional me
thods.

His cry ia that of total revolution. 
What are the trends of that revolu
tion? It u  naked assassination, one 
of which has already taken place. 
One victim has already been claimed 
and two attempts at murder have 
been made, one on the Leader of this 
House and the other on the head of 
the judiciary

SHRI MADHU LIMAYE Nonsense.
SHfUMATl MAYA KAY. Our con- 

cept of revolution i$ totally different 
It is that of a peaceful transition, an 
economic, social and cultural revolu
tion, «md that is where the basic 
difference lies between oUr ideology 
and the ideology of the Opposition. 
Not a hingle constructive programme 
has been put before our people w 
exp laming the totality of the “total 
resolution” by responsible members 
opposite including Shri Janeshwar 
Mishra They have entered mto a 
programme of appointing agents pro- 
vacaturei. to spark off incidence, such 
that a small, minor incident escalates 
into a holocaust

X do not remember having heard 
any voice of protest being raised when 
members from our party were strip
ped and humiliated publicly by fol
lowers of Opposition recently—I 
think >t took plsce in Bihar. I do 
not remember any - adjournment mo
tion being moved when the Congress 
President was attacked in Baroda, 
when Shri Shanker Dayal Smgh was 
attacked m Bihar or when Shri K. D 
Malaviya was obstructed in another 
part of India

Therefore, a* far as principles arC 
concerned, these do not concern the 
hon. members of the Opposition. It 
Is merely a question of personalities 
and personalities alone,

339 m ~~u

Our stand i* quite clear.

We condemn violence of any kind; 
we have always done «o and that has 
been the principle of our party. We 
stand by that even today. But even 
Gandhiji said that violence was justi" 
fled under certain circumstances 
it may be that such a circumstance 
has come about today. Our stand is 
quite clear we do condemn violence 
and we are not concerned with per
sonalities, not even with you, Mr. 
Madhu Limaye We are concerned 
with principles while Members of the 
Opposition are concerned with x, y or 
z Interruptions). When two pro
fessors are sitting side by side, Sir, it 
becomes a very dangerous combina
tion He i8 one, prof Dandavate. 
Samar Guha is another and so the 
entire party Is in a terrible mess We 
do not indulge in vilification or 
character assassination and scurrilous 
attacks 0n persons as do the Mem
bers of the CP(M> party

There is a another side to it, Sir. 
Prof Samar Guha is very agitated 
because the Professor was approached 
by a girl on the hood of car I must 
apohgise on behalf of my clan; I am 
really amazed at such a bad taste 
(Interruptions) I would have thought 
that Prof Guha being a gentleman 
and a bachelor would have approved 
of his experience of having provoked 
a woman to climb of car . (Inter* 
niptwn)

AN HON MEMBER He is not a 
bachelor he is prepared to be consi
dered a bachelor

SHRIMATI MAYA RAY Then I 
pity his wife . (Interruption) Any
way a woman climbed a car; he 
should have considered it an achieve
ment to provoke her into doing so 
and not raise such a hue and cry 
in this House over that

Anyway. Mr. Chairman, the Ben
gali woman is highly emotional and 
Prof. Guha must have realised this. 
But so is the Professor, judging by 
his histrionic performances in this 
House, so much so, that Professor
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Samar Guha’a injuries, I think, ware 
more mental than physical Because, 
he is here and he look* really quite 
fit on the whole. Maybe if he uses 
more temperate language in the fu
ture* he will not open himaelf up to 
such humiliating situations of being 
chased by a girl

fo r  **a >n Bengal the most crucial 
factor is that after a period of vio
lence and turbulence which had re
tarded Bengal by about fifteen years 
in its developmental programme, our 
boys and girls have brought about an 
atmosphere of peace and tranquillity 
in o^der that we may progress and 
we intend preserving that at atmos
phere (Interruptions) Time and 
history takes no notice o! people like 
you or me but we do intend to pre
serve th^ atmosphere of peace so 
that the millions of our people who 
live below the poverty line and w,ho 
are entitled to a decent living can 
have our developmental programmes 
implemented so that they can have 
aUf'ast the minimum needs that \*e 
promised then and we intend to se? 
that they live m an environment of 
peace and safely We will not tole
rate fascist strong arm methods to 
disrupt our ampliation* and achieve
ments at the Uehest of international 
forces disturb that peace that we 
have brought about Tt mak< s me 
sick, hearing the Marxist Member*? 
fpeok heie adopting the holier than 
thou attitude It 18 they vtho un- 
bla^h^d a rf-ign of terrot in West 
Bengal thank goodness they could 
not do in any other pntt of the 
country Nobody could produce those 
conrtmon* of violence Shri Limaye 
and the hangers on of Mr J P or 
any other P J P made a mtetake 
He had come and gone from Calcutta 
many times The memories of those 
boy* and girls are not as abort as the 
memories of the ’Members of the 
Marxist Party They had not forgot
ten what tbey had undergone during 
the time® of the Marxist rule There
fore when Mr J P. joined forces 
with the Marxists, it Incensed them 
and had aroused them. \ am not 
apologising on their behalf; I do not 
optfogise fo* what th*y had done? gt
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will be dont* again it to  comas to 
Bengal with such forces, Including 
subvert ve international forces,... 

(Interruption*)

PROF MADHU DANDAVATEi 
While the Chief Minister has expres
sed his regrets, she says that the boys 
and girls had done the right thing

MR CHAIRMAN Mr Ray has ex
pressed his viewg as Chief Minister 
She has her own views.

SHRI SHYAMNANDAN MISHRA: 
We only want the country to know 
what she is saymg

SHRIMATI MAYA RAY Mr Chair
man, Sir, no development can take 
place without peaceful conditions and 
therein lies the provocation so far as 
the Members of the Opposition are 
concerned They are not m the least 
concerned with, or worried about the 
welfare of the average man They ore 
only concerned with singing hallaiu- 
Jahs to a septuagenarian leader who 
w trying to make a dramatic come 
back after his days of Sarvodaya, 
and haung entered the fray screeches 
every time the wear und tear of that 
process scratches him

The aaddcst part is that there is a 
hup* pov^rtv-stnken world outside 
those parties and this House, waiting 
in the uings to go forward and attain 
a minimum standard of a decent level 
of living That is what we should 
be discussing here and not what 
happened to J P or the girl on the 
hood of a car or whether Samar Guha 
had suffered scratches what la this m 
comparison to what millions of people 
outside this House are suffering and 
waiting for

SHRI PILOO MODY Why a re w* 
not discussing it?

SHRIMATI MAYA RAY We are 
trying to but you bring in such mo
tions and waste the time of the 
House

SHRI PILOO MODYs AU U* tta* 
t« Government'* timt; why io  j*w 
not disco* it?
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MR. CHAIRMAN: Let her finish 
tMsr speech—  (Interruptions).

SHRIMATI MAYA RAY: They
have unleashed the forces of reaction 
in all its strength. They CPM is 
lurking behind the skirts of the Jana 
Stttgh and BLD and other reactionary 
parties and are attempting a “come 
back*. • • (Interruption) through the 
back door....

A« I said, we can forgive them 
lor, Sir, “they know not what they 
do ” but we cannot forget. We in 
Bengal have had our share of this 
revolution and a bloody one at that, 
Sir, Uterallly, when the CPM took 
over and ruled Bengal for 22 months 
Where was Mr Jayaprakash Nara
yan and Professor Guha when one 
after one of my Chattra Panshad 
boy* were brutally murdered anJ 
liquidated1* Sir, there u not » single 
burning ghat in the districts of Ben
gal that I have not visited during 
that period, where one or other of 
asv boy» was cremated, after being 
killed in the most barbaric manner

X do not recollect Mr Jayaprakash 
Naiayan emer^np from his Sarvo- 
daya retreat to jom in m condemn* 
in*} such act* at that time l dn not 
remember hearing hw cr> of pretest 
arnmst «U'h dastardly acts No* u 
single voice of p*otf>st was rais
ed by oilr venerable Professor 
Guha or the mo\er of this Re
solution No hdr onK deplores recent 
events tn Calcutta, not the old ones 
I will remind Prof Guha of the in
cident at Ethora m Bengal where a 
Communist Party Marxist girl called 
Taraldar stabbed and murdered a 
Cfattra parishad boy I know be
cause I visited that place “where a 
teacher also was speared to death 
through the bam of a window In a 
locked room, by the very verv good 
boys of the Communist Party 
(Marxist) loyal card-holder* 
(Interruptions) Dow Prof Guha re
member? Whereas some Bengali 
Women know only how to pound the 
food ol a ear, others are taught by

some parties to kill? You have join
ed hands with them, remember that 
I am serious about it, (Interrup
tions}

Shn Samar Guha (Contai):***

MR CHAIRMAN Mr Samar 
Guha’s observation will not be re
corded

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior). Just now you have said 
that the remarks made by Professor 
Samar Guha will not go on record. 
May I know the reason? One may 
or may not agree with the remarks 
made by Professor Guha but they 
were not unparliamentary.

SHRI C M STEPHEN (Muvattu- 
ptirha) When a member speaks, if 
the member does not yield and still 
another member makes some re
marks, tho&e remarks will not go into 
the records

SHRI SHYAMNAVDAN MISHRA* 
M> hon fnend, Shri Stephen, con
tends that since the hon lady Mem
ber had not yielded, therefore, the 
remarks maif bv the hop Member, 
Professor Guha, v̂ ould not go on re
cord Mav I remind him that when 
one makes an interruption even 
while sitting those interruptions go 
on record**

MR CHAIRMAN They -re indica
ted as interruptions

SHRI SHYAMNANDAN MISHRA; 
Then, you would be pleased to re
call that the hon Member was speci
fically referring to Professor Samar 
Guha all the time and was directing 
her attack against him Do you want 
him to bear all the attack?

SHRI C M STEPHEN* He is the 
subject mattei of the resolution. So. 
he must be amendable to criticism 
(Interruptions).

***Not recorded



SHRI SHYAMNANDAN MISHRA: 
Prolessor Samar Guha ha* been men
tioned in the resolution as had been 
assaulted. Does that constitute a 
crime? Professor Guha has not yet 
made his submission in the course of 
the debate. Since he has sustained 
injury, is that considered to be a 
crime for her to make some remarks 
against him? Is that the point?

SHRI C. M. STEPHEN: There are 
two things which I want to empha
sis*. The Question is whether your 
direction that his remarks must not 
go on record is correct or not. The 
hon. lady Member was having the 
floor and she was continuing to speak. 
She was holding the floor and she 
was continuing her speech. Simul
taneously, Professor Samar Guha was 
carrying on a parallel speech. An 
occasional interruption is one thing. 
But continuing a speech when ano
ther bon. Member is speaking is a dif
ferent thing. Both cannot go on re
cord together. Therefore, when the 
hon. lady member has not yielded 
but was addressing the House, any 
other speech made on the floor of the 
House must certainly remain off the 
record and, 90, your ruling is abso
lutely correct.

Secondly, Shn Mishra says that the 
hon. Member made an attack on Pro
fessor Guha two or three times. The 
only point for discussion today is 
whether the alleged attack on J. P. 
and the allegedly inflicted injury on 
Professor Guha deserve to be deplo
red by the Parliament of India. When 
we discuss that question, whether the 
attack on this member U of such a 
special character as to deserve dep
loring by Parliament is absolutely re
levant, and the person who has con- 
vassed in a part of the resolution to 
draw the attention of the House 
must be prepared to receive the at
tack, right and left and left and 
right, and he will be receiving that 
attack.

SHRI PILOO MDOT: Mr. chair
man, Sir, I am not concerned with the 
<!«*%  of the remaHt* thftt have beta 
exchanged, or the quality of the

3*7 Violent Incident APRIL

speech which wa* being made. But 
I am oonfeersfced about this too fre
quent intellection on behalf of th* 
Chair to say “this would not go on 
record” . or “that would not go on 
record” . The whole purpose of a re
cord is that it is recorded. It is not 
recorded at the discretion of anybody 
else.

Your direction is quite explicit that 
you may only ask those words to be 
expunged which are unparliamen
tary. For your information and for 
the information of these people here, 
there is actually a dictionary of uun
parliamentary expressions. I have 
seen that very often, not knowing 
enough of the language, many words 
are sought to be expunged which 
should never have been expunged. The 
whole procedure of expunotion is to 
be used only m tlmt case Anything 
they can be heard by the Reporters..

SHRI VASANT SATHE. That 
nothing to do with expunction. This 
is something said without the per
mission of the Chair. That is why it 
is not going on record.

SHRI SHYAMNANDAN MISHRA: 
Expunction is not a disciplinary ins
trument.

SHRI PILOO MODY: I am glad 
that Mr. Sathc intervened because it 
gives me a further opportunity to 
clarify the situation. The Chair if 
not a deciding authority as to what 
is said with his permission or not 
The Chair merely regulates the pro
cedure. It does not decide what 
should be said by whom and when. If 
a Member chooses to say something, 
if it ig at all possible to record it  it 
should be recorded. Only history 
will be the judge whether that was a 
just or an unjust thing that was said. 
Therefore, 1 plead with you not to 
use this injuction of "Nothing will be 
recorded”. It is only done by weak 
Speakers who cannot control the 
House and who fesort to this cheap 
method of practice to control the 
House.

DR. KAILAS (Bombay Sooth) i 
Mr. Shyamnandan Mishra said that 
interruptions art recorded. But hart

vm §» Cfltfctttta mm) 33$
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the case is different There « m  a 
parallel speech made by Mr. Samar 
Otoha when the hon. lady Member 
was speaking. Hence, when an hon. 
Member makes a parallel speech 
without the permission ol the Chair, 
the Chair is right in saying that it 
will not go on record. Because he 
was speaking without the permission 
of the Chair and making a parallel 
speech, it should not go on record.

MB. CHAIRMAN: The hon. Mem
ber, Shri Vajapyee, raised a point of 
order. I thought I should examine 
the validity of his argument. So, I 
allowed the hon Members to make 
their submissions I am thankful 
to them for expressing their viws on 
various aspests of it

As the hon Members have noted, 
when interruptions were being made, 
I was taking a lenient attitude. I 
know this is a matter on which there 
is a considerable interest evinced. 
These interruptions were allowed. 
Some hon Members wanted to say 
something and they sought my per
mission tacitly or I gave the consent.

In this case, 1 reuested Shrimati 
Maya Hay, to conclude her speech 
But the Congress Members and the 
Chief Whip indicated that they were 
prepared to give more time to her. 
$o» I was giving her some more time. 
She was holding the floor in her 
own right. If anybody wanted to in
tervene and make any observation, 
naturally, it should be with my 
consent, with the consent of the 
Chair or only when she yields Here, 
What happened was, knowing as I do 
Shri Samar Guha's nature, 1 was to- 
lerent and t allowed him. But again, 
he wanted to intervene. I said, no. 
I requested him not to do it repeat*. 
<31y. Again, he persisted and, there
fore, I had to take a firmer attitude, 
!q tune with the spirit of the House 
tod in conformity with the Rules of 
Procedure and Conduct of Business 
Of this House, 1 hope every hon. 
member will agree with me that, in 

great and esteemed organ of our

State apparatus, in this august House, 
proceedings cannot be conducted 
unless we conform to the injunctions 
of this House. It is in this context 
that I said that, without the permis
sion of the Chairman, nobody culd 
interrput. I hope Shri Vajpayee will 
agree with me. I did allow the 
first one or two interruptions, but 
when he persisted, I said that it woud 
not form of the proceedings.

Shrimati Maya Ray.

SHRIMATI MARA RAY: What
is happening today are merely trends. 
If you allow such an atmospher to 
prevail and escalate, this country 
will be plunged into such conditions 
of anarchy and chaos that will sweep 
away Mr. Jayaprakash Narayan ami 
Mr. Samar Guha in its wake, and aU 
the progress and development which 
we need so desperately, will be re
tarded by decades.

The positive action of Shri Jaya
prakash Narayan and Shri Samar 
Guha was to use vulgar and scurri
lous language in attacking our Prime 
Minister. j

The reaction of our youth in Ben
gal was to protest. The public of 
Bengal has given a fitting reply to 
his movement and will continue to do 
under such circumstances. Do not 
trifle with Bengal or Bengalis. You 
do not know them It is our youth 
and our youth alone, along with the 
West Bengal masses, who will resist 
this conspiracy launched by the 
Right Reactionaries end their han
gers on like the CMP and other in- 
temational agencies. It is they who 
had driven out gondaism out of Ben
gal between 1867 and 1971 and they 
will still do so again today, for, Shri 
Jayaprakash Narayan has jointed 
hands with those wry same forces 
and we will not allow those forces to 
return through the back-door, with 
J. P. or any other person.

There cannot be anone-sided fray. 
If you have your say, we shall ha9S 
ours also Bengal is not pusillani- 
mous or afraid. We have been thr-
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ough our trials of ftre and are pre
pared to go through the same again 
to preserve what we have attained. 
Nothing can stop us, not Mr Jaya
prakash Narayan or any one else. We 
do have our loyalties and we shall 
stick to them. Our loyalties are to 
our national leaders and to the Lea
der of this House, in particular We 
are not apologetic for having our 
loyalties or for being members of a 
democratic society Wo do not pre
scribe to the fascist strong-arm 
methods of the member* opposite

With these words. I conclude, and 
I thank you for your indulgence, Sir, 
as well as the indulgence of my fol
low members on this side

I
SHRI INDRAJIT GUPTA (Alv 

pore) Mr Chairman, as far as the 
incident in Calcutta is concerned, 
which fw*n* the subject-matter of 
Mr Mishra*'; motion, I am afraid no 
amount of debate m thu. House 
bring about agreement on what actu
ally happened there We can argue 
till we are blue in the fate and even 
the statements which may be made 
by those few people here who hap
pened to be present on the scene uill 
be different Most of u& were not 
present, neither Mr Diiwn RhalU* 
charyya was present, now was I pre
sent, nor was Mrs Maya Roy present 
Mr Priya Ranjan Das Munsi was pre
sent and so was Mr Samai Guha, but 
they will give diametrically oppo
site version* of what happened, we 
can only rely on newspaper reports 
and photographs It was precisely 
for this reason that I wanted to widen 
the scope of the debate Otherwise, 
it is quite futile I am grateful to 
the DeputyuSpeaker that, though he 
ruled out my amendment, he did 
make the observation that it would 
have been a more meaningful debate 
if my amendment could have been 
accepted, but it could not be, unfor
tunately, accordig to the rules

Now, what are the few tacts which 
are not disputed by either side about 
the Calcutta incident? One is the 
fact that Shri Jayaprakash Narayan 
was prevented from addreiaing a

ift t  in Calcutt* (Mot*,) 33a

meeting at the ttoiwrgUy Institute 
Hall This is accepted. Secondly, it 
is also accepted that shortly before 
he went to the Institute hall he had 
addressed a meeting only a hundred 
yards away, at another hall called the 
Students Hall. All of us are familiar 
with those places It is hardly a 
hundred yards away It is a small 
hall About 200 people can perhaps 
*tt That is accepted. (fntemtp- 
ttons) The third thing which is ac
cepted, because the photograph pro- 
ves it is that a girl or «  woman-'**! 
do not know, her *ge cannot be de
cided from the photograph she be* 
longs to the feminine sex, she has a 
long pig-tail, the pig-tail is very 
muvh visible—was, according to the 
fftintoguiph, fitting on the top of the 
hood or roof of Mr Jayaprakash 
Narayan s car U U» also agreed that 
Jayaprakash Narayan did nut suffer 
an\ injurv What was in somebody's 
mind, we do not know He did not 
suffer any injury My hon friend, 
Mr Samar Guha first claimed that he 
sulTeied some injuries and that he is 
having internal haemorrhage and 
what not I am sorry for that if it 
had happened, but my contention is 
that on the bu«< of these 3 or 4 
facts which are undisputed and 
which ate not a matter for contro- 
cercy, can one come to the conclusion 
that there was a deliberate attempt 
to murder Shn Jayaprakash Nara- 
yan‘> There should t*> some limit to 
these things X do not approve of 
this business of physcially prevent, 
ing people from holding meetings, 
whoever it is, though it may sound a 
goody-goody thing because nobody 
observe* it in this country; but to say 
that because he was preven
ted from attending the meet
ing at the Institute—though he had 
held another meeting perfectly all 
right earlier, half an hour earlier, 
hundred yards away—*nd to say 
that because a girl had gone to the 
roof of his car, therefore, there was 
a diabolical plot to murder him—that 
is more than I am prepared to swal
low. (InUtrruptUm) That is not In 
the motion. It is difficult to put it 
in the motion; but that is what i*
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being tried to be proved here on the 
floor ol the House Therefore, as far 
as this Calcutta incident goes, 1 
want to say that lacing hostile demo, 
nstrators, I am afraid, is part of the 
occupational hazards of politics All 
of us have faced it some time or the 
other

SHRI SHYAMNANDAN MISHRA 
Now you dont, we are glad you are 
safe now

SHRI INDRAJIT GUPTA I will 
tell v>u wr.{it J mean If one has to 
run the risk of a hostile demonstra
tion now and thtn one does not com
plain and gt rer.uly one does not 
Cry if one gets on« or two brumes 
You ha\( to *rct used to that I do 
not know whether Mr piloo Mody 
has got that expeuence I read in 
tin ncw«papcts that Mr S.ddhaitha 
Shankar Ray has expressed his re- 
gi«*at, IrtHMUs*, an he has said, some 
of th»* boj„ got over-excited This is 
what he has stated ir> hit* statement 
That means that he has exposed 
hw regret for the fact as I under- 
stu'Ki it, that s>me boys had got 
excited and surrounded his. car and 
ail these things took place There 
were no weapons (Iwterrupt«w»s)

SHRI SHYAMNANPAN MISHRA 
hon bar.* of course

SHRI 1NDRAJIT GUPTA There 
weie no lethal weapons alleged by 
anybody You can now talk about 
iron bars and machine guns and 
every thing They are not establi
shed anywhere

SHRI SH YAM AND AN MISHRA 
Jayaprakash Naravan has seen the 
Iron bars in the hands of many of 
the hooligans <Interruptions)

MR CHAIRMAN Let us hear 
him,

SHRI INDRAJIT GUPTA My 
point is, whether one approves or 
disapproves of all these things I do 
l>ot approve of them but how was 
it, that it as it is alleged, the crowd

had gone there to attack and lull 
Shn Jayaprakash Narayan, the 
meeting in the students’ hall a hun
dred yards away was held perfectly 
peacefully and orderly? (Interrup
tions Secondly, if the peo
ple of Calcutta in large 
numbers had really wanted to 
hear Jayaprakash Narayan, could 
anybody have stopped it’  (Interrup
tions) The\ shou’d know that Bihrr 
is nut West Bengal They should 
know that \ Interruptions) Mr, 
Dincn Bhattacharyya please dont 
pro\oke me into raying something, 
becau&e Mr Javaprakash Narayar is, 
nowr, convinced hf said that by his 
experience that daj, he i* convinced 
that the CMP\ allegations about 
terror during elections earlier are 
now confirmed i Interruptions) To
day the* are completely confirmed 
When I contested this Lok Sabfta 
election m 1971—let them know; 
can they dtny it* I was fighting 
against the*r candidate—in the con
stituency, in four of the Assembly 
constituencies within my area, 
Behala West, Behala East, Jadavpur 
and Maheshtala 1 and my workers 
were not able phvsically to go any
where even to hold any meeting 
(Interruptions) I say that it does 
not lie in the month of these people 
(In*erruptwns) I *

MR CHAIRMAN Kindly sit
down

SHRI INDRAJIT GUPTA The Se
cretary of the branch unit of my 
party m an area called Bansdrom. 
(Interruptions)

fa*  *fr afar
Hf 1

wt fartfm «■$,
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teraed * threat before lit left CMowt- 
t», saying. I will comeback..

SHEI SHYAMNAN&AN MI3HRA: 
Yes.

m

w r f, w l h t i r  i f*rr fowwW, 

*rt t P w  «r  «Wf v c  
faw m Y ? T

M»> CHAIRMAN: Hr. Indrajit 
Gupta, please continue. We have bad 
enough interruptions, I suppose. 
Please, no more interruptions.

SHRI INDRAJIT GUPTA: There
»uat be some limit to buffoonery 
H14KJD

MR CHAiivMAN; Let M be seri- 
ou« about it

SHRI INDRAJIT GUPTA: During 
like election, the secretary of the unit 
of my parly In a place called Bale* 
doni, which is in the Jadavpur cons
tituency, Comrade Netajl Mukherjee, 
wis murdered during the election 

campaign. The case is *Ul going on 
He was not murderer by Congress
men. We know who he was murdered 
by. We do not want to say it here. 
And only 3 days ago, every newspaper 
here also carried a report of the con* 
vietion of the 3 people of the CPM 
who had murdered one of out eldest 
and most respected leaders, Suren 
Dh&r Chaudhary. They have been 
convicted—it is in the newspaper*— 
after a prolonged trial

SHRMATI MAYA RAY: A*k
Omen Babu what be has to aay now

SHRI DINEN BHATTACHARYYA: 
How many of our people you have 
killed?

(Interruptions4)

MR CHAIRMAN: Please let us 
get out of this insensible murder 
business-

SHRI INDRAJIT GUPTA: All I
want to say is that it is not some- 
feody who is threatening Jsytpra- 
kfcsh Narayan an to what will happen 
If he comes to Calcutta. I think It 
is * ry Indiscreet, I should say and 
very unwfce of JP himself to hive

SHRI INDRAJIT GUPTA: ..and I 
will show you.*

SHRI SHYAMNANDAN M1SHRA: 
'I will come hack*—4» it a threat? 

(Interruption**
SHRI INDRAJIT GUPTA: My hon. 

friend from the CPM was not there 
to welcome him that day. Not * 
single CPM leader wa* there to wel
come him or to protect him that day 
Where were you? You are champion* 
ing him now Why were you n<H in 
the College Square on that day? 

(Interruyxfemft
At least Mr Samar Guha had the 
courage of his convictions to he on 
the spot, but these gentlemen were 
not to be found anywbwe Now, they 
are talking here

flfeterruptfcm*)
MR CHAIRMAN' I can under

stand thf feelings of the Members of 
Hus side, but you should not go on 
to the extent of interrupting a 
speech.

{ Interruption*)
Order, order Please sit down. I 

on my legs Please co-operate.
SHRI KRISHNA CHANDRA HAL- 

DKR (Auagram).
SHRI RAMAVATAR SHASHI! 

(Patna):*
MR CHAIRMAN: Nothing will go 

on record
X would appeal to the hon« Mem* 

bert to keep up at least the element* 
ary norms of a normal debate. I can 
understand the strong feelings ene 
might feel when party confrontation* 
take plaft* but you will have to bear 
it and when memhers of the other 
party are speaking, they am point 
out—Please do not interrupt. (Inter
ruptions),

Now please eoadudft.

•Not recorded.
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SHRIINDRAJIT GUPTA: The pur- 
poae of my amendment which was 
unfortunately rejected or ruled out 
w«« to *how that there was an origi- 
nal ain which was responsible for all 
this chain of things that were taking 
place. It is absolutely a native and 
«  non^poiitical way to consider this 
problem without reading it in that 
context. Is it something suddenly 
happening out of the blue in the vac
uum? I do not $tny that if you slap 
me. Hr. Mi&hra, that I would be 
Justified....

{Interruptions)

MB. CHAIRMAN: 1 know he is
interrupting, but you address the 
Chair. Mr Mi&hra will also co
operate

SHK1 PILOO MODY: The original 
sin mi October revolution

SHR1 INDRAJIT GUPTA: When 
Hr. Jaya Prakash Narayan first 
launched his movement in Bihar on 
the 18th 01 March, 1974* his chatra 
aanghar&ha samiti indulged ui ram
pant kinds of arson, etc.

It was Everyman’* Weekly* which is 
whose Paper you know very well, 
that Everyman's paper had to write 
at that time —

“loot urn*. ar*-on do nut make a 
revolution*’ and that “if they want 
Id make a revolution, they must do 
It with the people rather than 
•gainst the people"* because “wha; 
they did in Patna, however* has 
turned the entire people of thi* city 
tactile to them except tvr the 
goontfa* and those who are Mindly 
partisan"
This was given by Everyman's 

paper «n 30th Mardu, .975 
(Inlerrttptwns)

Tlit appeal issued for the 18th 
March demonstration topenly called 
up*n the students to march to Patna 
In eider to have *’a holi of Wood and 
revolution with the establishment.’* 
Everyman's on the eth of April

“Gujarat students* demands for 
cleansing the system breathe* right
eous anger. That of Bihar abandon 
and licentiousness”

You can check it up. These are 
Everyman's paper's word* and not 
my words.

SHRI SHYAMNANDAN MISHRA: 
What was Indira doing at that time?

(interruptions)

PROP MADHU DANDAVATE:
1 wish to bring to the notice of the 
hon- member that what he has Quo
ted is correct. But everything hap
pened before Mr. Jaya Prakash 
Narayan’s tour and after he took up 
leadership, all this... (Interruptions)

MR. CHAIRMAN; He is capable of 
defending himself. He is himself a 
leader. That would be a better way 
of defence.

SHRI INDRAJIT GUPTA: On the 
«th of October last, after his famous 
three day Bihar Bandh there was a 
public rally. He said this and X will 
ask everybody to consider this,—whe
ther this is incitement to violence or 
not. He said'

“Sometimes I also think that 
when these men are so shameless

He is referring to the MLAs and 
Mimstera—

*\. what is left for the people to 
do but to go to their houses 
and being them out and tell them 
that they have to go...”

That means, go to their houses, get 
them out forcibly, force them to 
resign. JP had given a call for the 
students to boycott their examinations. 
May I tell you something in this con
nection? In Nal&nda district, a Stu
dent by name Brinda Prasad did not 
choose to follow this call "of his and 
he went to the examination hall. He 
was killed on the way. So, we have 
to know these things. I ask: In which 
country—especially one which is char* 
ged by you with having fascist or
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aemi«fsscist regime~*m  politicians.
permitted to go up ana down the 1 
country, addressing public meetings, * 
in which they appeal to the army and 
the police to revolt against the Gov
ernment? There is a a interesting 
hook written by Mr. S S. Khera.
1 can quote that if you like. As early 
as in 196?, Mr Khera wrote this. 
This is what he said:

'Even a person like Jayapra- 
kash Narayan was reported quite 
recently (Indian Express, 3 May, 
196?) as ‘toying with the idea of 
a military dictatorship in India*
and suggesting that in the ‘political 
instability' create^ by the results of 
the general elections of February, 
1967, the nation should 'summon the 
service of the army to fill the 
vacuum and set ntfht the instabi
lity.

In the 196"? general election, in a 
number of States, the Congress was 
defeated for the first time, But at 
that time JP said, there is a political 
vacuum...

SHRI SAMAR GUHA (Contai); I 
rise on a  point of order My point of 
order is this When a political state* 
merit attributed to a leader like Shri 
Jayaprakaish Narat4n is made saying 
that he said, Military should take over, 
and all that, should we not know from 
which source the quotation is made, 
when be made that statement, and 
the place where he made that state* 
ment and in which book or publica
tion this was mentioned, and in the 
absence of that, would you allow 
such a serious observation to go on 
record? He mentioned the name of 
one gentleman Mr. Khera. It may 
be his own personal observation 
There is so indication that JP made 
«uch a statement j request you to 
kindly understand the mood of the 
House. 1 request you to seriousness 
of the observations and the accu
sations made by a Member.

SHRI TNDRAJIT GUPTA: 1 am 
willing to fop0iy all the quotations

*» i* Ctfxmn (Motn.) 140

t» Shri Samar ’Guha, Tber* is 
difficulty.

SHRI SAMAR GUHA: them is * 
serious point of order* (Jnttemip*
tions).

MR. CHAIRMAN: Please sit down,
I think you do not have any doubt 
about the seriousness of your argu* 
ments. The point here in this.

SHRI S M BANERJEE: Before
you give your ruling, I want my
points also to be covered, namely, 
whether, in this House* anything can 
be quoted or not.

SHRI P1LOO MODY: Anything
can be quoted and nothing osn be
deleted „{Interruptiong)

MR CHAIRMAV* Order, order. 
Now, Shri Gupta was only quoting 
from a certam authority who has
written a certain public book on cur
rent topics So. m our debate, it is 
now open to othei hon Members to 
put forth tfteir view points;. Prof. 
Guha himself is to speak He wrote 
to me just now that he is an eye
witness to the alleged incident and 
that he 13 also a victim according to 
him And so, he can also quote to 
substantiate hi5 view points- The 
precedence in this House 1* to allow 
the hon Members to quote from any 
recognised authority So, I disallow 
his point of order and I would req
uest Shri Gupta to resume his 
speech.

SHRI PILOO MODY: 1 am glad that 
you gave a correct ruling.

SHRI INDRAJIT GUPTA: I have 
already quoted from this book. H<> 
can verify it from that. The quota
tions are from the Indian Expnts of 
the 8th May, 1967. There f* nothin* 
mysterious about it. It Is also inci
dentally mentioned there that thr* 
C.P M. leaders, Shri A. K. Gop- 
alan and Shri Basava Punniah wsr- < 
ned that Mr Jayaprakash tfarayut's 
remarks amounted to;
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"Patronising flattery of our armed 
forces and utter contempt of the 
people and their democratic and 
patriotic aspiration*.”

How 1 would like to conclude that 
the seeds of violence were sown 
through these activities and state
ments which have been going on 
since the JP"s movement was laun
ched I again repeat that X do not 
consider that because of these, any 
counteraction of this type is justified. 
But. on the other hand, we are liv
ing in a realistic world, we are not 
fooling ourselves JP's movement 
avowedly has the support of such 
organisation pledged, to peaceful 
me&ng iu> the NaxahtJes, as the 
Ananda Margis and as the H S S. 
These are all vetaries of peace and 
non-violence. They ar«» avowedly in 
the movement. Secondly, I shall just 
remind you that on the 11th of Nov
ember when the C P I .  held a de
monstration m Patna, every news
paper—all the newspapers, which my 
friend* are quoting—had the banner 
headlines describing how th« trains 
were stopped on the way by the 
JP‘s supporters and how they were 
forcibly dragged out of their com
partments. They were all poor peo
ple, landless and agricultural labou
rers. Women were beaten up and they 
were stripped. One Mr. Loke Nath 
Azad—1 am not discriminating m 
the status of the people; they arc all 
Members of the Legislature—a Mem
ber of the Legislature was so seve
rely beaten that he was hospitalised 
He was a Harijan M L.A. All these 
things went on This is not denied 
by anybody. It was published 
through the country in the press. 
Not only there was not a word of 
condemnation, but, I have a very 
sore grievance that when we tried 
repeatedly in thi8 House to raise this 
matter, it was not permitted It was 
permitted. But, one incident in the 
university institute hall there is mag
nified into such a huge thing because 
he Is a big leader. These were only 
jNtwr agricultural labourers. What 
does it matter, if they were beaten 
up? Nobody bothers.

Finally, Sir, I would say this. I do 
not know if there is any means by 
which all these things can be brou
ght to s stop. But, those who saw the 
wind have to reap the whirlwind 
It will be better if we come to some 
sort of an understanding It is no gosd 
seeing things in isolation and saving 
that we condemn thi8 or we support 
this Something is happening. Final
ly. Sir, I would bring to the notice of 
the Home Minister that in a lengthy 
statement made by the West Bet4gal 
Chief Minister, which is published in 
the papers today, he has made one 
allegation, the truth or otherwise of 
which I do not know. But I inink it 
is the 30b of the Home Minister to* 
take notice of it and hold an enquiry, 
investigation. The Chief Minister has 
said that the fiat in Calcutta in whith 
Shu Ja./arrakash Narayan was pu* up 
and which he was using during his 
stay there in Moira Street, where he 
had had on tabulations with his other 
political friends and allies is the 
office of an organisation called 
‘Awakening of Life' which is a branch 
according to the Chief Minister, of an 
organisation known as the Neo San
yas International, which, he saya, 
functions in the USA also and is re
ported to have links with the CIA. I 
do not know whether it is correct or 
not. But. it is the job and it is the 
responsibility of the Home Minister 
to find out the truth, to 'pursue this 
matter and see whether there w any 
concrete evidence available. Much 
has been said about how many and 
resources are used an(* so on. It is 
an unfortunate fact m our country. 
Shri Jayaprakash Narayan is no ex
ception. He went to Calcutta in a 
chartered plane, specially chartered, 
which cost some Es. 14,000 or some
thing was paid as chartered fee. Is 
this the way the leaders of the com
mon and poor people are supposed to- 
go about? They also do it and your 
leaders also do it. It is no use say
ing that this is right and that is 
wrong. If we are serious about it* 
if we want to stop this business of 
forcibly stopping people from hold
ing meetings and demonstration! and 
•o on, then, let us get together and:
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•*ee whether it can be don*. U || 
cannot be done, whatever consc
ien ces  ate there will follow, which 
will not be good for the country, {  am 
afraid.

SHRI VASANT SATHE <Akola): 
Sir, there are two main points that 
arise lor consideration from this 
motion. One is, in relation to Shxi 
Jayaprakash Narayan and the other 
person involved is Shri Samar Guha, 
“Sir, I will first take up th'e point re
lating to Shri Jayaprakash Narayan. 
Let us dispassionately consider the 
facts of the case, that are known. 1 
just saw some photographs. From 
these photographs and from all the 
descriptions that have been given up 
lilt now, what is seen is that and 
what is reported, even in the speeches. 
Id have happened is that Shri Jaya
prakash Narayan was to have addres
sed meetings in two places in the uni
versity area. One was in the students’ 
hall and the other was in the Calcutta 
University institute. In regard to the 
meeting which he addressed in the 
students hall, it it nobody’s case that 
there was any disturbance.

HR. SARADISH ROY (Bolpur):
I aside the hall, stoiYes were thrown.

SHRI VASANT SATHE; Nobody 
lias said that. Shri Jayaprakash 
Narayan and ev*n Shri Samar Guha 
has not said that. What actually we 
know is that the meeting took place 
and about 100-200 yards away, Shri 
Jayaprakash Narayan came in the car.

The allegation in the case made out 
by Shri Shyamnandan Mishra, and thie 
jravity with which he put it, is that 
there was a danger to the life of Shri 
Jayaprakash Narayan; actually there 
was a pre-planned attack, a Plan to 
murder Jayaprakash Narayan. That 
is the way ft* put it. Now kindly see 
the circumstances of what happened. 
In these photographs you see the car 
surrounded by hundreds of students 
who were demonstrating. It is alleg
ed that the police were just bystan
ders and dW not intervene; in fact, 
they wett sympathetic to, and a part?

more or less to this demonstration. It 
is said that the wittdtowHPan* of the 
ear was broken. I would uJte to ask 
this. Here was a oar in which Jaya
prakash Ivarsyanji, a weak, old frail 
man, as he is described, was sitting. 
There were no security guards, m  
persons to protect him,

SHRI D1NEN BHATTACHARYYA: 
There was security.

SHRI VASANT SATHE: At least, it 
was not effective, according to you. 
Acceding to you, Shri Samar Guha 
was Ihe only person present to pro
tect him, and but for him he doe* not 
know what would have happen**? to 
Jayaprakash Narayan. That was the 
state of affairs. Is it difficult in cuch 
a situation for these students and 
young men to pull out this old, frail 
man from the car? The easiest thing 
#ould have been to pull him out. 1 
would jjJhS? you to consider this when 
you make this allegation unless yvU 
blow hot and cold in the same breath 
un*ej!s ;ou ssy that that could not be 
done bittause there was protection. 
Then you will haw to give credit to 
the police that they protected him; or 
if the police did not protect, you will 
have to give credit to the boys them* 
selves that they did not have any such 
intention. You cannot have it both 
ways. This is the simple logic of the 
situation.

Then Jayaprakashji waited in th» 
car. The boys were demonstrating. 
One girl is shown to have climbed the 
car in the photo. Shri Samar Guha is 
standing neaitoy in the car with specs 
on. It is alleged that he was man
handled. Then the first thing that 
would have happened was that the 
specs would have fallen. It to alleged 
that this girl climbed tha top of the 
car and slapped Shri Samar Guha.

SHRI SAMAR GUHA: That girl
did not slap me.

SHRI VASANT SATOTi She M  
not When Shyambabu was yetlrtng, 
X thought he said that
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SHRI SHYAMNANDAN 1QSHRA:
1 did not njr th«L

SHRI VASANT SATHE: I had noted 
you say that,

SHRI SHYAMNANDAN MISHKA: 
That the girl slapped him? No. They 
climbed the roof of the car.

SHEl VASANT SATHE: The whole 
question i« if these girls had any 
tuch intention. 1 have not heard 
Shyambabu speak in this House with
out heart % he did today Normally 
he speaks out of conviction, but today 
it up^eartd a? if he was enjoying and 
speaking in a manner as if he was 
feeling jealous of Shri Samar Guha 
when he referred to those girls.

SHRI SHYAMNANDAN MISKI’ A* 
That is how they have been enjoying 
the whole thing.

SHRI VASANT SATHE* I am sorry 
for Shyambai>u

SHRI SHYAMNANDAN MISHRA:
I am sorry for your degradation, being 
reduced u> mere sycophants. My 
speech is not to be 'judged by third- 
rate persons.

SHRI VASANT SATHE: Even this 
remark cannot be considered first -ate. 
Siv the* n ric of your lesolution A res- 
ponsible person like Shyamnandan 
Mishra comes in this House and wants 
*hi$ count ty to believe that there was 
a murderous attack on JP! He must 
have some sense of responsibility. 
Theee are the circumstances that we 
had been told—a person sitting in the 
car, surrounded by hundreds of young 
men with the intention to manhandle 
him or hurt him? Is this what hap
pened there? Thereafter he refused to 
come out of the car. His car is allow
ed to go peacefully. Is this the exam- 
pit of the youth wanting to hurt JP? 
And this is what they are saying. This 
it what yoti want the country to be
lieve. l i t  meeting in that hall was 
held in spite of JP having gone away 
land was continuing till 8 p.m. These 
are f*cta* Dot# this show that then# 
w$$ any intention on the part of the

youth and students to have any vio
lence there? There was no clash. 
There were two groups. One was a 
Morcha. Some people were on the 
side of JP; they supported him. Nor
mally when there are two groups, one 
would expect a clash,

Shri Dmen Bhattacharyya said that 
brickbats were thrown and he started 
quoting from the Statesman. There 
was not a word about brickbats. Why 
do you want to tell lies?

SHRI DINEN BHATTACHARYYA: 
You go and enquire; so many brickbats 
were thrown.

SHRI VASANT SATHE: You wanted1 
to corroborate vour statement from 
quotations from Statesman and there 
was not a word about brickbats. . . .  
(Interruptions) .

MR CHAIRMAN: Let him have his 
interpretation.

SHRI VASANT SATHE: Thsy ure 
trying to make a mountain out of a 
molehill.

SHRI SHYAMNANDAN MISHRA: 
He is saying that he is telling lies. 
Would you allow that to go on record?

SHRI VASANT SATHE. I sav that 
he was not telling the truth, he was 
misleading Therefore, let us calmly 
consider the circumstances

I uphold the right of not only JP 
but also of any other person in this 
country, any citizen to express any
where his views freely There was a 
ridiculous resolution brought in some 
days back by Shn Shyamnandan 
Mishra that fascism was growing what 
greater proof do you need to refute 
that, than the fact that persons like 
JP are allowed to go on making spee
ches inciting the army and the police 
to rebel? Can there be any greater 
proof of freedom of expression and 
democracy? JP would be welcome any 
day in Calcutta to apeak but he must 
also give the same privilege to others. 
In those days when ugly things were
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happening in Gujarat Whan Vice- 
chancellors and MLAs were being 
fiheraoed, MLAs were shaved and 
paraded in the streets, when buses and 
public property were burnt, he did 
not utter one word of condemnation 
against the students of the Nava 
Ninnan Samiti or whatever it is

In Bihar even today MLAs have 
been gheraocd Shyambabu has just 
now said that the Prime Minister 
dare not go to Bihar, (Interruptions) . 
MLAs and the Ministers cannot speak 
there. Why cannot they go and speak 
there’

SHRI SHYAMNANDAN MISHRA: 
Because they have no faith

SHRI VASANT SATHE. And two 
thing* are possible Firstly if some
body goes there and speaks, nobody 
u^l come to listen him That can be 

rd Secondly no one can g*t 
and speak there- because there is a 
fear that people will be violent with 
the leader

SHRI SHYAMNANDAN MtSHRA 
Nothing

SHRI VASANT SATHE Now, what 
i*» happening m Bihar’  What is this 
Vhojao’ that is taking place7 Wha\ 
•s \f\p :»*3S»cal force that was ustd n 
Bihar* Therefote, you cannot have 
drmbte standards I would submit that 
as far as Jayaprakashji is concerned, 
the'-e are the facts.

Now, I come to our hon Member, 
Fhu Samar Guha Even today Shri 
Sam21 Guha- it is now six days past-
14 under shock He has himself said 
fio Now, Sir that shock obviously is 
due to the fact that he is an emotional 
person We know that and we have 
seen him here This shock must be 
due to his being emotional, because 
the photograph does not show that he 
v»as being manhandled He says that 
his «?hirt was tom, he says that his 
no*e was bleeding, his spectacles fell 
down and he had interna} haemorr
hage When nose gtart bleeding, it is 
a serioug thing If morfe blood conies 
out, it is likely to damage the brain. 
It could lead to paralysis. thank

God, we have Shri Samar Guha hero 
hale and hearty. Therefore, Sir, xto 
girls were violent but the allegation 
was that the girls attacked him,

SHRI JAGANNATHRAO JOSHI: 
Not at this age

SHRI VASANT SATHE* So, Sir, at 
far as Shri Samar Guha is concerned 
nothing has happened apart from the 
internal mental injury that was caus
ed It is a serious thing, I agree, and 
it should not have happened m the 
International Women's Year. Even 
apart from that, nobody has the right 
to hurt Shri Samar Guha But why 
don’t you compare this incident with 
the one that took place in Pavnar 
Ashram’  In the Pavnar Ashiam Shri 
Jayaprakash Narayan was holding his 
meeting with ttoe Sarvodaya workers. 
At that time the poor fellow Shri 
Shankar Dev, was trying to say that 
Shri Jayaprakash Narayan was not 
telling the truth when he was making 
the alleg mon dfoimt Shrunati Indira 
Gandhi and he was circulating the 
panmn'ets for this act, what did 
the Saivodava workers do’  They lilt
ed him bodily and threw him out. 
Therefoie Sir, if we put ourselves 
stnctlv within the purview of today's 
motion—this motion which has b*en 
proved bv Shjamnandan Babu—has 
absolutely no logic no truth even 
Therefoie, it tanot be taken seriously, 
and th.t» mclution deserves to be 
j ejected by this House This resolu
tion itself should be tondemned, and 
jou should be condemned for bring
ing mch a resolution

2 could have understood if vou were 
ready sorty  about the whole tult of 
vicltnce t* cui ring in the countiy Wt  
arc willing to join you Let us serio
usly consider this tendency. It is no 
use blaming each other Let us see 
even now how to put a halt to it so 
that the democratic system, the par
liamentary system survives and the 
right of each individual «nd party for 
freedom of expression, freedom of 
speech and freedom of association are 
preserved, protected and maintained. 
Let Ug apply our mindc to  this. It
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you were to bring such a resolution, 
there can be no two opinions in this 
House and we would gladly ’join you* 
but if you bring a tendentious, false 
exaggerated and perverted story about 
a particular incident, nobody can sup
port you.

SHRI SAMAR GUHA (Contain 
Seeing the mood of my Congress 
friends, I actually feel ashamed that 
this resolution should have been 
moved at all by our friends from the 
Opposition. At least I thought that 
this resolution would be discussed 
and adopted unanimously by express
ing the same sense of concern and 
anxiety and with the same spirit of 
dignity and patriotism that was 
shown in this House when a report 
came about a person who was 
arrested with a pistol when the 
Prime Minister appeared before the 
Allahabad Court This House unani
mously condemned that incident At 
least I thought that some of the 
Members would not behave like 
Lilliputians trying to measuring how 
tall Shri Jayaprakash Narayan i<
1842 hrs

[Shri Vasavt Sathe in the Chair}

My name is included in the resolu
tion incidentally 1 am just a grain in 
the dust of my motherland Because 
I happen to be a Member of this 
House it has been the privilege g’ven 
to i-ie to :nclud<» my name in this 1 s o 
lution. I would have been happy if 
my «'*me was not there

X do not want to utter a staple word 
about what happened to me because 
there are other friends who received 
grievous injuries Shri Swaraj Ban- 
dim Bhattacharvya had two teeth 
broken Prof Dilip Chakravarty, the 
undisputed leader of the College and 
University Teachers’ Organisation re
ceived blows after blows. Another 
young Ph D scholar, son of Shri D L 
3engupta, Member of the Rajya Sabha, 
tied four stitches on the head and 
feveral stitche® on the face. A number 
of other friends aie not privileged 
&ce me to be mentioned in this House 
a this resolution.

1

Another reason is that something 
was mentioned about assault on m*» 
which evoked derisive laughter from 
the friends on the other side. I do 
not know whether the feelings of a 
Member whether this side or that 
side in a humanitarian sense, in sense 
of camaraderie in a parliamentary 
institution have come to such a level 
that if a friend is injured, it only 
evokes laughter from the other be
cause our sense of compassion and 
human dignity have come to that level. 
I would only add thousand times 
shame to myself and my sense of dig
nity if I utter a single word today in 
this debate as to what happened to 
me Sir, I was simply astounded 
when Mr? Maya Ray boldly said that 
they v\ou]d not apologise, rather they 
would support what had been done. 
It Jtiab Uen very rightly said. Exactly 
it is the echo of what all the Cong
ressmen in the West Bengal Legisla
ture as also of the President of the 
West Bengal Congress Shri Maitra 
said m support of anti-J. P demons
tration.
“Ayi Pratibad suspasta Ebons Balis- 

tha"
This protest is clear and courageous. 
They have done just what their lea
der sj d Sidhartha Babu did not 
utter a single word of regret then and 
th r̂e He mentioned it casually in 9 
meeting at Durgapur after six days. 
Neither the Congress President nor 
the Prime Minister did have a word of 
r*"’ip* io vhnt happened net for me ~ 
I am just a grain of du«.t—-but again 
I say for what happened to tin* tallest 
among the Indians today, Shri Java- 
priiaksh Karayan

SHRI C M STEPHEN' I question 
that.

SHRI SAMAR GUHA: He m&v put 
this question to the people of India 
ana not to me

Sir, Mrs. Maya Ray said that this 
Motion was nothing but waste of 
time of tho House and she was 
thunderously cheered by the Cong
ress Members. That shows the psy
chosis of powerlsm, political arro-



gance and aenae of human degrada- 
tion that have beten brought upon 
them. They say that it is a futile 
debate and this debate should not 
have been allowed. It has added 
in’jury to the wound of not Jaya
prakash Narayan but to the cons
cience of the Indian people and the 
feeling of the Indian people. These 
people sitting in this House may have 
designs for certain pleasure to give 
expression to their views but how 
will it reflect on the millions of their 
countrymen? I do not know whether 
they have thought over thnt. Shri 
Urna Shankar Dikshit is not here; 
Shri Brahmananda Reddy is there at 
least. I thought the older men in 
the Congress who had the privilege 
to work with Jayaprakashji and who 
know him at least should have gome 
concern and restraint over the
sp«’eches and the expression of deri
siveness and the slanderous remarks 
which they were making about 
Jayaprakashji I repeat that I am 
sorry and ashamed that this resolu
tion has been mooted before this 
House. Its purpose* was completely 
different. I thought it could have been 
finished within an hour, as it was 
done in the case of the resolution 
adopted in regard to the Prime 
Minister.

There is no necessity for me to 
describe what actually happened.
All the papers in West Bengal have 
given detailed coverage about the 
Ugly incident. This is Amrita Bazar 
Patrika owned by Mr. Tarun Kanti 
Ghosh, the Minister of Industries, who 
is very powerful, next only to Shri 
Siddhartha Shankar Ray. This paper 
eays;

•‘Demonstrators force JP to aban
don meeting—Mr. Jayaprakash 
Narayan waa prevented from ad
dressing a meeting of students and 
youths in Calcutta on Wednesday, 
by anti-JP demonstrators from the 
Youth Congress an£ Chhatra Pari- 
shad— In the melee stones and 
cbappals were thrown and Mr. 
Narayan’s car was damaged and its 
windscreen broken. Some demons* 
trators climbed atop the car and
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danced shouting slogans like *neo- 
fascist JP, go back*.. . ,  At OR* 
stage, a Youth Congress leader, who 
is also a Minister of the West Ben* 
gal Government, was seen moving 
with the demonstrators and addres
sing them through a police micro* 
phone standing on the rails of the 
Institute's gate. The policemen 
posted there were seen not inter
fering.”
Here is another paper BmmaM, 

now completely financed by the Gov* 
ernment and controlled by the Con* 
gress Party, by one wing of the Chha- 
tra Parishad. It givea the picture of 
the Minister addressing,' exciting the 
mob 1 h*s is vhat it says in Bengali-— 
I will translate it:

“Before the Institute, the demons* 
tii«>rs damaged and tried to cru&h 
the cai ol JP For 15 minutes, thev 
performed a devilish dance on JP's 
car. Some of them got over the 
car of JP and were dancing there. 
One girl was also there From 0 
to 7 pm there were demonstrations, 
as a result of which 38 were injured. 
The attack on 6 of them was very 
serious. Samar Guha was one of the 
wounded. From his face and nose 
blood was oozing out/*
This is another paper Ananda 

Bazar Patrika which has written 
several vitriolic editorials criticising 
the JP movement. 1 will translate 
into English what it says in Bengali 
in its headline:

“Demonstrations after demons
trations like Dafcsha Yajna spoiled 
the meeting of JP” .
Here I have got The Statesman. 

It says: “Violent demonstrations
against JP; Several injured; Institute 
Meeting abandoned11. This is 
Jttganter. Again (be same story i» 
given here. Sir, I will place all 
these papers* on the Table Of the 
House. These are *«w photograph**. 
Here the Minister is exciting; this is 
the car and a girl J* dancing <mt It

«, 1 m  in Cfclcwa* Ofotn.) 35a

•The speaker «ot having suhst* 
quently accorded the necessary 
permission the documents were not 
treated as laid cnt the Table.
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Now I will give you the whole 
background, what actually happened 
On the earlier day, when JP arrived 
at Dum Dum airport, there was a 
very good police arrangement. There 
were demonstrations with black flags 
and other pro-J.P. demonstrations 
also. The police made such a nice 
arrangement that nothing untoward 
happened. Then next morning when 
JP was addressing batches after 
batches of representatives of political 
parties and Nava Nirwan Samiti 
elaborate arrangement was made by 
police. Black flag demonstrators 
were there, but nothing untoward 
happened. After that when J.P. 
came and entered into Students' h&U 
in the evening and addressed the 
University professors and teachers, 
there was not much trouble although 
some trouble started. He entered 
Student Hall peacefully. But when 
he was almost concluding his speech* 
stones, brickbats etc., started being 
thrown into the Hall. On one side 
of the road was my young friend, 
Priya—I did not see him there, his 
name was heard there—I saw 
Subroto Mukerje© on the other side. 
I am sorry to mention about them. 
T have a lot of affection for them for 
two reasons. One, after all they are 
brilliant youngmen; they may belong 
to any party. 1 have grown in age 
and if 1 find a youngman in any party 
coming up, I feel proud. There is 
another reason. Every year on 21st 
October and 23rd January, Subroto 
Mukerjee very sincerely and with a 
sense of dignity decorates the statue 
of Netaji, 1 have congratulated him 
several times. This year Priya has 
brought out a brilliant brochure on 
Netaji’s birthday. I have my soft
ness for them, but I have to mention 
about them as a matter of fact 
because they were to lead the anti- 
J P. demonstration there. Perhaps 
thev will think over the whole 
situation now as to what happened 
and what they did.

Then what happened. There is 
one police officer, Shri ICatyan Dutt, 
Deputy Police' Commissioner, who

was m charge of the whole thing. 
When J. P. was to come out, already 
there was some kind of disorder. On 
one side of Bankim Chatterjee Road, 
where Subroto Mukerjee was there* 
there was a cordon of the police. On 
the other side, there was also a 
■cordon of the police. Suddenly* 
some 200 or 300 people, not more 
than that, with lathis—not exactly 
lathis, but with flags fitted in dandas 
were running from North to South.
I asked Dutt what this was and why 
police were allowing them to run 
inside threatening. He said, “Do not 
worry, SamaT Babu, everything will 
be all right, JP will go there.” When 
J. F. came out, immediately, a few 
hundred boys, from the north side 
of the cordon came. About two 
hundred to three hundred people 
suddenly came and gheraoed JP*# 
car. We had allowed the pro-J.P. 
students and youth with identity 
cards to enter the Institute Hall. 
They were all inside. We did not 
allow anybody without identity card 
to enter the meeting Hall. We were 
not prepared for this kind of a 
rowdyism There was another 
reason On 30th. the Socialist Party 
had its annual conference at Panihati, 
a small town near Calcutta. When 
I went to address that meeting I was 
astonished to see that before me and 
after me there were several police 
vans and in the meeting ground ?00 
armed police were posted. The 
Additional Superintendent of Police 
of Barrackpore was also there. About
15 to 20 police vans were there. 1 
acked, what the matter was, and why 
this arrangement was there. They 
said that there were some reports of 
likelv disturbances.

Naturally, we thought that in 
the case of JP also such precautionary 
measure will be taken. When JP 
came, when the trouble started, when 
the melee started, when some trouble 
and rowdyism was going on. I  tried 
to pacify them. I asked Subroto 
Mukerjee "what are you doing? This 
is the end of democracy. BotoH djj 
this” . The role of the P<w<J* I
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narrate afterwards. Then they 
started throwing stones and brick* 
bats. JP was there inside the car 
with another security guard by his 
aide. There was stone-throwing, and 
chappals were also being thrown. 
With the Hag dandas they were 
beating JP’s car and the window 
glass was broken. One stick was 
enough to kill J.P. I was standing 
by the window of J .P.’s car to 
protect him when blows after blows 
were coming on me.

I will not mention many things— 
what happened about me; I will 
mention only one thing. They were 
trying to snatch Netaji’s badge from 
me. What vulgar words were they 
using about Netaji. I do not believe 
they were Congressmen. I have 
myself published the 15th edition of 
the book on Chemistry and at least
20 lakhs of students have read my 
book. I do not believe any young 
man in Bengal can speak derogatively 
about the emblem of Netaji. They 
tried to snatch it away from me. 
They were raining blows after blows 
on me. I kept quiet. I do not 
believe in Gandhian ethics. When I 
was a boy. I was trained differently; 
my cult was different. But that 
would have been self-defeating if we 
tried to retaliate They were trying 
to snatch Netaji’s badge. I 
think they were hirelings, not real 
congressmen. I do not think they 
belong to the Congress. I refuse to 
believe they were Congressmen 
When they tried to «natch Netaji’s 
emblem, T tried to push them away. 
I said that only at the cost of my 
life they can snatch away the badge 
of Netaji Then Shri Kalyan Datta 
came and I said “what has happened 
to the police? Why don’t you ask 
the police to give protection?*’ He 
replied "yes, you are injured, but 
I  don’t know who hit you *’ But 
nothing was done. T will come to 
that story afterwards.

About 2,000 pro~J.P. youngmen 
were inside the meeting Hall. If

they were asked to come out of the 
University Institute Hall, there would 
have* been bloodshed. I said ‘‘don’t 
open the door; don’t allow them to 
come out". Then JP was allowed 
almost to get down. Immediately X 
went to the right side of the car to 
escort him to the meeting hall. I 
saw hundreds of demonstrators and 
hirelings who tried to obstruct J.P. 
getting down. I hesitate to use the 
word “gangsters'* Or ‘‘hooligants’\ 
They are our boys and we have 
made them what they are. If there 
is gangsterism or goondaism among 
them we are responsible for it. Just 
as a beggar-waster uses the lepers 
for his own professional purposes, 
similarly, we the politicians are using 
these unemployed young men, 
utilising them for gangsterism, for 
hooliganism, for our political 
purposes. Therefore, I do not call 
them hooligans or goondas. Somehow 
they are like misled young men.

When I went there and saw the 
sight I was terrified because in front 
were hundreds of anti-J.P. demons
trators. Before J P. could get 
down, his car was forcibly whisked 
away bv police and the anti-J.P'. 
demonstrators to northern direction, 
where thousands of demonstrators 
were raising anti J.P. Slogans. 
I immediately rushed and telephoned 
to the Police Commissioner, Shrj 
Sunil Chaudhari, and asked him 
immediately “Where is JP?" I told 
him “If he is not safe, what would 
happen you cannot understand” . 
Then, immediately, within half a 
minute, he telephoned me that J.P, 
is being escorted to 6, Short Street 
with two police cars in front and 
two police cars in the rear. Then I 
telephoned to J.P. at 6, Short Street 
when Shivnath Babu J.P .’s brother- 
in-law said “JP is sitting like a 
statue; nobody dare approach him 
now.” After ten minutes JP tele
phoned me and asked me to sec him 
immediately. Because, pro-J.P. 
students who were there wanted to 
take some other action. But JP 

■. said: "No, ■ you cannot do like this.
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you have to reply fa «  different way 
by mobilising public opinion such 
hooliganism." Then immediately 
1 had a lightning trunk call 
.connection with Shri Brabmananda 
Reddy. I had long talk with him. 
It costs me a few hundred rupees. 
Be promised, “I will find out the 
wbcrle matter and Jet you know 
afterwards.”

19 hrs.

Till 10.30 at night, we held our 
^meeting at the gate of the Institute 
Hall, but we did not allow J.P. to

* come, though he was eager to rome 
again to address the students. After 
10.30 p m. when I found that oil 
the boys wont away safely, then I 
along with Shri P C Sen visited 
the hospital and saw some wounded 
persons and the son of Shri D L 
Sen Gupta, M P. Then at 11.30 
p.m. I had •'ent this telegram to the 
Prime Minister. It reads as follow?:

“Protesting against naked fasc.'t 
attack on Jayaprakash Naravn, 
myself and others by Congress 
hooligans in presence of a Minister 
inciting the mob. Police helped 
hooligans instead of preventing 

, them. Myself injured while trjing 
to save J.P. Unless police acted 
on advice from Delhi and W 
Bengal Governments the officer-in- 
charge must be suspended 
immediately. Shri Brahmananda 
Reddy informed by me telephoni- 
cally urging him to communicate 
to you the incident of attempt to 
kill J.P. and butchery of demo
cratic right of dissent.”

' Sir, the role of the police wa** 
baffling We could manage ourselves 
and deal with the situation. It was 
not so difficult to face those few 
bamdred young men demonstrating 

•agjainst J.P. Shri Sunil Choudharv, 
Deputy Commissioner was there I 
Votttd not blame the police They 
were very eager; they were vcrv 
much concerned to save J.P, and 
others. But not a single police man 
raised W* baton. Every Press has

said that the police remained com
pletely inactive. Therefore, nothing 
was done to stop hooliganism against 
J.P. All Press reported this fact. 
The whole situation could have been 
controlled very easily by the police. 
I told Shri Kalyan Dutt, “what you 
are doing, gentleman” He did not 
say anything. Therefore, this creates 
a suspicion in my mind that he 
deceived us He said earlier, ‘Do 
not worry; everything will be all 
right.” This had led to a doubt and 
a suspicion m my mind that it was 
done in collusion with the Govern
ment. Their whole intention was 
not to allow Shri Jayaprakash 
Ngrayan to enter into the University 
Institute Hall and address the 
meeting. Otherwise, why should the 
police remain absolutely passive, 
inactive, doing nothing, although 
ordinary police men were too eager 
to take action. It was the officer 
who was wholly responsible. How 
can an officer do it without hav.ng 
any instructions from the Govern
ment *> This is the whoV thing which 
has happened and intrigued us.

Now, I want to ask a few ivsic 
questions involved m it.

SHRI C M STEPHEN: Now that
you ha\e completed, I wish to seek 
a clarification. The Chief Minister 
made a statement before the Legis
lative Assembly saying thai during 
the incident, Mr Samar Guha 
mounted on the bonnet of the car 
and made a speech which was h.ghly 
inflammatory and instigating and that 
provoked the incident. I want to 
know whether you mounted on the 
car and made a speech

SHRI SAMAR GUHA: This is a
fact. I once mounted and tried to 
pacify the crowd. But who would 
believe what the Chief Minister said. 
They can draw their own conclusions 
All the papers of West Bengal did 
not mention a word that I did any 
thing to instigate violence On the 
contrary, every paper mentioned 
about the Minister and others—how 
they made inflammatory speeches
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They a»«tionad that Mr. Samar 
Guha trad like that Thla is totally 
false and fabricated

I again say that I am not an ethical 
believer of non-violence I belong 
to Netaji’* cult Even according to 
the situation on that day, there were 
enough students to counteract the 
anti-J.P, demonstration

At, last, | say, 20 Iskti student* 
have read my book Half a doxen 
students at least woulo have given 
their lives to save Samar Guha But 
that would have been absolutely self 
defeating

What was my slongan? It was 

*rrr»I w  i *rT*r mrn j

There was another ore m Bengali

wfst't trror srmwr sr ^ ^  tr

These were the two slogans We 
will give our lives but we wilJ not 
take ufe We will die but we mi ill 
not kill anyone H

Now, there are a few baste questions 
that are involved in it 1 think, 
every organisation has a right to stage 
a black-ftag demonstration against 
any-body provided it is peaceful* 
provided it does not obstruct, provid
ed it does not deprive any person or 
any organisation of hts fundamental 
rights

Secondly, I say about this vulgarity 
—the Opposition parties are also vic
tims of such vulgarity—debasing, 
demeaning—of burning the effigies of 
important men either of this side or 
that side J F s  effigy was burnt 
I do not object to that JFs effigy was 
burnt and some crackers were put 
inside the effigy They showed black 
flags About the burning of efllgfes 
It is vulgarity, debasing demeaning* 
wo are all equally victims of suoh 
political perversities; it is the perver
sity of the present state of In dfem
ttAlitiar

3««>

There are three basic ^uoiUons. J 
know they will not agree. Th% J» 
what Mr Subrato MiUcherjee said in 
his speech, ♦‘Why is J.P. angryf JJP* 
approached the Prime Minister, 
Shrimati Indira Gaiidoi, to make him 
the Deputy Prime Minister and, as 
she refused to oblige him, he got 
angry amd he started all these agtta<* 
tations ” It is all written in the 
papers It ha« come out in the press*
If you want I can read it out It is 
on record

You, Sir, were then the follower ok 
J P Now jou are criticising niro . * 
(Interruptions),

MB CHAIRMAN I do not want 
to say anything from lbt8 Chair

PROF MADHU DANDAVATE If 
you were not in the Chair, I wcuki 
have said, “You are a J P defector *

MR CHAIRMAN I do not want 
to say anything from heit

SHRI SAMAR GUHA It is known 
to everybody that m 1953, the Prime 
Minister, Pandit Jawaharial Nehru, 
invited J P to bttome the Deputy 
Prune Minister It was written In 
innumerable biographies of Indiana 
leaders,—“Wbo after Nehru” Almost 
everybody universally said, “J P 
after Nehru' You also know, that 
everybody said, not Gin but <1 P 
should be the Presides You know 
that Giri wag the Opposition candi
date 1be> forget it conveniently 
J P could have been the candidate 
foi presidents* Office But he is a 
man with a sense of different values 
and our sense of political values ha* 
undergone eueti change to such an 
extent that we do not understand 
him He is a pet son with a sense at 
commitment to certain basic value** 
J P ig the emblem of the baric, 
values of morality of polities, which 
it is now beyond the comprohanstai* 
of many of ui, perhaps tacludiag 
myself.

Therefore, if such a mm ** «***> 
eked, if til attempt is made to attack
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trim, if Ati attempt to made to assail 
him, «h H  will be the reaction la 
the country? If such a thing can 
happen Ja the ease <A Shri Jayapra- 
kash Narayan, it can happen in the 
case of the P*ime Minister, it can 
lumpen in the case of many Ministers, 
it cap happen in the case of the Con
gress President. There are scores of 
determined people who hold Shri 
Jayaprakash Narayan in affection 
and consider him a» the emblem 
of the highest .values that we 
possess in India today in our political 
life. They are determined people 
having the spirit of sacrifice and 
dedication, and nothing can stop 
them. Therefore, you have to ponder 
over this if these tiunga are allowed 
to happen, what will be the conse
quences?

Secondly, 1 want to say that our 
Constitution guarantee* certam Fun
damental Bights. They may call J.P 
a leactionary, they may call him a 
frenchman of the Americans, they 
may call him a CIA agent. J. P. may 
be, according to them, a dalal of the 
industrialists. They have every 
right to say so. I do not contest their 
right. They have every right to 
accuse him and try to convince the 
people that J.P. is nothing but a 
reactionary* nothing but a CIA agent, 
nothing but a dalal of industrialists, 
that J.P., in his old age, bas gone 
toad. This is the democratic right of 
anti J.P. groups. I do not say any
thing about their rignt to say so. But 
1 want to aek whether anybody has 
any right to prevent a person from 
exercising his Fundamental Right of 
addressing an assembly or a meeting 
or from exercising his freedom of ex
pression. A lurking fear is there in 
the winds of the people, seeing tne 
way in wfcich they have stopped 
J.P that this is perhaps the way 

^tcn imposing an authoritarian rule in 
the country. I warn the country to 
beware of it. I warn them that it will 
recoil on them too. That is the appre
hension of J.P. J.P. never wanted the 
army or the police to revolt. He 
fays: “be loyal to the Constitution, 
be loyal to the national flag, be loyal

to the people, and if here is any 
attempt from the ruling party to 
impose a totalitarian rule in this 
country, scuttling the democratic 
values, then revolt against them.” 
J.P. baa not done anything wrong. 
He is playing the role of a great 
saviour of lndian democracy. These 
pigmies and Liliiputs may attack 
Shri JayaprakaHh Narayan, but the 
millions of the Indian people consider 
him as the emblem of the people's 
power, as the Lok Nayak of the 
Indian people.

SHRI K. P. UNNIKRISHNAN 
(Badagara): I just want to ask him 
one question. He has said just now 
that he belongs to the Netaji cult 
which does not believe in non
violence. Now my question i* ttais. 
What did Netaji Subhash Chandra 
Bose, after the Tripuri Session, say 
and write about your present hero, 
Shri Jayaprakash Narayan? Please 
answer me

SHRI SAMAR GUHA: J.P. wrote 
from Hazaribagh jail a long letter to 
Netaji saying that he made the 
greatest mistake in life in Tripuri 
b> opposing him. He wrote a long 
letter to Netaji expressing his regrei 
to Netaji from Hazaribagh jail.

This young man perhaps does not 
know. J.P. m his historic second 
letter during the Quit India Movement 
said that Indians should co-operate 
with Subhas Bose—he was not known 
as Netaji at that time. He admitted 
the mistake. In that letter he asked 
Indians to join hands with Subhas 
Chandra Bose I can tell you even 
the names of messenger through 
whom he sent the letter to Netaji. One 
of them is Mr Abyankar. They were 
sent to eontact Netaji and deliver the 
letter. And lastly it was Netaji who 
gave the call of “Ail power to the 
Indian people” at Ramgarh Anti
compromise Conference and J.P. is 
now fulfilling that ideal by building 
people’s power.

SHRI K. P. UNNIKRISHNAN; 
History is recorded end you cannot 
rewrite it now.
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SHRI PRIYA RANJAN DAS 
MUNSi (Calcutta South): Prof.
Samar Guha la hi« usual style...

PROF. MADHU JOANDAVATI: 
Not his usual style. Ha did not get 
excited even (or one*.

SHRI PRIYA RANJAN DAS 
MUNSI; Yes. He tried to explain 
the incident* that happened and took 
place in Calcutta on the 2nd of April 
when J.P. visited Calcutta. Prof. 
Guha’s name is included in the motion 
and he was one of the witnesses in 
that gathering and be claimed to be 
a. victim of the situation. Inciden
tally, I was present on that day and 
I . . . .

6HR1 JAGANNATHRAO JOSHI. 
......... incited.

SHRI PRIYA RANJAN DAS 
MUNSHI . . .  take all responsibility 
in this House that i ied the demons
tration from the Calcutta University 
lawn and 1 had issued a statement 
after the incidents took place there

Before I come to explain all the 
matters as expressed by Prof Guna 
and the mover of the motion, I would 
like to place before you some I acts. 
The mover of the motion, Shri 
Shyamnandan Mishra* Prof Guha and 
one hon friend fiOTi the CFM Guup 
Uu*d to explain that democracy i* at 
stake in Bengal and that efforts were 
ma*i? not to attack* but k> kill Jaya- 
prakaah Narayan on that day

SHRI SHYAMNANDAN MISHRA 
That would hav«* killed hr.n

SHRI PRIYA RANJAN DAS
MUNSI: I would like to submit to 
you one thing J P.’s visit to Bengal 
aftoi the Patna agitai on stai ted from 
23rd April 197+ Hj<j first visit was 
on 23rd AprU 15)74 Ho did not orga
nise any meeting He straightaway 
went and came back Hi* sccond 
Visit was on 3lst May and then also 
h* did not oiganise any meeting.
He straightaway consulted some
friends «M»e back. ..

SHRI 0 . m W A M M M J W  (Witt* 
diwash): You were in Calcutta?

SHRI PRIYA RANJAN DAS* 
m m ii  Yea. Hi* third visit was on 
3rd April, He reached Howrah St*., 
tian and received people there and 
addressed a meeting In Mahajaii 
Sedan Prof, Guha will a gm  with me 
as also the members of the Opposition 
that Mahajati Sadan ig the head
quarters of the West Bengal Cbhatra 
Parishad, the students* wing of the 
Congress Party and Mr. Jayaprakash 
Narayan addressed the first meeting 
In the Mahajati Sadan near the head* 
quarters of the Chhatra’ Parishatf 
when not even a single protest waw 
made. His fourth visit was on 80th 
September and he addressed the first 
public meeting in « maidan called the - 
Shaheed Minar Maidan it wa8 prc. 
aided over by Shri P,C. Sen, the Pre
sident of Cong (O) unit there and 
presently, President of Nav Nirman 
Samiti .

SHRI SHYAMNANDAN MISHKA:
He is not the President

SHRI PRIYA RANJAN DAS
MUNSI 1 am not sure In that
meeting there was no demonstration. 
Nobody threw stones and there was 
not even any black flag showing Bis 
fifth visit wak on 20th March 1975 
wh<*n aJao he consulted senne people 
and eume back H»s sixth visit was 
on 2nd April 1975 and on that day 
a demonstration took plare

SHRI G VI8WANATHAN* V/H

SHRI PRIYA RANJAN DAS
MUNSI Naturally It is very inte
resting to know why our students ai d 
the youth have chosen the date of 
2nd April, without disturbing 
demonstrating during the fifth visit, 
to demonstrate their strength 
protect against J*P. on his 2nd AprU 
visit I would tike to make It wry* 
clear to you that the tradition of not, 
only the youth of my Party or thr 
youth of other parties but the tradi* 
tton of Bengal youth in general to not
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to ftfKrd the personality but to wor- 
ahip the ideology, and the context in 
which it take* the dlrectioa of the 
country. We watched carefully— 
J.P.'* movement as it happened in 
Gujarat, in Bihar and its consequential 
developments—ntfigning with the 
political parties and its constant 
switching to non-violence in the 
method of violence and appealing to 
the Army, Police and asking students/* 
youth to boycott the examinations, 
etc.

Maturity of Bengal and the youth 
of Bengal is well known and when 
pengal re-acts, it react* at the proper 
lime and it never reacts at the 
immature tune or stage.

On 2nd April Shri Jaya Prakash 
Narayan organised a public meeting 
at tihe venue chosen by him. On that 
day one venue was one “student 
hall*', the capacity as 80 The other 
Institute is Calcutta Institute The 
capacity u 450 {interruptions) make 
it 600. I left Deiiu on 3Ut March in 
the rnght and on Ut April I was at 
Calcutta I heari from the State 
Unit that they were organising 
demonstration. Incidentally. I regret 
the word ‘incidentally’ my aunt and 
uncle were badly ill at Almurdwar 
I was supposed to go there I could 
not go. I reached Calcutta bv plane 
They expired on 4th morning I cculd 
not go. When I heard the news that 
the State* Wmg of Youth Congre* and 
Chhatra Parlshad going to crga- 
ntse demonstration and that thev took 
the decision that tner<' will he stu
dents strike on 2nd Apn1 and Mock 
out in Calcutta oity 1 incidental iy 
told them that 2nd April was Higher 
Secondary Examination das v-m 
cannot hold strike There \\ H 
be a problem for *hem 
Secondly, if there is a black out in 
the entire city, so manv people in
cluding the* office goers and the exa
minees will face serious problems It 
does not look nice We should de
monstrate very peacefully as a politi
cal party 

I listened to the new<t that Youth 
Congress will show black flags. Mr. 
Jays Prakash Narayan— the symbol

of youth which they claim—tried to 
banter the sentiment of youth by 
saying “Oh! they will show me black 
flag. That is my flag. Whenever I 
see that flag I get inspiration. When 
1 started my movement, 1 started 
with the black flag.** To inspire him 
more it was the task of the youth— 
which symbol is claimed i>y Shri 
Jaya Prakash Narayan. The youth 
of Calcutta city did not make any mis
take in that regard and they did it 
very carefully and very intelligently 
to give more inspiration to Shri Jaya 
Prakash Narayan, having thousands 
and thousands of black flags.

Secondly the area chosen by Shri 
Jaya Prakash Narayan to hold the 
meeting was not the Calcutta Uni
versity. Do not misunderstand, it 
was not Calcutta University. It is 
not within the Calcutta University 
compound In the University com
pound, not 100, 200, 300 or 400, 
but there were 15,000 boys and girls. 
It was Calcutta city demonstration 
m spite of the examination of Higher 
Secondary; otherwise the number 
would have been 50,000. I went 
tnere and I addressed after three 
years in the university lawn and what 
I spoke in the meeting appeared in 
aii the newspapers 1 do not want 
to mention that The speech is tape 
recorded.

Shri Jjya Prakash Narayan held a 
meeting of tne non-party teacher? m 
which former Education Minis**r < f 
C.F M Mr S Roy uas there 1 * 
give it a “non party” shape tend cr* 
from different political parties were 
there.

Our procession should r*ot go to the 
venue of the meeting Shri Jaya 
Prakash Narayan* that was our 
attempt We made it a point that our • 
procession should straightway go ’ 
towards Sealdah so that the boys may 
catch the bu* to leave that area. I j 
did exactlv so The newspaper which j 
Mr Samar Guha is quoting also Said j 
so 5

I led the demonstration When t 
was crossing along with the demons
tration, Bankim Chandra Street of



Mtaeapur Junction one police sergeant 
in m  North Calcutta Mr. M il 
Bazmexjee came and told me, before 
you started tt*  Uid-
verslty areas, a few young men 
assembled near tha Mirzapur Juno 
tion and C o te  House. Will you 
come and see who is there?
I got panicJcy. Government is run by 
our party, if there is any stake in law 
and order it will come to our shoul
ders; as responsible member of our 
party and of Parliament 1 should see 
that nothing is done to disturb this.
I immediately instructed my collet, 
argue and lienterxant. I have my re
gards for him and he is a person who 
cannot defend himself in this house 
because he is Minister of my State 
Mr. Subrato Mukerjee. I said: You go 
the spot. Police is there, it will be 
more useful if you go there. Our 
friends have quoted only one portion 
of the paper. X can quote the whole 
lot of it. In one portion it has been 
stated, he is blowing his own boys 
right and left. Counter-slogans were 
coming from Nav Njrman Saimti fac
tion. JP was conducting this meeting 
and there was students and teachers. 
For the teachers 1 have tremendous 
respect and some of them are my 
teachers also. They gave slogans which 
I don’t like to mention. These ciime 
in newspapers also They are: ‘Agents 
of Soviet Imperialism, hands af; 
Stooges of Indira Gandhi hand?-of.
I don’t deny the fact that no youth 
leader, no sensible political leader, 
if he is provoked will keep quiet. I 
know how they will react. Here 
what happened? IS,000 militant pro
gressive boys and girls were there. 
JP concluded his meeting with tea- 
chers m the student halL He came 
out of the students hall, This was 
reported in the papers. Slogans and 
counter-slogans were going on. Those 
who have not seen the college square 
there cannot explain the position there, 
■fhe college square is surrounded by 
some railings. It is a spectrum where ' 
the youth used to assemble, publi
shers, shopkeepers, etc. There was a 
big crowd. The area was covered by 
hawkers* stalls and It was a strate
gic spot. Slogans and counter-slo

gans were going oft, JP said ‘Now X 
will not go; I will go inside.* Be 
went inside and sat in a chair quietly, 
fb the Calcutta University Institute 
area what happened was this. There 
were some personalities of Congress 
(O) who had no guts to move in the 
streets, with their . own children. 
Even their own children say that. I 
say this because if they do that, boys 
will spit at their faces. They went 
to receive Shri Jay&prakash Narayan 
at the airport. (Interruptions)

SHRI SHYAMNANDAN MISHRA: 
Can you say honestly whether any 
person is more respected than Shri 
P. C. Sen? (Interruptions)

SHRI PRIYA RANJAN DAS MUN- 
SI: I have not said anything. I am
only talking of Shri Nirmalanand 
Dey. Last time, Prof Guha, it is in 
the record of the House, admitted 
that these people are dead people 
and so their names should be cancel
led from the list. This Nirmalanand 
Dey’s Group and his followers started 
not only provoking but they were 
throwing chappals from the window 
of the University. They were show
ing their fists and so the entire boys 
there became angry Mr. P. C Sen 
was not present at the meeting. I am 
telling you the truth. You do not 
know it. You will be happy that 
Shri Nirmalanand had no objection to 
do so . . . .  (Interruptions)

SHRI SHYAMNANDAN MISHRA: 
You have no culture.

SHRI PRIYA RANJAN DAS 
MUNSI; You do not teach me that. 
Why are you angry? When your 
followers started shouting, there were 
counter slogans and then JP. was 
squatted by the police and by some 
people—1 do not know—maybe they 
are organisers of the meeting— in 
the car. Let me explain the inci
dent one after another. BO was in 
the car. Shri Sushil Dara, President 
of the B. L. D. Unit of Bengal and 
Shri Biirwa Ranjan Sartor, Vice- 
President of the Bengal T o #
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Congress Jmmedtataly went to J. P. 
m d  requested him to come down 
town m  Car. But, he said—X wan’t 
7m wrong because it to not reported 
in the press—in Hindi, I do not know 
What exactly he said because I can 
jiot apeak Hindi:—

«rwJr | i

He wa« thoroughly unhappy because 
{Interruptions) .. Let me finish with 
this and then you may clarify; it I 
am wrong—X am telling the truth— 
Prof. Guha to at liberty to refute it. 
What happened afterwards was this. 
The car was taken away and then 

, Shri Ausit Mitra, the General Secre
tary of the Chhatra Parishad—1 still 
say he ig an honest boy because he 
has sacrificed his all—and he is well- 
known to the people of Howrah Dis
trict. He rescued not one gentle
man's life but thousands of lives from 
the violence of Naxalites and C.P.M.; 
in the entire Howrah area he is a 
known fellow and is liked by all poli
tical parties including Shri Haripata 
Bharti, President of the Jan Sangh, 
He himself said Tlease get away 
from here’ . Shri Guha stood at 
one end of the car. He also said 
what he used to say to the boys, to 
control or to provoke I don’t know. 
The boys got provoked I am told. 
Afterwards the police in civilian 
dress, A.C. Central Calcutta was scuf
fling with the boys and the Minister 
Shri Subroto MukerOee’s face is 
known to everyone but the face of 
A. C. was not known. There were 
exchanges of blows among them
selves and he got injured. There 
were slogans and counter slogans. It 
usually happens in all political meet
ings and somebody gefe injured. I 
do not deny this fact; I make a state
ment here that what happened is 
shameful There was not a single 
word about it. I do not like to 
suppress the truth. If something is 
wrong, I may be hauled up. If a great 
leader tolls a lie. he is not exposed 
hy the people but if I tell a lie, I am 
tore, I shall be exposed by the peo
ple because 3 atn young. I may tell 
ytu that but for me and Shri Subro

to Mukerjee, on that day, the massa
cre would have taken place because 
demonstrators were provoked badly.
It was disastrous. (Interruptions) 
Why is the massacre occurring?
1 tell thifc in the face of Shri Dinen 
Bhattacharyya that there was a plan
ned meeting in Alimudin Street by 
the C.P.Ms. on the 2nd morning. But, 
that day no CPM went to the meet
ing and still they sent some infiltra
tors to create such things which will 
demolish the entire arrangement 
Shri Jyoti Bosu was all along present 
in JPs room in the meeting. He 
organised a meeting in Alimuding 
Street. I have my information and I 
may show you from the photograph 
as to how many of them were there 
(Interruptions) . You will please 
keep silent, i know it. You do not 
try to tell me about the youth of 
West Bengal (Interruptions) . You 
tell Shri Jayaprakash Narayan. Why 
Jyoti Bosu Was about? Why you 
were sent? (Interruptions). You are 
trying to teach me. Have I not 
known the facts? I know the kind 
of provocation given to the boys on 
that day and I know about the utter
ances if Shri Jayaprakash Narayan. 
Prof Guha may like him. I do not 
mind. I say, Sir, that JP is not at 
all a symbol of revolutionary youth 
He is a symbol of reaction. He is 
exploiting the youth in the name of 
fighting corruption, uniting all the 
corrupt people in this country like 
Maharam Gayatri Devi and Biju 
Patnaik and otfcer people If he 
comes forward and tells us that 
he will leave these corrupt people 
and he will lead a revolution, I will 
be the first to join him. Sir, JP has 
addresed a meeting of the teachers. 
He i« trying to incite the teachers 
and the students of Vishwa Bharati. 
He did not quote that statement 
This has also appeared in the paper*. 
Amrita Bazar Fatrika:

“Shanti Niketan had set an al
ternative programme for education, 
but, today, it has very little diffe
rence with other institutions. He 
could not understand why the 
Prime Minister, Mrs. Gandhi should
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be the Chancellor of Vilhwa 
Bharati.’*

IP has said this. He has asked, how 
can a senior Cambridge lady be the 
Chancellor of Shanti Niketan. He 
has been telling like this every day. 
He is a reactionary. He is a symbol 
of fascism. He is a symbol of all cor- 
njpt forces. Simply because he is 
an elderly man, simply because he 
fought for freedom, simply because 
he is a weak man, he cannot be tou
ched, and therefore, he will do every*, 
thing and the youth will keep quite? 
No. I do not mind. We must demons
trate and oppose in Calcutta and 
everywhere. I will demonstrate in 
all parts of India. Even if I am put 
into trouble by Anand Margis and 
RSS, I will do it. I will fight the 
reactionary forces. Today, should 
the youth be taught by Shri Shy am - 
nandan Mishra, a man who did not 
have the guts to support the econo, 
mic programme of the Congress in 
1071? Should the youth be taught 
by Shri Morarji Desai, a man who 
always indulges in stunts and who 
is exploiting the precious weapon of 
Mahatma Gandhi, of fasting? Should 
the youth be taught by a person like 
Shri Jayaprakash Narayan? Where 
was he when there was violence in 
West Bengal for four years? Prof. 
Guha, please help me. I agree that 
you are opposed to CPI(M) in West 
Bengal. Where was your great lea» 
der Shri Jayaprakash Narayan at that 
time? Sir, in the University Insti
tute, where he went to address a 
meeting, portraits of Mahatma Gan
dhi and Vidya Sagar Statue were 
burnt. (Interruptions). Where was 
Shri Jayaprakash Narayan? I would 
like Shri Guha to help me. Where 
was he? Sir, nails of six inches thick
ness were pushed into the head of 
the leader in the Dum Dum by CPI 

(Interruptions). Where was 
JP when the Vice Chancellor, Shri 
Gopal Sen, was murdered in the 
Jadavpur University campus? You 
are talking of JP. He has come to 
West Bengal at a time when we are 
restoring peace after four years of 
violence. I agree that still there i*

violence and youth araindulging In 
violent tcttatSe*. 1 do Mgm. Mat, 
the reaaons a n  very simple. One 
is the economic backwardness of Hie 
State and the second is veiy clear. 
The atmosphere of violence which 
has been built up by the CPI (Si) ‘ 
for four years has poisoned the 
youth of my State. X agree that our 
boys became unruly on many occa
sions. I condemned them and 2 e*» 
pelled them. It is my State. Should 
Shri Jayaprakash Narayan teach Shri 
Hay the lesson of corruption? It was 
not JP, but it was the Youth Con#, 
teas in my State which demanded 
an enquiry against the Ministers and' 
then the Wanchoo Commission was** 
set up. It was the Youth Congress 
which said that Ministers five permits ' 
which are sold in the black market, 
and therefore, they should be remo
ved I have personally sent 80 peo
ple of my party to jail under MISA. 
Can they deny? This is my duty. 
When, we have done anything to re
store order, when we are trying to 
restore the confidence of the people, 
when we are trying to restore faith 
among the people, he is asking the 
Army and the Police to agitate. He 
is being supported by people like 
Shri Biju Patnaik and Shri H. K. 
Mahtab. (Interruptions). Jaya
prakash Narayan will come No
body prevents him. I know his capa
city and power. Jayaprakash Nara- ( 
yan was always a follower of violence. 1 
In the 1942 movement when the great 
great leader Mahatma Gandhi con
demned violence, when the Working 
Committee of the Party had condemn
ed violence, it was JP who encourag
ed violence and spread the cult of 
violence in many States. Can any 
body deny it? This is recorded in the 
history of India.

Sometimes JP is a pacemaker. 
Sometimes he is asking boys to slap 
MLAs. Sometimes he is saying T am 
the Supreme Commander of tfifc few 
volution’. If JP it the Supreme 
Commander of the revolution uniting 
Biju Patnaik, Gayatri Devi, Atal Bi~ 

hari Vajpayee, Piloo Mody and inter
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national reaction, then I say the pro* 
gressive youth 0! the country would 
be the Field Marshal to stop that 
counter revolution. Yes, 1 do say 
that. What do you think of us?

In the State of Bihar, MLAs are 
unsafe. Shyamnandan Babu was 
laughing and telling that Ministers 
cannot go and address meetings. 1 
was in Ahmedabad on the day the 
students started forcing MLAs to re
sign. He said in this House that that 
was the spontaneity of the expression 
oi the people. This is also a spon
taneous demonstration—nothing more. 
You are talking of spontaneity. Here 
is spontaneity.

You are saymy that Mrs. Gandhi 
cannot go and address meetings. You 
are happy at that. Mrs. Gandhi may 
not go because there are security and 
other reasons for it But it is Mrs. 
Gandhi who stood by the people in 
the dark days in 1971. You are 
saying there is no democracy in our 
State. In 1971 when our Government 
was in a minority carrying on like 
a coalition, we carried out the 
Bangladesh operation, we managed 
the refugee movement. The entire 
thing was done by our Government, 
by the youth whom JP accuses of 
goondaism.

SHRI DINEN BHATTACHARYYA- 
What about the blanket scandal?

SHRT PRIYA RANJAN DAS 
MUNSI* You betrayed Bangladesh 
You fought Mujibur Rehman Pro- 
mode Das Gupta sided with the 
Razakars. Do not forget that 

The net result is not this photo
graph which you aie showing' I am 
sorry for that. The net result n thi? 
photograph—of JP and Jyoti Bosu, 
the great philosopher of proletarian 
revolution and the great philosopher 
of party less democracy.

Our slogans have nothing personal 
against JP Not a single one of them 
is provocative. There was no plan or 
preaching of attempts on JP’s life* 
The slogans were very simple. These 
are in Bengali. I will give them and 
also the English translation. They 
ate:

HITLAKER TIN DOST JP 
PRAFULLA JYOTI BOSE 

‘Hitler has got three friends, JP, 
PC Sen and Jyoti Bosu*;

JYOTI PRAFULLA SUSHIL 
DHARA EBAR HABE 
BANGLA CHHARA;

‘JP' Prafulla and Sushil Dhara 
will be turned out from 
Bengal';

CPM SYNDICATE SAMAJ- 
BADER BARRIC JE;

(CPM and syndicate is the 
barricate of socialism);

DALHIN GANTANTRA FASCI- 
BADER SHARAJANIBA;

(Partyless democracy is the 
conspiracy of fascism);

CHUJE THEKE SIKSHA NAO 
CHAATRA YUBA TAUUSE

Take the lesson from Chile; let 
the country’s youth be united*; 

KAMODIA THEKE SIKSHA 
NAO JP TUMI FIRE JAO '

Take the lesson from Cambodia, i 
Prince Sihanouk, JP please 
quit*;

BIJXJ KI DURNTTIHEEN JP * 
JABAB DIN ,

Is Biju corruptionless; JP * 
answer’. ‘

GAYATRIKI DURNTC1 HIS JP ' 
JABAB DIN '

Is Gayatri Devi less corrupt?  ̂
Answer JP'

These were the slogans There was 
nothing personal against him. There 
was no attack on him, no intention • 
to do so. ,

I would like to establish three 
things. First, there was no intention v 
to attack JP. You may blame Bengal 
youth, but they are not so foolish 
that they will hit a man at the age 
of 80 years who is only serving a 
narrow selfish interest uniting all the 
reactionaries in the country. Our 
enemy is not JP; our enemy is the 
arrangement of the reactionaries We 
have fought it. we are fighting itantf



we will continue to fltfht it in all 
directions. There is no doubt about 
it.

I would like to say three or four 
things.

MR. CHAIRMAN: With that good 
Sentence, you should have concluded.

SHRI PRIYA RANJAN DAS 
MUNSI: There was no attempt;
ta re  was no plan toy the party 
against him. Secondly, during JP’s 
previous visits the youth never 
planned any demonstration. They 
could not assess the situation earlier. 
They never understood that. JP was 
not a danger to Bihar. We never say 
that. JP is not a danger to Mrs. 
Gandhi herself. JP is a danger to 
the very establishment of democracy 
in our country. We considered it 
In newspapers it came “that JP said 
in Calcutta during the da vs of 
Crokhale and earlier it was sail of 
Bengal that what Bengal does today, 
India does tomorrow, what Bengal 
thinks today, India thinks tomorrow 
but today I am surprised that Bengal 
is not doing anything and how will 
India do tomorrow? He said it m 
public. I do not know ” JP is rorry 
for the behaviour of Bengal I say 
this for your understanding, the v?ry 
next day after the incident the Youth 
Congress office of Bombay was 
ransacked; the President was m 
trouble; the Youth Congress offie* m 
Saharsa was attacked I know I do 
not bother He does not care for 
the violence of Naxalites and others; 
he does not care for the violence of 
RSS and Anandamarg Prof Guha 
may be a witness. After 1972 
elections, when JP said that he 
would like to come to Bengal and 
see what kind of rigging went there. 
I was general Secretary of the PCC 
and I wrote him a letter; You are 
welcome to come and meet the 
people and see what the fault wa«? 
there. But he did not turn up T 
make clean offer I am told that 
JP $9 coming again and will address 
meetings and he will organise a 
revolutionary army or whatever H 
with all those people, t am told 
that JP will send a parliamentary

delegation &r anquiiy. It # 
welcome; we will not ofcject. I thin* 
Dinen Bhattacharyya will seettpt this 
proposal. Let JP come and enquire 
into all the incidents from the P. C. 
Sen Government's fixing down to 
happenings of the Ray Government, 
Let JP give independent hearing to 
all incidents and tell who is responsi
ble. If 1 cannot prove —  
{Interruptions). You are spoiling 
yourself by siding with JP; you do 
not know the sentiments of the 
people Many of your followers have 
left you and are begging membership 
from me; I will not give them just 
now; I will wait. Your followers m 
Calcutta will resign and you will he 
m a great soup JP will not be able 
to help you If you require a seat 
please follow JP and join Morarji 
and have a seat in Gujarat; do not 
fight here in Bengal.

SHRI DINEN BHATTACHARYYA 
Don’t tell cock and bull stories here

SHRI PRIYA RANJAN DAS 
MUNSI; Stories are inside the Houso 
you know and m youj area you do 
not make any atones Siddhartlu 
Sankar Ray expressed hie regret 1 
am glad It is the test of m»* 
Government Whether it is a meeting 
conducted by JP or anybody else, if 
in the slightest way somethin# is 
done, something is wrong, it «huu.U 
not be there We must see how it 
has happened But I can tell you 
categorically and clearly that the 
Youth Congress, the Chbatra Panshad 
did not make any plan; they never 
had any idea of attacking or assault
ing anybody. JP unfortunately 
depended on CPM to mobi
lise people but they betraved 
him People saw Pi of. Guha. 
Guha. I admire his courage. It w 
a fact that in all cases of violence 
in my State, he comes forward, it is 
his habit. Some of the boys 
appreciated his conduct He also 
knows that they did not turn up. 
They will not turn out. The CPM 
is in great danger. Even P. C. Sen 
did not go to the meeting because he 
also knew that the meeting would be 
a great flop. They depended on CPM
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and they betrayed them at the last 
hour of meeting. Shri Indrajit 
Gupta referred to Jyoti Bosu and 
others meeting at flat 31. This should 
be enquired by the Home Minister’s 
Intelligence Department, 3, Moira 
Street, that flat has witnessed so 
many riots in Calcutta city. 
Gulzarilal visited Calcutta in 1965 
during riot at Calcutta. 3, Moira 
street flat has witnessed many 
conspiracies. I know it. There is 
movement, international Krishna 
Consciousness. Great hippies, dozens 
of Americans come and take charas 
etc. morning and night I do not 
know what sort of conversation look 
place between JP and others Without 
casting aspersions on JP, I should 
like to say: please make enquiries of 
International Krishna Consciousness 
and No. 3 flat m Moira Street. 
It is nothing but a branch of the 
American Consulate at Calcutta 
which is indulging in all mischiefs 
against the nation and our national 
integrity all the time. J. P. might 
also be trying to change their minds 
and habits. I do not know how far 
he will be successful. There is a 
book written by Shri Bharat Chandra 
Roy, a poet of Bengal In that you 
will find a story about ‘Annapurna* 
It says that somebody was the 
disciple of ‘Annapurna’ and whenever 
he touched a thing—even a bamboo 
stick—it became gold. Here J P is 
also considered like that. If he 
touches Gayatri Devi, she becomes 
honest* if he touches Shri Biju 
Patnaik, he becomes honest, when he 
touches Goenka, he becomes honest 
and he touches this thing and that 
thing and everything becomes pure. 
He is trying to make everybody 
honest and purified except his 
purpose. Let him first purify his 
purpose, let him purify his intentions 
and let Mm purify his desire. But 
don’t try to denigrate the Prime 
Minister and spoil the democracy 
Their charge is that we are becoming 
communists and Communists in this 
country as hob-nobbed.

Sit. Wart Bengal Is the head- 
gggtifr? of the Communist Party—

CPI(M), C.P.I., CPI (ML), RCPI, 
RCPI-dissident, Bolshevik Party,
SSP(I) and R.S.P. Out of all these 
parties only CPI took the stand 
against J. P. But others like Prof. 
Guha and Shri Piloo Mody are 
unhappy. A majority of the so called 
Communists CPM have told that they 
ate Communists or Marxists. I do 
not know why. But they say that 
they do not believe in Marxism 
because Marx u> dead, Lemn is in 
the Museum and that too in USSR. 
We have no faith in that because 
Lenin is no more living and there is 
no Leninism. Therefore, they say 
that they would better follow J. P. 
because once he was a Communist 
and once he tried to follow 
Communism.

Sir, I have no personal charge 
against Prof Guha, nothing against 
his party, but I only want to 
establish that demonstration was 
spontaneous. Shri Jyoti Bosu made 
a statement the very next day of the 
incident because some journalist 
wrote in Ananda Bazar Patrika about 
this incident. Sir, the role of Ananda 
Bazar Patrika is well known and this 
Patrika. for the last one week, has 
been publishing leading articles on 
these matters. When Pakistan was 
getting arms from the United S+ates, 
when J P. was asking the army to 
revolt against the democratic rule, at 
that time Ananda Ba2ar Patrika gave 
a large coverage of J. P. movement. 
Sometime back a news item was 
published in that Patrika which 
stated that Mujibur Rehman was a 
communal man, Bangladesh was a 
State of Communal ism and secularism 
was destroyed there This kini of 
new? item wa« published for some 
davs in the front page of that PaMka.
I am giving this for your information. 
In that Patrika thev ©raised the 
Members of the CPM and Shri Jvoti 
Bosu’? statement that *Het S. S R«kv 
withdraw the police; we do not 
believe in police, we have our own 
police” was published. Shri Jvoti 
Bosu used to say if the oollce were 
withdrawn from the State, bow tb* ; 
Congress Party could rule the
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Let hun choose any kind of action, 
but we do not like violence. I tell 
you very seriously that your hands 
stained with blood of women and 
children will not be spared. Let 
Jyoti Bosu do whatever he wants. 
Let him give a challenge J P also 
gave a challenge He is coming to 
mobilise a meeting. We welcome it, 
but we also say at the same time 
that if any mischievous effort is made 
to disrupt integrity there, Calcutta
will simply demonstrate with black 
flags Tt was only 15,000 last time, 
now it will be 15 lakh's You are 
waiting for that Most welcome
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^  f  h  w  f  "%? wf̂ r 1

?mr «rrwt f̂ «rf% f  ftFf’T
hm$ sf?i i  rfrlV  f f  3Erm t  ^  ft  
WTWT m % qr T P  p 1 ff̂ T
t  i sra rt^m nf fft fwrf*m r
apt ^  |T»m sift ?W qT | ^ ifT T  wf^T 
« m   ̂ ^ rm  i tto^t snfa*r ^  
spsrsrT ^  i(R rrrzj fr^T i
w r r s f t  « n t  r vrr ? mu* <ifa*r mr 
sft i Trre fr»r % f w  7 
?rrq iPh vfcrrm $ -r ? ft prf rr
??rr tpt |> wr?f
?5>fr ?fr W m f t  » n H  ^  v  t o  
5 ^  rr*  <r i r ^ i
folft Wt fST #  KVZVX *ft
%ti? tm  f t  *n ’  far*RT

t t  farrr«r  ̂ if fm r  j i w t  
h  W !  % vmWtr q ppmr 
t o r  *pit \ r ft |*rr, ft
fen i *m f^ rw  ?tr^ t m  fv m
^rrft «fTT f r f w n *  stft ^  t  ? w r w t

wrtm ^ t  |  i mm  
%wm ft ^  fa t

fjEWT? ^  Tjpr <rrfo*?rR v<  ^gt 
|«!ft w w % fim T  m  w  fu r  ? 
v t f  *wr w w  f W u  *t$  m  m m  ?



381 Violent Incident CHAITRA 18, 1897 (SAKA) in Calcutta (Moin.) 38a

20 hr*.

tpi* Turntaro* x v ft (fasrnrr- 
* t * )  : wrr |  ?

«tf> m  w i w  ttw  v to f t : z

I  fa  m m m  qr vm  t o t  *
f w  t a x  n f  q$*fr 9K  I  1 

aw  «rrr% * m  «r % m  «r 1 

% «rmr fkrra ^ tt ^  f w
•*iw % w m  f t  *ttt 1 sp̂ T vTzr-

jm ? r  grsj; f 3r  %  5tt>  ir ^  t  t  

fasnfr srre, r̂ri tfr jrt, spfr £ ? 
w g r a n - £ frsro i itt^  1

t?ft yVFBf : T7TT
It ?

«r w w  m  arteft : m  TT 

t|  s  t 1 *rnr m  r r  t t o t  t t  
warar sfiFTT % fa i
*rr<T% f t  5# r  *ry ?fc £ I

TOT VHTr V TFW irn  *£2 
% « r m t »TfeR ?PTTT T% ^ 4)  $  * >  

w f  v r r o  n^o **ro

% f$ m t  ii*THT m  *r t  fa?RT fa r  

*pirm irnr

fare | ?

rnirarw tw 'sfhfft fippr i 
w i r  #  p w !  tfr g 1

«W fr  ih $ JrTRTrTT ?Tfo* t
wfaerr ^  w r r  % grnr ir 1

( w i w r )  f a *  s r m  w w  f e n  m -  

spktw *r srfr *Pffr f v  w% stopt
» . . .

WlWftt ^  S**R TO
* f c r % * r * * r ^ i  t u^»r^m 5r 
*ft*pTTf{3*rfc*Ttw$ 1 v tfm  

t i t  i?*& ?rsrrfcr i

«ft w r o m  ttw wtart ^

w  ? v m * y  ^fT ?'t -^T 1  ?TTT % 

*P̂ T %  JTf R̂TT̂ TTT WTW % TTT fan?T I

n?,««f f #  snw

*ft w m  ^  f H  f^ T  \ ^  -3^

^ t t  ^  4^pr 7737 irnr v?. f ^  
r̂ w t  1 ffr m  ? m

^I ^fr TK »ftiW?T ’ f'ftf I

*r - s tm w  r m  «fhft • f s r ^ R  

?ft *r/fr % 3fr ^ r  fa pr ^7 ^
*PTTT sfT =̂ t ^  fqr ?
3S1TT ir «T?PTT ^ Sffjr ^ fT  if

9THT

w t t  ?jr 7?n* f  1 n f > 7  
V ITT R I gp- ?TTT 5f?TFT *P#r % 
<3̂5T, o t  f jr f^ r  it ^ r , ^rf 
?T?t T̂T f, I Hrr HT fftT =5R- i z  t  *Tfr
^  t  i Prf^rcf

^  T?rr f^ srpn̂ RtrT % r r̂ 
qvrqrr 5̂T ^ f r  wtftt | i wnr 
«rrr ^  fwrfi ?rss? ?i?t | 1 

1  v  :572g11 :71 v 1 L17*  
mF’friX *PT ^T? frrrV gsqr TR% ^  
*Ttf5W Tt I 3%?T7 ̂  f W  % ITT %
iTFo mro trjro I t  W%m
% 5 - 5 1 ^  t |  ?mr *$1 £ r m  

qfr ?mt «mr tot tt, ^ f t  ^  
f«nr 4% t  wr ?mr tt  ^tPw

TTT ^  *PTT W , ? ^  TT55 ^
srr ? t N t  t  '  *p, v n z  1

r^ .q f-f m  ? x  7?  t  ? 

sr? t o  % fPTf̂  >?F 3? fTTcH 7Tirrarr 
{% f̂ LTiit ^r hniRp | ...........

5TfJ-- WTH ( ^ m )

^  im it ^ m #  ^  ̂ » ...........
(w nwr*r)...................



VMXrt taeidm i APRIL 8, IWS In CalOWto (Jfet.i.) 3>*

Wf WwWT TTf wiffT T̂ wr trwr 
W ft <*rrft | fa  irr*ft t o r  <st 
«r$i , w  *  ??ifr sfi^rr i 

*n$ t  w f w r r  «p?  $  for
wm nm  ^rfw^ w  ter *?t t| £, 
vnr % <f^r ^r^mTt <rar vt m w  

v t fw  tit, v t f 3T st w  
'tRrr n̂rrt( w ?  3rer ?tft snrW n̂r 

% zm  itc’r  ^  vtftpr stfr, far sra 
«rre % %m fa w  Sr $ ® ^  |,
w w m  «rr «rfar?w v*t i  
*ft *rrc % *fir m*r fa totot sra 
% « 4  3TT fc -SFTVt T̂RT St,
ronmr ?w 3* %

| ? 3R*r*£ STfTo trtfo trtfo 
11 ffro<ft©^o fc
w  t  j htt **<r?w w  t  ? 
vtwrvr <cra ffor *tt % *rr »arf 
f , *f*rr$ £*, to ^ t  fc rfr& m  fw *r 
& w «flr*rof i t o
^  t  fa  T rtft * t 7&  %>
imr foftEfwr *ft wwrt wr̂ % 
& #  *rre ^rr $ i w$f*rcr *ft w * t  
**q% $, $ *tr %m $, fa*$ ifte fpr 

i fa f*rc, t  ^  *it*t% 
* w  g[, ms fa f*Tnt i w  

^rr sft ?ft *rtwr it f̂ rarr ufa
H? TWTT *■ %tr WTR ^  | I ^
f t f m  & i W N ’nr anrt «nr?r 
m. ^tt (**w )
sre* *ft, f**ft *fr it*  % fas; wfsr 
*r*Sr % fan #irrr $ | <n«r ^rr *m 
r̂fiiTfT f a  ?w f¥i*r% % fatr f o p  t  i 

M V ^ 3 t r t f ? r  #<tf  ̂ i fv*% 
m  wirS w% ^rq:, 

wrer «m r *f irr *rr t t  t w
^ f v ^ t i f l r f w # # r ? r f W T  

fwr «n n ? f« rn T ^ t  
*roifrMrsr| f? 

aw*wm«  ̂# f^  t  *

IP vVCT t W  W| w  p »# M i * 
(w m m ) . . .  • m  &  \\ % t  , 
m m  j[, t  w f  tp itw r  «r t  m ,  ^  

f% ^  ftwatBf ^  ^ rtp t %m 
«ftr ww f  % !% »ftfa tm  «nc <ww 
I i ^  ŝ?wf t  t a r t # !  i 
<rnr ^  ^  wrfl$ ?ft *r?r i is?wt 
t  w®1** & w  2ram J r 

m$v*$ fffirftr ftgiff »
4T«P(H *pt wtw% f5wr TO I t v  
% w n r t ^ n w r r ^ r r ^ f W ^  i ^  
v Q v z i m S  i

1% »if>rywy
% f?rr «rr, ^frr

?rk ^RT*n0r ^ I m  
I «FfT f*rr P̂TT 51̂  w  

m̂trt I f«F?£ WJ ^T trip frt 
rr *rftrvR t  i ^©^fro »rr#nT 
r̂, vtf ^ i m  i#  p

% «r«r *  $ , Tfjvr o t w  ^  
^  f% m  % fm m  m iw m  
mm  i ^ r  m  t

^  t«rtt m k  ^  t o  % *pi? $ fa  
erf ?r^vr t o t  M t f f t  vNtTOTr
’P'PT t t

ŝnrc ^  irtr fax m% f  
^fr fwnr fapr*r&r ^ r  tit itm w ft 

*in%5T^fT?rimJT|: i ^
^r f^rf^prarescnrftr ftwr i 

^ tf i w  fpr % <dror 
v# fttfw  t ( w t ) . . ^  

ffcr v f ,  ARmrr f , w  f«wr <pw^

f t e r  fWt r̂%r 
f w n r  t  w z f t t f & m f  f ,  *rrftr>T% 

**«r > i
mft t  H  *% <rrf%r^e t ^ r  H ip ff  
t I <Trf%«T*fe «f#f| i %
i t w  ŵr > % m # r  % fm 
for ftfwtfi | vttnft) n’Pi «Q 
itfit i ^  w 9 t  w fit 
i w f l t  i»iT?r iwr ww iiw f w  m^f
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This is not democracy.fa  1 *  % <fte m t  |,ir> m
V  ^  <*T**

*P̂ r ? Fwtaramft t, f?.T 
w #  4, m  fr, <fr# s fa
fe for Sr *rorr ft ^wrr $, 
*tor%*iT*fn «rrr% tmar srfimTfc, 
a m  t , iffT % tpt wf«pt J, 
wnft, srptfr ■«*> ^  n̂rer f  *rnr
forr |f i fr*T 196? % «nrr?rp' $®?r 
% ?ire tfr *r sprr% g<* s*r sm r scrrr̂ r 
iw rr, w  «rrr m  m  t  ’  q*F 

OTfrr fw  x m  st*t ipft
frftfSR otpfo <n?* ?fro ?irfo <t® 
$r 3*rr P \ ?fto ^  
fw r  s* r i; J^r f  \ ^  ^rr eft 
m  ^rr mr fv r r̂hiprf srnr | i 

fff *77«r$r i w  w r  *r 
wrarr, *t£ *  *m  *r ^  ^ r r  t

»ff« Snfo TTc W  ^Hisf &,
m r  t  wrrsrr f  *nr f̂r w *  w ptt 
f  t*fa*rn? w f  TT?r, off srmq w %  
Sr qrrw^r sw ŝt Cftt £ i sttt 

3ft fan* f  vre 5Rrn f̂ iw ^  
tfrfarctel 1 f w n
t r ^  | *rw ^rr^r, fw r r  
& $*f ^  forcw ¥ m  ^ w r  i s^rf^T 

«P$r m fw f w n  *ft facte 
«*%% S*» ?r f r v r  *nr m  ?w  f r  sirr *n i 

afr #5 ? sffa *r ??t 
^  «rr—

L«t It go on record that except 
Jm tvngh all have supported the 
S o la  agreement.

^  If ^ » !tr  t t t i  g f r  ?f*r ?r%% 
vr ^rrvr ?r^ 

m ,  M  9?rr?rr ?wft w r—

?rftr r v  t o  f ^ r r  %

n* i msrffhr ?*? ^
t?r wn t  7

«f «r»r??ri«r-TV whjft sBT̂ft
*mr m f ? fm x-3 fti> m ig fitz fo  
ifto <Vo ^n o  ŝy sn<r ^ r  ^  % *?rar 
^fr^r vr? ?nf îq- ^  f^r- 

tt w r-^fr fr^r Or h t

*ar ?f, «t ?r3r irwr * #  ? n f ? H* p g r  
£ W o  IT** tt?To ?T fsFT «rr *TRT 
^rrfaf% ? tipt ?
T̂ 'T% fT I am not afraid even 

if RSS or Anaiid Marg wills me.

zrrct wrro rrr{0 rr*{0 n wtttH ir f w  ^  
KPT f  ^msfr rfr *rft i

«? M w  *pft *sf  f
?r?r i

*• tw  . 5r ^?r fq; wt 
^ r  I , r̂r m ^ *rr w  

^  # i t *  #* f ^  ?fpm 5FTTf stfzt- 
s^y 1 1  Tsrprsrsr *T3tf ^ s r n r  ^nrrrr 

^ r ? r r ^ f |  i f  ̂ TTf?rf5!tT^r t|r 
1967%tCTf ftPTT^Rrgmr

jt t̂ wn ^ ^  % ̂ fr $ vix  m  
^ r^ r-r?rR T f t R ^ r r r ^ m r r ^

m  iFirr v ft  ^  tfr ^rr,
i^p !??* % »rw f^Rr urr*’ *tt 
f^ m f  iPTi ^ ^ r r |  i ffr-

£far 11

« M  1. the otter point 0! v iew - «  W m pW  *  t
dfomfay a particular thing into the f t — % JT̂ f̂ TFT W3IT f
««*t o f the people &*9 in and day ^  PT % TO* fWT —
o«it—

unreserved condemnation, no doubt 
<R «BPW i f f  flffl t  »bout It

« u  i a ~ i i
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*ffircr*T,$%  w «rr , *%%%*?f t  
qjm , i w g r - m W ^  $% w
iqpril̂ T—w«» it all stage-managed?

IPW^ljC % <fT *nw w  <ptt *np 
*rar, * frw % frT vw tf*fr( lanfr%sft
5 f^ in ^ ?r fr «T ?rr# W T if^ r3 n r
m  M t  for ftnpror forr m  
*8vr sm*— * 1#  q?r vro w  
«m «f w — 1

—People are not going to believe in 
these things. You have lost your 
creditafeility.

31r *an̂ r t  fa  ^rr *  ft  i mfcrepf 
cr&% % wk * n w  ^ iw ^ p ’w  aw 
% w* w r r  ?r  *rm  t* ?m  sr>,

l«Tf*w w  % siTcr tjft i mf^n tft 
S t t f r o v r f ^ f a ^ ^ f w ’  f r o *  
*rr*PT5re«rrfa*$«rrT* f r ^ x m %  
3fa*r « r  ^  farrar
Hl77 m r, ̂ HY.i %m u7 *m

i t f t  i  . . .

* > f* irw r* m  **r< in’T^arHTnr 
m te  *rt fwrsr forr i *ftvt «ft fairer 
f w  I

wfrm**nn wteft: * k  m  
t f t f *  w&  

f *  t  # f i^  fTkey indulgte in self 
criticism.

w fwt JW ep̂ ffT ,*IT$fr %—  
**r %  forr i «rfl* ew %  ̂  

w f t % « p f t r n A w v t  ’gprrfn^r

*ftfT V ffW  % f ^  tf* f  
this isnacfced fadam, $
x| f  t m t  *W v m  f* m

fav tf WW ftWX 
v m t % w $ t m  v * m  
wftftmsmvxm \nt 
in j * M t  $  i

i s  f a r *  w  *rr<r * t f ?  t $ i « r r  f a  m  
fa*c *pt ¥&f*r*Nw ^  i *n? w m  spt* 

mx iff 
T O r r ^ t f f i r s f f t i  t f  

w i t w r o ^ T O r i r ^ t ,  f a p * f t $ f $
* g t * f t | V - * R f t  $ > f t 5* n f ? ? t r j t e f r i f  
6 * r W  V t  ST« sfa  |p3fT— M t  f% *% - 

< T ft «fV, SH? 3T «T5T %  •TT% f^F
«r^rr?r«rV«rrr^ 

f f  f

t f v r t a p r  w «r * f f t  % «P^rr ^r(??rr 
I — ?r? ^ ^  sts? sfrr ftfrar
f^cn«rr— ^ T if^ r w e j?  xft?■€&*&* 

w fq r s r n f^frpr^r i^rir^rw - 
m z  *mr i % ?mr tk
it  t e r t  m m  f f — ^  r t f W

six's* ^ f̂ jfm- ft̂ r
f e r  j r ^ V - 4 f r o « T t *  m f«(rnr)v ir

iw rnF zm trftw *?r k, 
5r ^  «r— *  f * m ^  ^  i «w ir «p#t 

v 4 t  M s  i f  
K, ^  te«T % wr«r r̂w% f  

v t fw  ’pr?t J . . , , ,

mt < d i ( i4 h w i )  ; HI?
^ ta w w m  ^ % « w r o ^ w r
TOTT I

«> nf<t <g«n t . « « : r o r  « m  
» w w ^ t p  ( ___
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«*nr * m : afnrft ifr, *  
<%*hfN^i,f?T^>wrgi mxvrm 
qwwwd % fatj rn x  % <ft frnm^r, 

sfofir tit tfrtm# £t forr «forr 
%5#W»r fafa*£T«R%% 3TC 18 iTffrfr 
S r^T «R frH# 180

«ft w * w  xm titw  ; *t.
*m ̂ rsft*r v <r s *rm» f  *?tt<k  *rfr
|[ j lt% ^ t W 3r ferr m ^ tn rro t^ o
qjsr<»qft q^f^sr % if Tf { 
1TRW%fltir 4 *|KHr4T ?IFotTWo 
^o%3n*$sfHT«TT !P T f^ ? m  *7t
iw^HiTO^^nsrnr^ftRpr tfwrs i 

*wwfa sft, £ ĵ rrsfT *nre sr̂ V trt 
w n f~ 4 # W T g fa  s r  ^^rr 
fWtTS^TT J «fk gw^Fir *r «R?IT J? 
#% 3*r far *rsr % faTfrr faqn ^ , $ 
q̂ rr f»r fv> wsprr gr fa srr̂ r ^  
«fr?P!raf,wi Jfs^rm T f  ^ T ^ iw r 
®pt s r w ^ '? tftr B *rfaftift?fe  n 
^  m a^fafr &tit îfvnvr ^  ?fr 3*? 
*rr m? %**% î\ ipir $*
«P?% & frT j*r far tir qr̂ rt, 

the sin is a sin, let ud find it out.
fS  firo $T W  fa iwfr 
TOreor if ,Yf »rr Kft jt 
without even going into the merits 
of the case tR fn p* j

» w u  wrr ^ f^rrr sr*s
^ m i t s*rfarr $ xrtmr g fa *ra
fasr $*r srht *rrr f  **frr ^  1

p f w r  % *rw £ ** *rr
Wf*T «rrdT g 1

SHRI c .  M. STEPHEN (Muvathi- 
puzha); Mr. Chairman, I rise to op
pose this Beaolution and to ptea* with 
the entire House, including the oppo
sition, that we must reject this fleso- 
lution unanimously. In my judgement

today is one of the saddest days in 
the history of this Parliament, be
cause 1 feel we are discussing a 
motion which, under the Constitution, 
this House has no jurisdiction to 
discuss; rather, it will not be proper 
for us to discuss; such a motion. The 
matter we discuss is an allegation of 
an incident of violence, a matter con
cerning law and order in a State in 
India. This comes squarely under the 
jurisdiction of the State Government, 
and not of this Parliament or the 
Central Government. Therefore, I 
feel we are doing an improper thing 
in submitting to the demand that 
this motion be discussed.

Sir, I am also pained that yester
day when the demand was made to 
move an adjournment motion and 
when it was rejected by the Speaker, 
the opposition held out a threat of 
dharrva in this House. They are 
speaking about violence. What exac
tly do we mean by violence, I do not 
undeistand Does it mean violence 
only if you beat somebody on his 
face’ "Would it not amount to vio
lence if tl*e Parliament of India is not 
permitted to function m the proper 
maimer, by the collective action of 
obstruction by the Members of Par
liament7 After having entered Par
liament by the right of election, in 
violation of the oath they have taken 
on the floor of the House if some 
member? collective y say that they 
will obstruct thf* *> -n^edmgs of the 
House, is it by any measure less 
violent than the Wolence we are 
attempting to deploie? I feel this 
Houm , at least the tnebers of this 
Houf*e belonging to my party, have 
submitted themselves to a moment of 
weakness in agreoinj; that to avoid a 
particular situation, we may discuss 
a motion which we have no jurisdic
tion to discuss. That is why I said 
this is a pad day

Now the State Government, which 
must have a direct interest in this 
matter, is not before the House, end 
we are hearing stories. Let alone 
that, forgetting JP for a moment, let 
us focus our attention on that parti
cular incident. Let us ask oureehre#

in. Calcutta (Motn.) 390
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this question whether there is any- 
thing particularly special iQ thi, ind
ent* In an election year, when
demonstrations and meetings are
taking plane, is there anything parti
cularly extraordinary? Are wc net
conversant or acquainted with inci
dents, demonstrations which arc
taking place and some violence
breaking? Some spontaneous out
burst is coming out Hundreds of
these incidents are taking place in
this country. As politicians, we know
that we are in for series of incidents
where the election tempo will he in 
full swing When the tension bet
ween the political fights is going ou,
these will 1h* daily incident*;

Let us look to Mr Borooah, Pi esi- 
dent of the Indian National Cong- 
less He was attacked with chappal
and stones in Baroda and Patna \o- 
tody raised a hullabaloo about the
incident involved in it Mi Shankar
Dayal Singh a Member of Parlia
ment wss also attacked only last
week m his constituency Nobody
was bothered about that A aeii^r of
incidents are taking plaf't Nobody
bothered about them

Here, we have heard Mr Munsht
and Mr. Samar Guha. I would take
my position on the basis of the state
ment Mr Samar Guha had made
What is the position? A meeting is ad
dressed in the umveisity hall No
incident takf* plac'* theic A series
of meetings JP addressed in the 
morning No incident takes place
there A massive demonstt ation took
place under the auspices of Chhatra
Panshad. They made a march on,
and the paper which Mr. Samar
Guha quoted here reports that Mr.
Subrato Mukherjee and Mr Priya
Hanjan Das Munshi made an appeal
to the demonstt ators to disperse and
they disposed Mr Samar Guha
told %  that about 200 people infiltra
ted into that scene of incident This
is not what I am quoting from the
paper; this is what Mr. Samar Guha
WHS jutf tarn pointing out that about
300 people came away to that parti

cular place end Shri Subrato Mukh
erjee made a speech to those people
pacifying them. These slogans and
counter-slogans are taking piece.
Mr. Jayaprakash Narayan eaxne 
away to that particular place. There
thousands of people made a march . 
All them were going to the railway
station and the leader of Chhatra
Paiishad succeeded in sending them
to Uv railway station. Going by
the statement of Mr Samar Guha
mean*, that only 300 people were
lematnmg at the place of incident
Then Mi Jajaprakash Narayan came
there and slogans and cotinter- 
frlogans were raised with the fesult
that an inflammatory situation deve
loped there That is what is happening
The important point I am emphasising
here thw If it is <» piemeditated
mou us this the method in which
Mr Jayaprakash Naiayan was sup
posed lu be glwraoed Everyone of
those v,ho weie proaent* v ho did
not pitttii'ipaU* should have Ic  ̂ into
that p\<e In spite- of jis lc»det> 
about 200 people (,ather«l there;
j»um* otiur* were also thm Theie- 
foie, thts i\ thp story whim 18 there
Theicfoic nothing watt pi ̂ medita
ted then* A development h** taken 
place as <> result o( slogans **td peo
ple get infuriated and then some
incident takes place Mr Samar
Guha admitted that he mounted on
the bonnet of the car and made a 
speech The ^legation is that the 
speech was Inflammatory I put a 
question to him He did not deny
that He admitted that he did mount
on t^e bonnet of the car and made a 
speech We know Mr Sjmar Guha
how will he speak and react in a 
particular situation We can mare 
or le*»s Judge and his voice gets in
furiated and then something happens.

What I am emphasising is this
Forgetting for a moment that Mr.
Jayaprakash Naiayan wag involved
in this particular small incident of a 
serfrj of demonstrations and counter
demonstrations going on and ulti
mately «  small incident of tome
chappal being thrown end somebody
being prevented* Is thte fftct&nt
deserving of consideration by the

!
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Parliament of India? This is a ques
tion I am putting to you. If such 
incidents deserve consideration at the 
Bar of the Parliament of India, then 
r feel that the Parliament of India 
will have no other business to do 
except to discuss this, because these 
may be daily occurrences. 

What is important about it? 
Because JP is involved, in it. 
A mischievous attempt was made 
to equate this incident with the 
Allahabad incident. The Opposition 
was saying as if it was an act of 
generosity on their part in agr-eeing to 
pass a resolution unanimously con
demning the Allahabad incident. Are 
we such duds as not to understand 
a distinction between the two? Is 
there any comparison between the 
two? The Prime Minister goes to 
a court to give evidence; somebody 
goes into the court with a revolver 
and that particular per,son is caught. 
The Prime Minister of India goes not 
to a public meeting, not for perform
ing a political function, not for that 
sort of a purpose, but to give evidence 
in the court. 

Now, for example, in 1967, the 
Prime Minister went to Bhuvaneshwar 
to address a public meeting. She was 
attacked and she was hit. on the no·se. 
Nobody came forward with a motion 
in Parliament to deplore or to con
demn it. But the case of Allahabad 
was different. There was a deliberate 
attempt made. Somebody went to 
the court with a revolver. Here, it is 
not a deliberate attempt made. A 
delib,erate attempt was made there. 
They equate it with that. As a citi
zen of this country, I raise my voice 
of protest against equating the 
Prime Minister of India, not Shrimati 
Indira Gandhi, with J.P. 

I do not find anything in J.P. to 
deserve that sort of a position. Is 
there any comparison between an 
elected leader of the country, the 
Prime Minister of India, the Leader 
of this House, and J.P. I do not 
agree that there is any comparison 
between the two. (Interruptions)

Don't add insult to the holy name of 
Mahatma Gandhi by equating J.P. 
witli Mahoatma Gandhi. I know J.P. 

Did Mahatma Gandhi ever go to any 
place in a chartered plane? This is 
what J.P. went to Calcutta at 10. O' 
Clock on that day by a chartered 
plane of Kalinga. I happened to see 
the IAC Schedule. There is every day 
a flight from Bhuvaneshwar to Cal
cutta, landing their at 1.30. He 
could go by that flight. But the 
great poor people's leader had to go 
there by a chartered plane. Chartered 
by \·horn? By Mr. Biju Patnaik. 

SHRI SURENDRA MOHANTY 
(Kendrapara): He is telling a lie
( Interruptions) 

MR. CHAIRMAN: You . can refute 
it when you speak. 

SHRI C. M. STEPHEN: This is 
what was stated on the floor of the 
Assembly of West Bengal. It ia not 
my statement. 

Next day, the functions wel'e held 
in the evening. He could have come 
the next day by the plane. But he 
came by a chartered plane. Where 
did he stay and with whom? I need 
not say all that. All l say is, for 
heaven's sake, don't speak about 
Mahatma Gandhi in comparison with 
J.P. Let his soul rest in peace. Let 
Us not offend and shame the sacred 
memory of the Father of the Nation. 

This gentleman in place and out of 
place takes the name of Mahatma 
Gandhi. What right has he? What is 
his following? He talks of partyless 
democracy. It is all nonsense. No 
politician of any recognition will 
accept it. Who will accept it? Will 
Congress (0) acaept it? Will CPI(M) 
accept it? Will Socialist Party accept 
it? He is calling it a revolutiun. 
What doe he know about revolutiun? 
He has no idea about revolution. He 
speaks about partyless democracy, 
I ask you, ''If he wants partyless 
democracy, if he does not • nt any 
of you, why is he calling all of you". 
Why is he discussing matters vlith 
you? What is his following consisting 
of? Is it his following or the follow
ing supplied by you? 

SHRI SAMAR GURA: Let him go 
outside and make this type of 
speech. 



SHBl C. M. STEPHEN: X am
now speaking for the people to hear.
X am making a public apeeoh here.
May 1 ask you, what is hk following?
Is it or is it not a following supplied
by you? If you gay that the follow
ing that Shri Jayaprakash Narayan 
is supposed to have is his own, then
you are conceding that you. Parties,
have no following of your own If,
on the other hand, you say that the
following that Shri Jayaprakash Mar* 
ay an is supposed to have is the
following that you are supplying
him, then J.P. is a non-entity on
the political scene of this country.
This Is nothing better or nothing less
than the Grand Alliance we knew of.
The Grand Alliance wanted a mask
and this gentleman who had been
going about trying to find an oppor
tunity has lent his own name to it.

A simple, small, Insignificant inci
dent is sought to be brought up be
fore the House of Parliament, impor
tance Is sought to be attached to it,
because J P. is the tallest man; may
be, physically; X do not know, but
about the other tallness, I am pre
pared to agree

Mr. Jayaprakash Narayan made
certain speeches in Calcutta Every
public man who goes out and make.* 
speeches must be prepared to take
the reaction of all those speeches.
If he make* a speech attacking the
Brime Minister—I am not against
attacking the Prime Minister—but
3f he calls the Prime Minister an il
literate woman, a person who has no
right to be the Chancellor of a Uni
versity and if he make* that speech
in the University campus and ex*
pects that he can get away with
W a le  and flowers, then either he
does not know the reality of the
situation or ha is exaggerating it.
Every political leader must have
mutual respect, ^nd here is a gen
tleman, who speaks about democracy,
going about and asking the people to
enter into « knock-out campaign,
calling upon the students to give up
their studies for al* time to come and
calling t*pon tha military tad the
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police to revolt and giving instigation
for violence openly ; ha cannot be
the champion of democracy. How
the people have reaoted to this inci
dent is to be judged by what fcl*
lowed the next day* On the 4th, a call
was given for a strike by the
students in protest against this in*
cident. What happened, may I ask?
If the students were angered about it,
then certainly they would have struck
work for one day, but no school
struck work; the University di<| *&t 
strike work; everything went on per
fectly well Then a call was given
for a bandit on the 8th. What
happened? Nothing happened. That
means, in the Calcutta city, this was
an insignificant incident, and people
felt that this was manipulated and
stage-managed for a political pur
pose.

My only sorrow, as I submitted at
the beginning, is that* for this sort
of thing, for this sort of farcical
comedy, the Parliament’s time was
taken; something was forced on this
House in the most improper monitor;
we have taken up a subject which we
have no jurisdiction to take up and
discuss. That is why, I say that it Is 
a sad thing. For this reason, it is in 
the fitness of things that this Reso
lution be thrown out, thrown out not
merely by the vote of the Congress
Party, but, If we have any sense of
propriety, by the entire Oppotsitiaa 
also. Let us not accept this Reso
lution and let us throw it out
unanimously.

SHRI V. MAYAVAN (Chidamba
ram): Mr. Chairman, Sir, the way in 
which Prof. Samar Guha had nitrat
ed the incident that had taken place
in Calcutta on 2nd April, has moved
me to say a few words in support of
the motion moved by Shri Shyam- 
nandan Mishra. Enough has been
spoken. The entire things have bees
narrated. About the text of , the 
motion, there are two things tip be
considered here. And we wilt have
to deal with this <s»*y m  humanita
rian conakkrattons and not on the 
political plane at all

in Calcum  (Kotn*) 49$
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<bt motion 1»:

‘This House deplores the recent 
violent incident in Calcutta in which 
Shri Jayaprakash Narayan’* car 
was attacked and a member of the 
House Shri Samar Guha and his 
colleagues sustained injuries/'

Now, the question is: was there a 
violent incident that took place on 
2nd April in Calcutta? Secondly, are 
we condemning such occurrences?

Sir, what happened in Calcutta on 
the 2nd April is an indelible stigma 
on the largest democracy of the world. 
The Minister of Information of the 
State of West Bengal led the proces
sion against Shri Jayaprakash Nara
yan. The procession was instigated to 
violence by no other person than Shri 
Priya Ranjan Das Munsi, a member of 
this House, who only the other day 
piloted a Private Members* Bill seek
ing to declare that only politicians 
should become Members of Parlia
ment and no other professional repre
sentatives should aspfre for member* 
ship of this House. He was criticised 
virulently by his own colleagues in 
the Congress Party for having brought 
such a worthless Bill. Shri Munshi 
feigned sickness and was not here in 
the House to hear the abuses made by 
his own colleagues. But he was en
gaged in Calcutta preparing the ground 
tor finishing off an eminent and the 
only surviving politician of the inde
pendent era who did not seek any 
office as a teward for his services and 
sacrifices to the nation. Mr. Mtmal 
himself had accepted while he spoke 
that had he not been there, a mas* 

. mere would have taken place. That 
Is what be has stated in his speech. 
Such a felony was perpetrated on the 
person of Shri Jayaprakash Narayan 
and Shri Samar Guha, a Member of 
this House and the Chief Minister of 
Went Bengal, Shri Siddhartha Shan
kar Bay has tendered his apology...

GOME HON, MEMBERS: No

SHRI V< MAYAVAN: All right He 
IH« regretted, if not apologised, for

this premeditated attack by putting 
foAin the excuse that the audience wa» 
annoyed at certain remarks of Mr. 
Jayaprakash Narayan against Mrs. 
Indira Gandhi. It has been reported 
in the Press.

1 am sure the hon. Home Minister, 
Shri Brahamananda Reddy who ia 
fond of using the phrase ‘our beloved 
leader’ will no doubt refer to this 
qualified apology or regret of the Chief 
Minister. In oui country, there Is only 
one leader and that is Shrimati Indira 
Gandhi. Yet we call ourselves a de
mocracy. Dissent is the life-force oi 
a democracy. If this life-force is stif
led, then we cannot foster democracy 
m the country. What has JP done to 
invite the wrath of the hooligans in 
Calcutta? He might have referred to 
the rampant corruption in the Gqi'e 
eminent led by Shrimati Gandhi..* 
(Interruptions). We have appointed a 
Judge. Is it democratically unwise to 
plead for the amelioration of the mis
eries of the masses? The widespread 
corruption does not affect those in 
authority. It affects the common peo
ple whose very survival hangs in the 
balance. Yet, the Congress Party who 
swears by the people does not hesi
tate to throttle the voice of dissent 
a&sii-st the anti-people’s policy of the 
Government.

I would like to point out that Shri 
Jayaprakash Narayan has started this 
movement, not depending upon his 
physical stamina but depending upon 
his spiritual and moral strength. The 
hon. Member opposite said that he Is 
no respector of personality but is a 
respector of ideology. What ideology 
have they been respecting is not 
known at all. He is advanced in age, 
with w  ious ailments. Any faint Wow1 
on his physique will finish him off 
for ever,

29.49 hrs.

[Shri Jacannathrao Joewr in the 
Chair.]

Every third man is not a security 
man in the audience as you find in the.



incident m m  % Im to Calcurn
gathering* addressed by the Ministers. 
m m  he derive strength addressing 
the people of the eoufttxy in thfe swel
tering heat? What he is doing is just 
to strengths the sinews of demo* 
cracy in the country He has got in 
his heart not only the interests of the 
people but also the future of the coun
try. As we see the political develop
ments in the country, a microcosmic 
minority political party, the CJP.I. is 
extending its full support to the mic- 
rocostmc Congress Party in the com
ing elections It looks as though the 
C PI has become an incarnation of 
munificence m the country It has 
nothing but the interests of the people 
fin supporting the Ccmgres Party Yet, 
Shii J P who i& acclaimed as <» grrat 
Socialist all ovei the vroild has sud
denly become a reactionary in the 
eyes of the Congress Party As 
Trotsky was murdered by those then 
in authority in Soviet Russia, now 
TJ.P. ha* become the largest for the 
Congre%s-C PI alliance 

I would like to warn the Gwpm* 
ment th: t if anything happens to 
J. P , the country will use In revolt 
and those m authority will have to 
run like the refugees of South Viet 
Nam now.

In this House, all the hon. Members, 
whether they belong to the ruling 
party or the opposition party, whe
ther one Member is a Prime Minis
ter and the other is a leader of an 
opposition group, have a place of 
honour in the democratic structure. 
The other day, when a man with a 
gun wa* caught in the vicinity of 
Allahabad High Court, where thee 
FWitte Minister was tendering evi
dence, there was & spontaneous exhi
bition of sentiments on the floor of 
this House from all sides, Yet, when 
the physical attack on Shri Samar 
Guha was referred here on the floor 
of this House yesterday, it is really 
abominable that the ruling party 
members should ridicule the issue, as 
if Samar Guha was a non-entity in 
the politics of our country. Demo
cracy should breed tolerance towards 
differing viewpoint!. But the rutt&f 
party member* lump in Jittat* the 
ttMttteui the P W *  tutocfitic poJidet

39*
are criticised by the opposition* t  
personally M l that the fuifaf party 
members have identified the Cong
ress Party with it* Deader. I have to 
say that this is not conducive for the 
healthy growth of democracy in tin 
country.

If 1 say that the country is ruled 
by 8 Kashmiri Brahmins, am I ^ n g  
anything wrong to the cause of 
democracy* What I wish to stress is 
that the intelligence is not confined 
to Kashmir and it can be located in 
other regions also for running effi
ciently the Cental administration. If 
J P icfe's to this, or if Samai Guha 
*• <yi' this, should there be violent 
annoyance and anger on the part of 
t’i<» lUhnrf partj?

I condemn the attack on Shri 
Jayaprakash Narayan and Shri Samar 
Guha By attacking them the ruling 
party has v.ut the toott* of democracy 
in the count* y

bim i K P UiVNlKBlSHNAN 
(Badagara) IvXf Chairman, at this 
late hour, I do not v<ant to extend 
this exercise in futility nor do I want 
to tax your patience or the patience 
of the House But you would forgive 
me if I make some brief remarks 
about the argument* and inferences 
that have been placed before us and 
also about the admissibility of this 
motion to which Mr C H  Stephen 
leferred earlier.

I have not been able to understand 
this extraordinary preposterous 
motion. During the last four years 
and a few months in this House, even 
earlier when I used to cover this 
House, or when I used to read, never 
have I seen such an extraordinary 
motion being admitted almost on 
the point of 'dharaa* or on the point 
of a bayonet! I would like to poee this 
question before you whether it is 
exactly a democratic method of ar
riving at decision? Because, at some
body claimed, they are concerned 
about democratic valuta. TOte whote 
exercise Wag to paint us Members of 
this side and our p u t?  %  hooligans.
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That is the name which hon. Mem
ber, Shri Shyaronandan Mishra 
used,-hooligans, p·erpetrators of rape, 
arson, loot and what not, whereas 
they are the angles and paragons of 
virtue, defenders of democracy etc. 
But th'e whole debate has been an 
exercise ii1 futility and it has ended 
in a fiasco just like the Calcutta meet
ing which was still-born. Whele I 
have 'eve!'y sympathy for the pnysi
ca1 injuries suffered by my distin
guished colleague Prof. Samar Guha, 
I am thankful to him that he had 
spared us of an exhibition in this 
House of his alleged physical injuries! 
I am thankful to him that he did not 
do that; he was on a very low key 
today but for occasional gesticulations. 
I would like to tell him and requi:1st 
him that this House is not to be con
verted into a stage or circus arena. 
Those friends who have moved this 
mo n should not try to convert thii;: 
House into a circus arena or stage and · 
if they are bent on doing that, we are 
ready to play the game and many 
more things can come out like Goenka, 
Gayatri Devi, Maharanis and aoout 
their CPM l'eaders, their new friends, 
and all that. Ls it proper to have this 
debate at all? If he had grievance he 
could have come here with a privi
l'ege motion. That he did not choose 
to do so is significant. And he club
bed this with an attack on JP's car
net person, mind you, but the car 
used by JP. He was not attacked but 

, the car was attacked. All this shows 
how politically motivated Mr. Mishra's 
motion is, where an occasion is trying 
to be utilised, like the farce of a fast 
which is going on in Delhi by another 
gentleman, who is competing with the 
so-colled "mahant". I call jayapra
kash Narayan 'mahant' and this is not 
my word. This word was used about 
Jayaprakash Narayan by my formc.>r 
leader and also his leader Dr. Ram 
Manohar Lohia. Mahant was the 
title given to him by Lohia who was 
life-long comrade of his. I do not 
want to go into those things. Even 
in Mr. Shyamnandan Mishra's speech 
there was not the usual thrust and it 
was on a dull-note, of course there 
were the usual inuendoes about the 

Prime Minister. Th'e basic question 
now is this. About Calcutta nob.c1dy 
is more competent to talk than my 
frirnd Mr. Priya Ranjan Das Munsi 
Who comes from that place. He rep
resents Calcutta. He is representing 
Btngal here. He is more competent 
to speak about it than anybody else, 
and to describe what went on in Cal
cutta. This is not the first time that 
there has been violence in Calcutta. 
Calcutta has not only been the home 
of revolutionaries but also been a 
home of terrorists in Bengal Politics. 
Even Shri Dinen Bhattacharyya and 
hb friend Shri Jyoti Basu once said 
that the police had to be removed so 
th&t they could sp·eak in public I am 
quoting from the Times of India as to 
what Shri Jyoti Basu says: 

"To-day I challenge the Congress 
Party in the State to withdraw the 

police for forty-eight hourse so that 
I can speak in public" 

Whereas Shri Subroto :r.Iukerjee and 
�urul Islam represent the reyolu
t10n.ary. traditions of Bengal politics,
. Shn Dmen Bhattacharyya and his 
hoodlums represent the terrorist 
trends which we ar'e determined to 
crush at all costs in Calcutta Kerala 
or anywhere else ' 

This is a "sangam'' between Shri 
Dinen Bhattacharyya's hoodlum strains 
of Indian politics and Shyam Babus! 
There is another Sangam between Shri 
E. M .  S .  Namboodripad and J.P. and
between Shri Jyotirmoy Bosu and
Morarj'i Desai. I was amused to see
from this morning Times of India a
picture where a man ber'aft of that
great Gandhi cap and another com
peting Gandhi, Shri Morarji Desai
who squatted on the floor. Who was
behind him-Shri Jyotirmoy Bosu.
Here is another picture. I am told
that some of the Student's federation
leaders said that it is shameful. In
Calcutta Jayaprakshji was there. Who
was behind him-Shri Jyoti Basu. We
are determined to defeat and crush
thfo "sangam". I can speak about my
State since Munsi has already spoken
about West Bengal-that we are deter_
mined to crush this "Sangam" once



lor Ail I agree with Shri Indrajit 
Gupta who spoke before me that it 
would have been worthwhile to widen 
the scope of this debate because thaw 
is violence not only in Calcutta and 
West Bengal but also in Kerala. There 
Is violence going on everywhere. 
There was violence in Gujarat; there 
was violence in Orissa; there was vio
lence in U. P.; there was violence in 
Bihar. Who was responsible for this? 
May I ask who condemned the vio
lence and who ended the violence once 
for all in West Bengal? The cr?d*t 
for ending the violence there goes 
to my friend, Shri Priya Ranjan Daa 
Munsi and Shri Subroto Mukerjee 
end countless thousands of young men 
who sacrificed everything so that the 
democracy might survive. Where was 
this concern then? Where was this 
concern when our workers in Kerala 
were attacked. A number of persons 
were attacked there. There was loot* 
arson and rape that went on in the 
name of socialism in Kerala. Where 
were the C.P.M. and socialist leaders 
and their hamgers on? Whert was 
Shri Bhattacharyya then? They were 
not to be seen anywhere It goes to 
the lasting credit of my friends who 
have added a new chapter to the 
history of Bengal for finishing off this 
scare of violence of C.P.M.

So, Sir, as I said earliei, this moti
vated motion bereft of any content 
deserves to be thrown in the dust bin. 
Before I conclude, I would like to say 
what is the genesis of this violence.
I would have agree with Shri Indrajlt 
Gupta if there was a debate wider in 
scope and we could have gone into 
greater details of it. It is again ano
ther “Sangam'* to which also he re- • 
ferred. X shall not name if becaust X 
do not know whether Shri Bhatta- 
eharyya will object to the name. The 
person who calls J. Pas a CXA, agent 
was none other than the distinguished 
feeder of Marxist Party's leader and a 
great leader of my State, Shri A. XL 
Ctpalan. That was a few years ago.

SHRI XKBnm BHATTACHARYYA: 
No, X totally disagree with this.

am  i t  e  mnmmmm-, weii,
I  Shan *Kta* the cutting We did not
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f«y that It is you who said K. that 
JP was a CXA agefit. Mg, Indrajit 
Gupta lead out from hew>*s book JFs 

statement and A, K, Gopalan"* re-
Joinder.

SHRI DINEN BHATTACHARYYA: 
Kaira was a capitalist

SHRI K. P. UNNUCmSHNAH: He 
has quoted datewise from the Indian 
Express. Don't talk about that. Now, 
what I would like to say is, here is 
the Colossus with feet of clay who is 
being paraded around in the later** 
national press, in the American Press, 
with the help of agencies like CIA, 
with the help of Indian monopoly 
press presided over by Shri R. N. 
Goenka and with the help of this 
motley crowd who were rejected by 
the electorate and who were thrown 
into the dust bin of history in 1071 
and 1972. Xt is this combination* it is 
this "Sangam”, with which we are 
concerned because we want demo* 
cracy to survive, we want democratic 
value to survive and we want parlia
mentary institutions to survive, If 
Subroto and Priya have done what
ever they have done, in organising a 
demonstration, a black flag demons
tration. a hundred times X would say, 
cheers to Priya and cheers to Subroto 
I can also say that the same fate 
awaits this Colossus Mahant, if ho 
comes to Kerala. I am telling you to
day, in advance. We are determined 
everywhere to oppotf* and annihilate 
this trend in Indian polities *o that 
democracy can survive and parlia
mentary institutions can survive,

SHRI SimSNDRA MOHANTY 
(Kenarapara): Mr, Chairman, Sir,
every dark cloud has its silver lin
ings. The Calcutta incident* how
ever, deplorable and vulgar it may 
be. has at least one welcome aspect.
It has unmasked the fascist face of 
the Congress regime, which we want 
to condemn and destroy through the 
motion moved by my feoo. friend 
Shii Shyaamandan Mishra. The 
attack on JP in Calcutta led bjt Con
gress hooligena and abetttd t»y * 
Congress Waolm&i and % sitting MF

m  in t o t e m  (Mot* ) 4*4
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of this House, who in a most unaba
shed manner hag justified his action,
Is really unparallelled in the political 
history not only of India but of the 
world Sir, 1 would ask those who 
talk of the preservation of the system 
of parliamentary democracy, how 
was it open to a Minister and to an 
elected representative of this House 
to lead this kind of demonstration, 
vulgar demonstration? This is worse 
than vulgarity.

SHRI PRIYA RANJAN DAS 
MUNSI: Please define vulgarity.

SHRI SURENDRA MOHANTY:
I am coming to that. With you sit
ting, I need not define.

SHRI PRIYA RANJAN DAS
MUNSI: You symbolise that. How 
can you define?

SHRI SURENDRA MOHANTY.
I have every regard and affection for 
the youth of West Bengal. But, my 
only regret is that they are repre- 
eented m thi*> House through a per
son like Mr Pnya Ranjan Das 
Munsi. whoct cultural level today has 
gone even below the level of urchins* 
In an unabashed manner—

SHRI N.K.P. SALVE: Sir, is it 
lair?
21 fare.

SHRI SURENDRA MOHANTY:
I am not yieding. Some of the speak
ers of the treasury benches have ex
ceeded the urchings in their abuses and 
aspersoiw. We many differ from Shri 
Jayaprakash Niravan. We may differ 
from Mrs Indira Ganhi, but 
that does not give us the liberty to 
fehural absuaej, at her. Those who want 
to cherish the value* of democracy 
•Ad respect the opposition, should hot 
havt indulged in this kind of vulgar 
Wttatrst* this evening. If according 
to Shri Das Munsi. the demonstration 
Was Justified and if it was sponta- 
DtfCRU, I ask him as an honest man 

Chief Minister, Shri Siddhar- 
fiftxritftr Ray, had to express re

ft #M*t *t Durgapur over the Incident?

Here I have th Hindustan Standard of 
7th, Manday. The reort is of its 
Staff Correspondent datelined; Dur- 
gapur, April 6:

•The Chief Mmister of West 
Bengal, Mr. S. S. Ray, today ex- 
rested his regret over the recent in
cident of an attack on Mr. Jayapra~ 
kash Narayan’s car in Calcutta” .

He wa8 worried at the action of 
th« Chhatra Congress Youth in Cal
cutta.

“Mr. Ray, however, claimed that 
students and youth got excited over 
certain remarks on Mrs. Gandhi 
made by Mr. Narayan after his 
arrival in West Bengal.”

This is exactly what we are oppo
sing today. Mrs. Gandhi, the Prime 
Minister of India, cannot claim the 
diving right of kingship that die will 
be beyond any criticism.

SHRI PRIYA HAN JAN DAS 
MUNSI: If you abuse women m filthy 
language, you will be taught a lesson.

SHRI SURENDRA MOHANTY: I 
am not yielding. That a person, a 
Minister, who ha* not even completed 
Senior Cambridge, who hag not even 
passed Senior Cambridge, should be 
the Chancellor of Viswa Bharati is 
fantastic—

SHRI S, M BANEHJEE: On a
pomt of order.

SHRI SURENDRA MOHANTY: I 
am not yielding •

MR. CHAIRMAN: He 13 on a point 
of order.

SHRI S. M, BANEHJEE; I would 
make an appeal to Shri Mofcanty. I 
have great regard for his ability and 
eloquence. I myself have passed just 
Senior Cambrige. Anyone who has 
attained the age of 25 and who is not 
imane can become a member of this 
House. May I ask him if this la the 
criterion to be adopted? May X ttflt
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whydoes he respect Tagore who was 
•not even a matriculate? Is this the
standard? If a person has not passe:d
a particular examination, does he not
have knowledge? This is shameful .

SHRI SURENDRA MOHANTY: 
What is the point of order? 

MR. CHAIRMAN: 
moderate language . 

Let us use 

SHRI SURENDRA MOHANTY: It 
is alleged that Jayaprakash Narayan 
made a statement in Ca1cutts. on his 
arrival that the Prime Minister Indira 
Gandhi was not fit to be Chancellor 
of Viswa Bharati University and that 
this enraged the youth of Bengal. Is 
this not a fascist tendency that you 
claim the divine right of kingship 
which was washed away in !blood in 
the 16th century in E'ngland? That 
the Prime Minister should claim the 
divine right of kingship and she 
should be beyond all criticisim of the 
Oposition and the Opposition should 
swallyow whatever be her protesta
tions shows a fascist trend, a fascist 
tendency, which we are condeming to
day (Interru,ptions) because Mr. S. 
S. RAY said that JP made certain re
marks about Mrs. Gandhi which had
enraged the youth of Bengal (Inter
ruptions).

AN HON. MEMBER: It is the 
· statement of Mr. S. S. Ray.

SHRI, SURENDRA MOHANTY: 
You are more loyal fhan the king. 
You will never be able to understand 
this because this is not a Supreme 
Court brief. I could not adduce per
haps better ·evidence to the vulgarity 
that was permitted on 2nd April than 

, to quote the statement of Mr. S. S. 
Ray which I have quoted. My chal
lenge is still open. If the demons
tration was that innocuous and that 
justified, why should S. S. Ray the 
Chief Minister of West Bengal come 
with that? 

· SHRI VAYALAR RAVI (Chirayin
kil) : Where was democracy in
Utkal University when the Minister
and Governor were not allowed?

/ 

SHRI SURENDRA MOHANTY: 
Instead of affording protection to 
the critics of the powers that be the 
Government is today employing 
strong arm tactics and methods and 
is using Government machinery 
to bludgeon th critics to silence. 
Before JP came to Calcutta he had 
visited Orissa and we were grante
ful to him for that. From Jara
saguda to Dhenkanal the constitue
ncy of the Chief Minister Shrimati 
Nandini Satpathy such kind of vulgar 
attempts were also made, Here 
we are not so much bothered about 
the personal safe,y of JP. Every 
man is mortal and men like JP and 
and Gandhiji always die a martyer's 
death they do not die of protracting 
allments. Krishna was killtd by 
Jarasa, Christ was crucified. Gandhiji 
was killed by Godse. The violent 
death of such great men always gives 
tragic dimension to their lives. 
Martyrs' bood does not go in vain. 
So, we aTe not bothered about JP or 
Samar Guha; we are concerned with 
values. 

SHRI C. M. STEPHEN.: You are 
determined to make a martyr of him 
to make political capital out of it. 

SHRI SURENDRA MOHANTY: 
As I was saying drunkards, and 
hooligans were employed. by the 
Congress under the garb of youth 
Congress and students. 

SHRI PRIYA RANJAN DAS 
MUNS!: Whisky bottles were found 
in Biju Patnaik's house, your lea
der's house. 

SHRI SURENDRA .MOHANTY: 
If he is interested in learning about 
Biju Patnaik he may better address 
his enquires to Mr. S. S. Ray who 
was his ,paid retainer for a number 
of years and who was handling his 
taxation matters. Naturally he 
would be able to have much better 
information. 

SHRI C. M. STEPHEN: You have 
now shifted the retainership to JP? 
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SHRI SURENDRA MOHANTY: 
In Orissa in Dhenkanal 300 drunkards 
and hooligans under the garb of stu
dents and outh congress started pel
ting stones at 10 O'clock on JP, meet
ing on 30th March, 1974 but unfor
tunately they hit the armed police
men who were there to maintain 
law and order. I congratulate the 
District Magistrate of Dhenkanal who 
,gave order for a lathi charge and in 
the mele hooligans were hurt. They 
are therefore today clamouring for 
a judicial inquiry into it and the Dis
trict Magistrate and the S. P. are be,... 
ing victimised because their "crime" 
was that they had only maintained 
law and order. It is for the informa
tion of Shri Brahmananda Reddi. 
Since you are asking me to conclude, 
let me tell you that this is synchn1-
nising with the death knell of de
mocracy in this country. We can 
sit till the early hours of the morning 
here as we are discussing a very vital 
issue which goes to the very root of 
our democratic existence. These are 
fascist trends. I know the com.mu;.. 
nists want to make Shrimati Indira 
Gandhi a Keransky. 

SHRI S. M. BANERJEE: Your pro
nunciation is very bad. 

SHRI SURENDRA MOHANTY: 
Sir, God save Shrimati Indira Gandhi 
and the Congress Party from the 
hands of ou:r friends, the Commu
nist Party of India. Whatever it may 
be this is a very serious matter. Now, 
what we are concerned about is not 
the safety of J. P. It is not the 
safety of Samar Guha or of any indi
viduals but with certain fundamental 
values. My only regret is that the 
Members on the Treasury benches 
have degraded such a momentous 
issue to personal level and with these 
words, I fully associate mys·elf with 
the motion moved by Shri Shyam
nandan Mishra ana I hope our message 
will be carried across the people and 
even at the last moment hon. Mem
bers on the other side will analyse 
their hearts and associate themselves 
also with this motion which has been 
moved by Shri Shyamnandan Mishra 

and deplore the violence, whatever 
its coloUT, whatever its origin might 
have been and in whatever sphere it 
might have occurred. 
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tji?o w f f ; ijft m m
t — *nt ^  f ,  *«r * W r  
% ffaft *t t o  *%t m$<t ?fr $?* .afir-
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vt ira «rit v r  ^ f̂ rfr*r h h
*ffcrt <rt *rt*r!r f r  *rmr *rr srr m

SHRI O. VISWANATHAN (Wandi- 
wash): Sir, the resolution moved by
Shri S. N. Mishra seeks to deplore
the Incident in Calcutta where Prof.
Samar Guha was assaulted. All of
us feel very sorry about it. But I 
would haw been happy if Shri MMira
in his resolution has condemned the
cult of vcioltnce which is very much
on the increase throughout the coun
try now Recently wc htaxH that when
Mr. Piloo Mody went to address a 
meeting at Allahabad, a ehappJ \va* 
thrown at him. Mr. Shanks Dev
was uniWtunately assaulted by Sarvo- 
daya workers and t hi ova out bodily
from the \cnue of the confeivn-1\ I 
am glad our DMK rrombei ho* ex
pressed the view that the oppo>ition
should be allowed to their
views freely. But I ask him, is this
addressed to Delhi along or to Mrdras
also?

SHRI V MAYAVAN: What i* the
relevance?

SHRI G. VISWANATHAN. We
are talking about violence atv’. that
is the relevance. Vtr> recently one
of the members of the Legislative
Council, Mr. Venga was assaulted and 
Stabbed m open dsy-ligfct m the
MLA’s hostel and the irresponsible
Government of Madras took no action
at all

If the cult of violence ip on the 
increase, all of us shottJft be held res- 
pomible for it The politicians of the
country have been egging it on and 
it to recoiling on us. Whether it is 
J, P, or Mr. Piloo Mody or Mr. Guha,
politicians receive bouquets as well as 
brickbats. But in a democracy, there
mutt be two criteria: People must be
able lo express their view without

fear and also change the Govammcnt
without violence. If you go on en
couraging violence, whether it is Bflao? 
or Bengal or any other State, i% will
naturally recoil on us. The proverb in
the Bible says, he who takes the sword
shall perish by the sword. U you sow
the wind in Bihar, you will reap tfct
whirlwind in Calcutta, Curbing vio
lence is the responsibility of all of us,
particularly the ruling parties.

[Shri Vasant Satbre in the Chair)

21 .S! hrs.

I have great respect for J. P. who
has started this movement against
corruption, But I do not know whe- 
thfu it is restricted only to Patna or
Calcutta. I want to know from him 
whether it will extend to Madras or
not I want J P. to hav*> the same
yardstick for all the States.

SHRI S. M. BANERJEE- Has any- 
h'jd> replied for ogenev ftom Madras?

SHRI G. VISWANATHAN: So far
J P. and his colleagues have kept
mum a'x>ut the Tamil Nadu Govern
ment which is the most corrupt rnnv 
itfry in this country I am glad I 
have come out of it. The problem is, 
how to chanftc* the Governments. Is 
the dissolution of the Bihar Assem
bly the panacea for all the His of the
country? 1 want some concrete
answer from J P. or Mr Mishra. We
have to change the Government by
the ballot, not by bullets.

If the fate of a Government is go
ing to be decided in the streets by
mob, it will not be democracy, but it 
will be mobocracy. We must find 
out a {solution. There is no provision
for recall in the Constitution, it ha* 
to be amended. If somebody says 
that the people are against the Go\-
emment how to find this out? Then? 
is no prevision for referendum now 
in the Constitution you Ikftve to 
amend i t  Let us sit together <
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find out a solution. Let m  not 

democracy into mobocracy. 
I* not going to wive 

any problem. Our leader, late Shri 
Anna, used to say that violence 
would complicate problems and 
create more problems than solving 
the problems Are we going to 
create such a precedent for the fu
ture? '

Suppose, in a State, the Govern
ment is forced to dissolve the 
Assembly, what happens after the 
election? If somebody takes into his 
mind and collects ten thousand 
people and daily goes on creating* 
trouble m the capital, what happens 
to the next Government? Is it going 
to be dissolved again? Where i*. the 
end to this’  Ultimately, it will be 
some sort of mobocracy, or whatever 
We may call it We have, therefore, to 
find out a solution I will request 
the Prune Minister, the leader of the 
country to sit together with the 
opposition, as well as J1P and find out 
a solution

I am very unhappy that one o f  our 
esteemed members of this House and 
former Dy Prime Minister, Shri 
Morarji Desai, has gone on fast He 
insists that unless the Prime Minister 
announces, and the Government 
announces, elections in Gujarat, he 
would not end his fast Ft is unfor
tunate that he has taken this extreme 
step I think he has to re-consider it 
All of us have to sit and find out a 
solution I will request all the senior 
leaders of Congress (O) that they 
should not sacrifice such an eminent 
leader

Already, the cult of violent e is on 
the increase and people go on incit
ing violence Whether it is the tall
ies! man or the shortest man, I want 
that whosoever instigates violence, 
should be dealt with by the law of 
the land If somebody instigates the 
military and the police that they 
should defy the Government, I am 
very sorry to say that it is neither 
democratic nor patriotic

Former American President Wood
row Wilson, once said that the world 
must be made sate for democracy. Let

us not worry about the world, at least 
this country must be made sale for 
democracy, £et us curb and eradi
cate violence in this country and the 
politicians of this country should 
take up the responsibility.

SHRI N K P SALVE (Betul): 
Mr Chairman, Sir, a debate on a 
Motion such as the one which is being 
discussed, by the House should have 
taken the entire discussion to tike 
dizzy heights of sublime dignity in 
fact but if it had descended to Hie 
disgraceful low depths of ridicule, 
1 am all aid, the suppoi tors of the 
Motion have to thank themselves for 
the gross mishandling of the entire 
matter I think, greatest harm has 
been done to JP by bringing him 
to ridicule in this House by those 
who have sought to defend him If 
he has fnends like them, who have 
defended the Motion, JJP need no 
enemies.

S<r, in a way, this debate has been 
exceedingly helpful, for a smoke 
screen had been created about this 
incident in the country and every 
sane-thinking person including Shri 
Siddartha Shankar Hay regretted the 
incident Everyone regrets an inci
dent in which it becomes necessaiy to 
throw chappals and throw brick-bats 
No one i& happy We love devoutly 
democratic traditions and we hate 
situations and we bate contingencies 
where the people have to resoit to 
extr a-Constitutional and extra-legal 
means m any manner whatsoever. 
And therefore, we are sorry for the 
incident As I was listening to Shri 
Privi Ranjan Das Munsi \ery care- 
fulh and ver> cautiouslj—-I listened 
to the facts as he narrated them with 
absolute calm, clarity and lucidity— 
I felt and I saj now, that far from 
blaming the Chhatra Panshad and *ar 
from blaming the Youth Congress, 
my hearty congratulations t> the 
young people m these two organisa
tions for their extreme restraint and 
exemplary behaviour If there is any 
one to be blamed this connection, 
if there is any one to be blamed for 
the episode, it ts those who indulged 
in reckless and irresponsible criticism.



419  W * *  mci4em APJUL %

The tan. Meaner |romlOrlasa was 
asking wby anybody should arroi&te 
to himself the divine right and the 
divine authority. That is precisely, 
with great respect, my submission- Is 
it cosvect, and has anyone any Busi
ness to say. that the Prune Minister 
has soiled the land o£ Bengal and the 
good name of Rabindranath Tagore 
by becoming the Vice-Chancellor of 
a University? Is it not a personal 
invective? You may have difference 
of opinion and you may think that 
somebody else is more suitable, 
others have their own opinion, but 
casting a personal aspersion, to what 
extent is it m conformity with good 
taste’  And how do you expect peo
ple to be silent spectators to this 
sort of smear campaign going on 
against a leader whom they revere 
and love? How does it behove a per- 
son, who is considered an embodi
ment of gentleness, to cast aspersions 
on the Prune Minister? How does it 
behove him to say that the Prime 
Minister is not educated to be enti
tled to lead the country’  if these 
allegations, if these utterly irrespon
sible, reckless abuses and invectives 
are not going to arouse the youth of 
the country then, I am afraid, the 
youth is not worth the name In the 
midst of such grave provocation how 
they have behaved, how they have 
managed the affairs, how Shn 
Subroto Mukherjee went and tried to 
pacify the mob i8 a great tribute to 
the restraint and exemplary behav
iour of young Mukherjee, Priya 
Ranjan Das Munsi and *> on And 
if Priya Banian Das Munsi has been 
accused of being an urchin, then all 
of us join that member in being ur
chins, because those members are try* 
ing to preserve the norms of demo
cracy in spite of grave provocations.

There is one more thing that X 
want to refer to. Why is It that 
there is no credibility when you are 
speaking about your concern to curb 
violence? Have you realised this that 
peopi# are not taking you aerkrasly at 
all when you are showing your eoa- 
cam ip ettkfc v&otiifteef Bwmmihv vio
lence awl PmMmmtmy democracy

can never go together; they are not 
An the same road. It is heffauff# the 
history is entirely against you.
Who is
Gujarat? Who It responsible for in
citing violent in Gujarat? Who haa 
humiliated and paraded the MLM? 
Who has stripped out the cloth of the 
MP and paraded him on the roads? 
Who has killed a student tor the only 
offence of going to attend the exami
nation? Who has talked of gherao of 
Parliament with a million people? 
Who has talked of slapping the 
MLAs? Who has behaved like the 
worst goondas in the Wardah 
Ashram in front of Vinoba Bhave? 
Who has recommended extra-consti- 
tutlonal means to over-throw the 
lawful Government* Last but n>t the 
least, who wanted the police and the 
army to revolt’  Under the law* of 
the United States of America and 
United Kingdom any call to the 
army and police to levolt against the 
go\ eminent is considered high trea
son against the country It is only 
in our country that we tolerate that 

SURI SURENDRA MOHANTY 
Arrest him 

SHRI N K P SALVE If we do 
not arrest him it is because

SHRI SURENDRA MOHANTY 
You cannot arrest him 

SHRI N &  P SALVE: Mr. so and 
so, we do need to arrest him, as long 
as you people are there to support 
him He is a demagogue., (tatemtp- 
tioru) I am not yielding. Sir this 
gentleman who supports the par tv is 
led by a party 1 may be educated b> 
that But, unfortunately, t do not 
belong to that class which ha* com
mitted all sorts of crimes. Z still 
continue to be economically on th<* 
same level as my friend Mr. Piiya 
Ranjan Das Munsi, and I am \eiy 
proud of ft*

SHRI SUBBNDRA MOHANTY 
You are a middle man beta ten 
crime and Justice 

SHRI N 1C P SALVE: I am the 
middle mm  between the crime and 
the criminal*, and that is wh> * 
k a w  the criminal, w ry  well

1 fm  *  Calcutta iUptn.) m
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(Interruptions) Sir* I do not mean 
him. | o m q  all those affluent « c -  
ttons Of tile society who show high
brow snobbery after committing ell 
wnrt* of economic offences. Profes
sionally, 1 am certainly connected 
with it. There is no doubt about it.

There is one more important reason 
why ther» will never be a cred ib i
lity to JP. $0 far as the question of 
condemning violence and so far as 
his avowed profession to profess de
mocracy is concerned, it is this set 
at people who have gathered around 
him. As very rightly pointed out by 
Mr. Friya Ranjan Das Munsi, has he 
not willy-nilly acquired the role of 
«m election agent of all these people, 
Of this motley crowd in the opposi
tion, who have been thrown lock 
stock and barrel, not once, but in 
five consecutive elections The un
fortunate part is do they want us to 
believe very seriously that Anrnd 
Margis. who arc the 'champion killer 
have certainly becomes apostles of 
non-violence Do they want us to 
believe that RSS has taken to the 
cult of non-violenoe and have star
ted believing in parliamentary 
democracy? When the chief of the 
RSS is to be nominated by the exist
ing chief, how RSS works. Sir, you 
are from Nagpur. I am also from 
Nagpur The less it is said, the bet
ter H is. Otherwise, Shri Jaganna- 
thrao Joshi will again get into the fit of 
fcsysteria. (Interruptions) He has 
jo t  into it

Lost but not the least, there is my 
friend, Shri Dinen Bhattacharyya; 
their hands are soiled with human 
blood and the entire water of Ganges 
will not be able to wash that blood of 

1 their hands. How are they talking of 
parliamentary democracy? How are 
they talking of condemning violence? 
It does not lie in their mouth either 
to of non-violence cor of parila- 
meiary democracy. As loqg as 
Jpirii of Shri PHya Ranjan Das Mu- 
aai and Shri Subrato Mukherjee 
Survive in thfe country, parliament 
*ary democracy shall go from strength

to strength. We shall fight and 
fight to the aid.

Shri P. G. MAVALANKAE: <Ah- 
medabad): Mr. Chairman, Sir, it is 
nearly seven hours now.

MR CHAIRMAN. Now, he is the 
last speaker on that side. After this..

SHRI P. G MAVALANKAR; Mr. 
Chairman, Sir, it is nearly seven 
hours that we have been discussing 
and debating an issue which is appa
rently very small, of one incident on 
one day in one metropolitan city of 
our country. But the hope was and 
i*> that taking advantage, I use the 
word ‘advantage’ advised by, of the 
very serious thing that has happened 
at least, this House, would now con
sider in all earnestness and fairness, 
the various implications, and thereby, 
if possible, give to the country some 
kind of a contorting message that this 
Paihament is not going to tolerate 
any increase in the atmosphere and 
cult of violence. But, Sir, when I 
sat through, almost continuously, 
these seven and odd hours of the de
bate, 1 must confess that I am not 
able jo say that this has been necessa
rily a fruitful debate. Of course, it 
is not also a completely futile debate 
perhaps, this debate has been partly 
futile, partly fruitful! It has un
doubtedly produced some thinking 
points But I wonder whether people 
who will read the debate of today in 
months and years to come will 
readily agree that we as Members 
of th& House were really in a 
serious mood and they would ask 
whether we were at all earnest about 
locating the guilt, as to where it real
ly existed and whether we were doing 
so without bothering about who was 
at fault and instead of trying to see 
what was wrong in our politics and 
policy

Significantly enough , all speakers 
who have preceded me have been 
Members of this or that political par



ty. It Is natural. After «U» to a par* 
aianncnter tymmm* it J§ ©ifly the 
political parties, by qitf Uyrge, which 
are reflected and which are repre- 
W W fa TWtoue Stouaes.  Eyen in 
tii# developed democracies, like, the 
United Kingdom» lor the information 
of Dr. Kailas,  if it pleases him,  I 
may tell him that Independents have 
practically gone for good. However,
I 4o not know whether in parliamen
tary democracy, although it becomes 
workable  through  party  system, 
party institution and party member
ship, we should consider all matters 
necessarily from any partisan angles 
1$ there no national angle? Is there no 
objective angle’ Is there no dispas
sionate attitude  towards  all these 
matters?

I would have gladly sat down if my 
hon friend, Mr Satpal  Kapur and 
others felt that I am the only person 
responsible for prolonging the de
bate.  I am not interested in making 
a very long speech. But the point is: 
Look at the attacks that have been 
taking place on both the sides of the 
House, these  attacks  and counter
attacks. for instance, on J.P  and 
Mrs Indira Gandhi. What havc they 
produced? If Congressmen are to be 
Charged with their heroine worship, I 
am afraid, I must say that many Op
position parties must  also be char
ged with their hero worship? If you 
go on attacking Mrs Indira Gandhi 
all the time, then I am one of those 
who will say, Congressmen will  go 
on attacking J P. all the time But 
these attacks on the Prime Minister 
and on J P. and other individuals do 
not lead us anywhere,  it may give 
a vicarious satisfaction to sorn̂ of us 
that we have taken the  liberty  of 
using the parliamentary forum  and 
thereby publicly  criticised or  con* 
demning or abusing this or that the 
individual or leader in sometimes the 
most filthy language which can ever 
be used

Hearing the entire debate, barring 
a few exceptions—I am sorry if I am 
brutally front in this expression of 
my fading. I am not only distressed 
but am also disgusted at Ifct way in
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which the debate has developed rattor 

deg*n«r*£ed.,..

sfmatfATi r.  lakshmikan-
THAMMA: (Khammam);  has used 
the word "htttiiae**  wbnfcip.  r 
think, he should change it to “fc*ro” 
worship.  The Prime Ministership 1$ 
masculine.

SHRI P. G. MAVALANKAR; The 
entire debate included  all kinds of 
verbal exchanges and gesticulations. 
Today, th6 Rouse has seen and wit
nessed a strange  spectacle of some 
political parties, pitted  against each 
other, washing their dirty linen in ' 
Parliament so that the entire nation̂ 
can watch and see  the dirty damn 
things.

What was the purpose of the de
bate* It was about the Calcutta in
cident  Now, it is not a stray inci
dent  It is the culmination of the 
cult of violence that is fast spreading 
m tho country.  There was the Al
lahabad incident  When the Allaha
bad incident took place, we did not 
even wait for the press reports  to 
come in  We immediately, instanta
neously, unanimously condemned   ̂
which we thought, at that time, was 
an attack on the Prime Minister  It 
on record what I said, that any at

tack 011 the Prime Minister is, ulti
mately an attack on democracy. And 
we will not tolerate it. It is not a 
question of this or that party being 
in power It i* a question of the Prime 
Minister who belongs to the  whole 
country. Similarly, when a grenade 
was thrown at the highest man m 
the judiciary, the Chief  ‘Justice of 
India, this House expressed its dcop 
concern. I would have, therefore, 
thought that, when Ah is Cacutta inci
dent took place, we should have pin
pointed the alarming fact that  the 
VIPs, whether they belong to  the 
establishment or to the Opposition, 
very important persons who are held 
in high respect and  esteem by mil
lions of pople, whether it  is Mrs. 
Indira Gandhi or Mr. Jayaprakash 
Narain—it is foolish to say that the 
country condetftiu; Mrs. Indira Gan
dhi «nd not Jit*. Jayaprakash Nara* 
yan or vice versaa; mflfions o£ peofia

ft» 1979 in Calcutta (JHbtn.) 4M4,
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admire both these individuals as 

/ national leaders—, the VIPg are being 
made targets and that the politics oi 
Assassination is repacing the politics of 
persuation. That is the pomt which we 
.should have highlighted in this debat % 
JbecauSe it this alarming climate is no4 
Stopped and the equally explosive 

•conditions of repression are not avert
ed, then 1 feel that no amount oi 
debate, heat and argument in this 
House will really clear the air trom 
the polluted atmosphere

1 Today the situation is that autho
ritarianism and totalitarianism are 
increasing on the one hand; and vu 
the other hand, civil liberties are 
.getting eroded, on the third hand, the 
politicians and political parties are 
becoming more and more intolerant 
of one another. It is on account of 
these facts that all this acrimony, 
bitterness, hatred, intimidation and 
in the end physical violence are bem  ̂
injected into the political atmos
phere.

How has violence been spreading? 
Can any one of us, with our hands 
on our heart and conscience, say m 
all sincerity that we are not guilty of 
uamg the youths of this country for 
our political and narrow purposes, for 
OUT party purposes? Can we say that 
we are not exploiting the emotions 
and sentiments of the people concern
ed? We have the atmosphere of 
threats, intimidations and personal 
attacks. As my friend, Mr Salve, has 
said, uncharitable criticisms a* o
levelled against one another. Physical 
assaults, vio'ence, use of force, fascist 
techniques and even murders arc 
happening. Did they happen only re
cently? Have we forgotten who 
started the gherao and where was it 
Started? Where was it started—the 
Idea of having the politicians of the 
opposite parties almost taken to ran
som, closing them in their offices for 
)*Ours together? This had happened 
In flaore than one State, and over a 
p etM  of five or gin: or seven years. 
*8 & l«b *a  developed in such a way 
tkat m  find today that there is al
most nobody~*o party or no todivi- 
<iual~~wfao It free from It

Several friends, including my friend, 
fc»hn l'raya Ranjan Das Munsi, Mr. 
Sa,ve and others, have referred to 
incidents in Gujarat. X would u^e 
this to go on record. The Gujarat 
movement started on January 10, 
1274. Normally I would not have 
spoKen on this because j. consider it 
below the taste to refer to my own 
participation in that particular phe
nomenon. On January 10, 1974, 1
flew back cutting short my stay in 
Madras where 1 had gone as a mem
ber u 1 a Select Committee, ot which 
you Mr. Chairman, were also a mem
ber, because Ahmedabad was in 
flame* and being my constituency, it 
was my duty and obligation to go 
back to Ahmedabad. For five days, 
fiom 10th to 15th January, I tried to 
have a direct, intimate, honest and 
frank dialogue with my young friends 
and students. I have been in the 
education field for 25 years and more 
and I claim to know the youths and 
students fairly well The Navnirman 
Samiti was formed in my presence; 
the name was christened by me. For 
five days I pleaded with the student* 
The\ made me their leader. They 
wanted me to be the Chairman or 
the Samiti, but 1 said I could not oe 
the Chairman; at .best I could be their 
friend and adviser if they chrse 
to be so. But after five days, on the 
15th January 1974 when I discovered 
in the evening that these youngesters 
and students were out for a pro
gramme involving some kind of fascist 
techniques and violence and intimida
tion, at once I resigned publicly and 
I .said that I could not tie the leader 
of a movement where the followers 
wanted me to be led by them rather 
than to lead them Therefore* let 
them not unnecessarily chide against 
some of us and say that Gujarat was 
full of violence. Of course, we con
demn the phenomenon of MLAs. and 
Congress MLAs particularly, being 
taken out in all kinds of shameful 
demonstrations. I am one of those 
who feel eternally ashamed of these 
things because they do not lead us 
anywhere. Even if it means a chiev- 
ing the dissolution of the Assembly, 
it does not mean ̂ restoration 0f  de
mocratic and decent standards in our 
public life. Therefore, my point Is: *
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whether it is Gujarat o* Bihar or the 
rest of $ •  country, almost all Pwties 
«m dcfaf tMitii in collusion which 
they say other* are doing, but they 
conveniently target that they them
selves ere also doing the same things 
or even morel Therefore, X went to 
conclude by saying only this, that we 
must take an overall view, an objec* 
live view end a dispassionate view of 
the whole matter, and decide coolly 
but earnestly *nd urgently whether 
we all want this cult of violence to 
go on in * galloping way end let it 
soon let us up all, while we go 
on simply and helplessly looking at 
its destroying ail of u* in that pro* 
cess, or we went to take sincere, 
boki and prompt steps to put m  end 
to this violence, intolerance, bitter
ness and hatred! All of us have to 
ensure continuously that people can 
attend and hold meetings peacefully. 
The other day I was told by my 
friends that in Bihar those who are 
opposed to JP movement cannot hold 
meetings, «nd then people who are 
opposed to the Congress cannot hold 
meetings in Bengal, Haryana or 
other places. This is not good tor the 
health of democracy.

Therefore, I gm concluding by say
ing that this is the real challenge and 
if we cannot see it and it we dare not 
face it, then no one will help us, not 
even Godl If democracy means civi
lised behaviour, persuasion, tolerance 
and understanding each other’s point 
of view, then I should say that the 
“Demon of Violence* must be driven 
away from our political and public 
life for »U times to come, or, else, we 
must be prepared to perish tor all 
times! Hypocrisy and dishonesty will 
not rescue us. Only sincere and 
honest efforts and bold attempts in 
the right direction w*U rescue us and 
this country from this increasing cult 
of violence,
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22 hrs.

THE MINISTER OF HOME AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY) Mr. Chairman, Sir, it is now 
over seven hours since the discussion 
started in this House, and naturally 
all of you, including me, must, have 
been feeling very tired and jaded, 
and, therefore. I shall try to be very 
brief.

Sir, after listening to the speeches 
«f hon. Members, and particularly the 
Mover of the Motion Shri Shyam- 
SAndan Babu, I wonder why #us 
molten has been brought before this 
House at all. I agree with what my 
friends Mr. Unnikrishnan. Mr. Salve 
4HHH som* others have said. I cannot 
call this a futile discuasion comle- 
fely, but «H the name, it is a disco*- 
ilon, which, if it had been challenged

iu a different direction, would have 
been helpful to the country.

After all, Shyamnandan Babu, na
turally as he was not there, spoke 
anything except the incident, though 
the Hon. Speaker had confined him 
to the particular incident at Calcutta 
on April 2nd. Now, even after listen
ing to the very unusually calm speech 
of Prof. Samar Guha and the very well 
delivered speech of my good friend 
Mr. Priya Ranjan Das Mansi, you will 
observe, the House will observes, and 
wonder why a simple demonstration 
should have come to the floor of this 
House for a discussion.

It may be, Sir, that Shyamnandan 
Babu thought that it will serve a 
political purpose if he brings It on the 
floor of the House to give it a na
tional focus. That may be so, but 
even there, I am afraid, Shyamnandan 
Babu. you have not succeeded.

Now, I am not questioning the ruling 
of the Hon. Deputy-Speaker when he 
disallowed the amendment of Shri 
Indrajit Gupta; whether it was allow
ed or not, if the debate had been di* 
rected towards; as you had rightly 
said, Sir, while you were speaking, 
against the cult of violence, the at
mosphere of violence, the cult of 
hatred and what we have been seeing 
in recent months in this country, if 
this House had unanimously condemn
ed this attitude, probably that would 
have had a sobering effect not only on 
the entire population of this country 
but especially on the impressionable 
young men and women of India, X will 
not go into the details just now be
cause all of them have been published 
in the papers. Let me' start by say
ing about the Bihar movement. Bihar 
movement is for the dissolution of the 
Assembly, seeking to secure it by in
timidation, coercion, threat etc- Is 
it to be called a peaceful movement?
Is it to called a non-violeni move
ment’  people who disagree with you, 
who do not want to resign, «m para
ded on the streets with shoes and all 
that round their necks. Is this not 
an ugly Intimidation or coercion? 
Many other things are there. J&vea
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A r t*  1, d a ^ u t  t t ,  r«u<ly i». on&idAnril wheaiheChhatra Pftc&lft 
and Yov Congress people were hold
ing 'a iheeting something ' had ■ been": 
S&id egairaithe Prime Minister which 
Mr. Salve has put just now beforo the 
Boms. Xs it not intemperate to make

.to discuss the jnattet,,: The remSdyis 
w  «o
a solution and not to
roads end ask them to indulge in all

Speecheelike that about high parso
nages, especially against persons who 
ere respected by a large number oi 
people in this country, by millions of 
people in this country? 1 do not know 
Mr. Mohanty’a qualifications, but to 
c&ll Mr. Priya Ranjan Das Munsi, an 
honourable Member of this H o u s e ..

SHRI SURENDRA MOHANTY: I
am not a mofussil lawyer.

SHRI K, BRAHMANANDA REDDY:
I am glad you are a barrister. I am 
glad if you are very much satisfied 
of your qualifications; I have no ob
jection . But your taste has been just 
now displayed here by calling a co
member as an urchin..

SHRI SURENDRA MOHANTY: I 
did not call him an urchin. I said he 
had exceeded the bounds of an ur
chin.

SHRI K- BRAHMANANDA RED
DY: Never mind, if you have not cal
led him like that I am happy. That I 
want to submit is this. There are 
several things that have been happen
ing not only here in the House but 
outside I want to ask this. You 
call students to boycott schools and 
colleges not only for one year but for 
two years, to waste their education, to 
come on the streets. Is it patriotism.
I ask. Everyone must have noticed 
this that wherever Jayaprakash 
Narayan goes, the first thing he does 
is to touch the students and youth 
wings, to start this sangh or that 
samithi.

SHRI SAMAR GUHA: It is be
cause students are on the verge of 
starvation. ZSlafchs educated youths 
are unemployed in West Bengal alone.

kinds of violence, to ask them to 
waste their educational eareer.multr- 
ing in huge loss to their parents. Is 
this patriotism? Is it nationalism? I 
want to ask this.

MR. CHAIRMAN: His grievance is 
that they have read two lakhs of his 
books.

DR. KAILAS (Bombay South): 20 
lakhs and not 2 lakhs.

SHRI K. BRAHMANANDA REDDY: 
Today it is reported not onco but 
twice that JP himself has been indulg
ing in some speeches which cause not 
only disaffection and disloyalty in the 
armed and police forces.

If it Quite a reasonable activity? 
That is a different matter whether 
you arrest or you do not arrest him. I 
want to submit to you—

SHRI SAMAR GUHA: Has he ever 
asked the army to revolt against Gov. 
eminent? He only said that if any 
attempt is made to subvert the cons
titution, only then, they could revolt?

AN HON. MEMBER: Is it the right 
of the army to revolt?

MR. CHAIRMAN: Who is to decide 
that?

SHRI K. BRAHMANANDA REDDY: 
If you talee the roots of the matter or 
the genesis of the matter and go into 
it and then condemn all sorts of vio
lence, intimidation, coercion, etc. in 
the public life in this country, as I 
said earlier, it would certainly create 
& grsat impact on all of us.

PROF. MADHU J5ANDAVATE: The 
opponents el the Resolution are chang. 
Ms '-tlnftr -/MlwMk.-'
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s h r i k . br a h w a n a k x h  r e d d y ;
My submission is this. Op April 2, it 
i*  in the words ol Prof, Guha himself, 
that everything went off peacefully. 
He addressed a meeting at the stu
dents’ hall and in the area* of Shri 
Baa Muon, J. P. went to Calcutta not 
*mce but five or six times. This w«s 
\iie sixth tune that he went to Cal
cutta. Not only there. But, during 
the last so many months or about a 
year and nine months or so, he must 
asve gone to 7 to 9 States addressing 
about hundred meetings.

SHRI KRISHNA CHANDRA H AL
DER. is t!>eie any restriction 10 go to 
Calcutta’

SHRI K P. UNNIKRISHNAN: 
Nobody said that

SHRI K. BRAHMAN AN DA REDDY.
2 am narrating the fact to be sure 
about what Mr Syam Babu said. He 
said that there was a preplanned 
attack on the car of J. P. to murder 
him or kill him and things like that. 
You said that there was a pre-medi- 
tated or preplanned attack. 

i
SHRI SHYAMNANDAN MISHRA: 

A very carefully planned and execut
ed act.

SHRI K. BRAHMANANDA REDDY; 
You must have seen that government 
has been f-pending some lakhs of 
:uptes is protection whenever he goes 
to any place of the State in the coun
try. Therefore, to say that the pcji.>*» 
are keeping quiet is not correct. Do 
you want the police to interfere for 
aayti&g* Is there any demonsrta- 
ttoo which has not affected the pub
lic life in the country? Is it such a 
thing for a person like Shri Mishra '0 
ferfeig that on the floor of the House* 
I must submit one thing about Shri 
lfttattftar Deo. He is our respected 
leader. He went to Gujarat, Baroda 
*nd other places There was stone 
Growing; DMffe was brick-batting and 
feert wag almost all kinds of things 
Therefore,, It is unfortunate that Shri 
Shankar &eo should be Insulted by 
Die Sarvodaya people. Therefore, my

submission would be this. If you can 
indulge .in inflammable language, you 
can offend the people—highly respect
ed people and highly respected lea
ders of the States, leaders of the na
tion and then simply get away with 
it, urtum cny rotation, without »'r/ 
cc unit ring by forces* that is to ex
pect too much, It is not as if I am 
encouraging anybody to hold demons
trations The fas4 is, we must 'ake it 
«  a stance m the political life of any 
country and more so, in this country 
All of us have been in public life for 
depades We have seen instances 
wftere in c political atmosphere, in a 
pilitieai heat, sometimes, when intem
perate language is used, when un
necessary langauge is used, when 
; ocabulary is wasted on high dignita- 
\ix?s, certain!j emotions run high and 
if some young people indulge in some 
demonstration, suirounding a car, 

hat cs it matter? Is it a big tmng’
I v-ould like to submit, let us not take 
an unrealistic view of things. You 
say that Indira Gandhiji become: the 
Chancellor of the Vishwa Bharati 
University You try to offend her by 
saying In the words of Mr Salve, 
he has sullhd the name of tMs Uni
versity What type of speeches? Does 
it lend matuntv and stature to the 
gent tman who uses it’  Does it ro* 
create an emotion in the minds of 
jvvnc men? It does create emotion *n 
the minds of our people including the 
Opposition friends Supposing, some 
other man talks disparagingly, deni
grating JP and using filthiest langua
ge would it m t offend you? Would it 
not affect your emotions’  If you get 
passing, is it something unreasonable 
or inhuman? Therefoie, Sir, we 
should not think that I am clean and 
others are wrorg, that you are not 
indu tfii ft in violence and others ar? 
ldutemg violence and so on Tf I 
associate myself with Indira Gandhi. 
I am a bad man If Jayaprakash 
Narayan associates himself with Biju 
Patnaik. he i$ a paragon of virtue- Let 
tw not do that. We know the people 
of India. The people will be watch
ing and are watering, who is associat
ing himself with whom, about whom 
what the great leaders are speaking,



and thereto*, they are able to *»iv* 
at their own conclusions, We are not 
Warred on that account But, the 
point would be...*

SHRI m x m  BHATTACHARYYA; 
Don’t encourage, this thing.

SHRI X. BRAHlfiwAMDA REDDY; 
Certainly not. I would only say that 
it is not that because a certain gentle
man associates himself with a certain 
gentleman, «  bad man becomes a good 
man. Therefore, let us not presume 
that people are not watching us. You 
and I are in the eyes of millions oi 
people of this country. By using an 
intemperate and an inflammable lan
guage, you may feel temporarily grati
fied. Just for an hour, you may feel 
satisfied. But, you should know that 
the Indian citizen is such a shrew man. 
Evep though he is illiterate, he is 
shrewd enough to understand who is 
humble who is wrong, what language 
a person »  using and therefore let us 
be very careful Therefore, I wculd 
submit to tbs House, for the conside
ration of the Entire House, that all of 
us must have restraint in the exer
cise of o^r fundamental rights, either 
of speech or association and so on. If 
we observe restraint, if we do not urfe 
intemperate language, if we do not 
use coercion, if we do not use intimi
dation, if we do not accuse others 
it we do not denigrate high per
sonages in power with all kinds 
of allegations and accusations and 
if we do not denigrate our demo
cratic institutions which wfe cherish* 
certainly, you will have a better India 
in future. Let us all work towards 
that

I felt very sorry also. Many times, 
when i see that certain fnends a^ 
being paraded ad cfertain friends are 
being insulted, I feel very sorry. 
This is not the way at all. Even *o 
achieve an objective and 'even to bring 
down a Government, ihis is not the 
pxvper way 1 agree with Mr, Shyam- 
iandan Miafcra when he s*W that this 
cour.tiy is a peaceful country. This is 
x**r tradition and tfcis is ower heritage. 
Let m  maintain that and see that,
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from year to year, a* we go on, from
end on *» efcc0on* peo#*g*«w more 
mature. After all, it i* not a Question 
of the personalities. It ii t  4<Mton 
of the neUonal prestige. It is a qua#* 
tion of the national stability. ft ft 
a question of the national progress* 
It is a question of tens of millions of 
our people who are going without food 
and who should get a better deal to
morrow. These are all wide ques
tions. To indulge in small things dare 
not befit anyone of us.

Now to put the record straight, I 
just want to waste the time of the 
House for a few minutes so that I 
could read the information 1 got from 
the State Government, because seve
ral friends have 5aid something.. .

PROF. MADHU DANDAVATE: In 
that case, why do you say ‘waste the 
time of the House1?

SHRI SAMAR GUHA; Did you have 
any taJc with the Chief Minister when 
he visited Delhi n this matter? I re
quested you about this over the tele
phone on that very day. within a 
minmps of it. Did you have any talk 
with him?

SHRI K. BRAHMANANDA REDDY; 
With whom?

SHRI SAMAR GUHA: With Shri
Siddhartha Shankar Ray.

SHRI K. BRAHMANANDA REDDY: 
He did not meet me.

SHRI SAMAR GUHA: He did not 
meet you.

SHRI K, BRAHMANANDA REDDY; 
You '*ii! permit wa to read it

“Shri Jayaprakash Narayan arriv
ed at Dum Dum airport from Bhu
baneshwar by a plane chartered by 
Kalinga Airlines at about 2200 
hours on 1st April 1OTS. The lea
ders of the Nab Kirman Samiti* 
Congress <0), Socialist Party etc. 
who wanted to receive him were 
allowed to go into the VIP Bayf 
where the plane of Shri Jayaprakaslr 
Narayan landed. A  email croup of* 
Tube Congress follower «tag*d *** 
antl*jp demonsrtation at the airport 
by shouting slogans.
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“Ther© was bo obetruetion to Shri 
Jayaprakash Narayan’* car and no 
da*h during hi* jourmey from the 
airport to Calcutta.
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"On 2nd April, Shri Jayaprakash 
Narayan held a number of meetings 
at 6JC, Short Street, where he was 
putting up with a relation of his 
and at a ground floor flat of a multi- 
storeyed building at 3 Moira Street 
There was no disturbance during 
these meetings. Shri Jayaprakash 
Narayan was to address two
meetings in the afternoon—
one at the students' hall and 
the other at the Calcutta Universty 
Institute. Both the places are in
the university area situated on 
Bartkim Chatterjee Street at a dis
tance of about 200 yards of each 
other. The former meeting was 
organised by some teachers includ
ing those owing allegiance to the 
CPI(M) and the latter by the Naba 
Nirman Samiti. The Chhatra Pari- 
shad and the Yuba Congress had 
organised a mass rally of students 
and youth at the university campus 
to protest against Shri Jayaprakash 
Narayan’s activities. From time to 
time, prior to the scheduled meet
ing, processions of youth Congress 
and Chhatra Parishad paraded in 
the locality where the meetnigs of 
Shri Jayaprakash Narayan were to 
be held, shouting slogans and wav
ing black flags. At about 1635 his. 
Shri Jayaprakash Narayan arrived 
at the students' hall escorted by the 
police Elaborate police arrange
ments had been made for mainte
nance of peace in the area Shri 
Jayaprakash Narayan was welcomed 
and received at the gate of the hall 
by the organisers of the meeting. 
The meeting was being held peace
fully.

* Meanwhile. Chhatra Parishad and 
Yuba Congress meeting at the Uni
versity campus terminated at about
1415 hr*, and a big procession of 
Tooth Congress and Chhatra Pari-

shad led by Shri P. R. Das Munai, 
MP, Shri Subroto Mukerji, Minis
ter of State. Shn Sudeep Bandyo- 
padhyay and many other leaden 
waB taken out. A section of the pro
cession about 100 strong went to
wards the University Institute 
followed by Shri Subrata Mukher'ji 
and & few ether leaders. Reacning 
the gate of the University Institute 
which by this time was dosed by 
the organisers of the Nava Nirman 
Samity, they began demonstrating 
and faced counter-demonstration. 
Tension was mounting. Seeing this 
Shri Subrata Mukherjee climbed on 
top of one of the gate pillars of 
the Institute and addressed the 
crowd persuading them to disperse. 
His voice had already cracked and 
he Y ad to take the help of a power 
mike used by the police. Some went 
away, but some remained and Shri 
Maker]ec left the place.

Owing to the intervension of Shri 
Mukherjee tension subsided. Tension 
however increased subsequently due 
to counter demonstration bv the 
followers of the Nava Nirman 
Samiti and the speeches given by 
Shri Samar Guha, MJP....
SHRI SAMAR GUHA**
SHRI K. BRAHMANANDA REDDY; 

“ .........The atmosphere was surcharg
ed owing to the nature of the speeches 
made at the meeting. Shri J. P. 
came out of the students hall after the 
meeting___"

SHRI SAMAR GUHA**
SHRI K. BRAHMANANDA REDDY; 

In fact 1 will be anxious not to dis
believe you but the fact seems to be 
otherwise; I am helpless.

SHRI DINEN BHATTACHARYYA: 
Who had sent you this report?

SHRI K. BRAHMANANDA REDDY:
Not you.

“ — Shri Samar Guha M, p. made 
the followng remarks:
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■ Minister are leaders of Goonda
"-'-Jiultg!i. >■;.** (Interruptions)

SHRI SAMAR GUHA:**
MB. CHAIRMAN: P̂lease resume 

your seat ,

SHRI SAMAR GUHA:**

MR. CHAIRMAN: Not a word of 
what Prof. Samar Guha says will go 
on record.

(Interruptions)
He is reading a report, Mr. Samar 

'Guha. Now what do you want him 
to do? Allow him to rend. It is not 
hi$ speech. He ^ reading the report. 
Do you understand this much? You 
must agree that the report he is read
ing is the report that he has received 
from West Bengal. You have already 
sufferctl from haemorrhage. Some* 
time back you were very cool. Don’t 
get excited. Please sit down.

SHRI K. BRAHMANANDA REDDY; 
The atmosphere was however sur
charged owing to the nature of the 
speeches made at this meeting. Shri 
Jayaprakash Narayan came out of the 
student’s, hall after the meeting had 
concluded peacefully and boarded his 
xar to go to the next venue. The 
police threw a cardon all around the 
car cLd took to the University Ins
titute slowly through demonsrators. 
No sooner had the car of Shri Jaya
prakash Narayan reached the gaffe of 
the University Institute then it was 
•surrounded by the demonstrators, 
eome of whom pounded and thumped 
the car. The police pushed them back 
wftft great difficulty. Tension ran 
high at this stage when the suppor
ters of the Nava Nirman Samity raid
ed counter-slogans and made many 
disparaging remarks about the Chief 
Min^ttr and the Prime Minister. A 
tew  pieces of brickbats and one or

' %lrect>6h. df tbe Uhiver^iy. llstiltttts. •
one ^0^’ ■;
bonnet of Shri Jayaprakash Narayim’s 
car and started pounding it. She w*s 
followed by a couple of other d$fftons- 
.■trajors* They were immediately 
brought down by the police. Shri 
Samar Guha, M.P., then climbed on the 
bonnet of the car and began castigat
ing the Congress, the Chhatra Pari
shad and the Yuva Congress. Irritat
ed by his utterances, some of the de
monstrators surged toward-* the car 
and In the melee, Shri Guha’s specta
cles fell on the ground and his punjabi 
wag. torn. His spectacles were imme
diately picked up by a police officer 
and handed over to him, The mem
bers of the Nava Nirman Samit/ re
quested Shri Jayaprakash Narayan to 
come down and attend the meeting, 
but Shri Narayan did not get down 
from the car and asked the driver to 
move away. The car inched along 
and its path was cleared by the police 
by removing the demonstrators. It 
finally left the place escorted by the 
police. A case was registered ; at 
Amherst Street police station. The 
State Government have observed that 
there was no fighting or clash in the 
course of the entire incident and that 
the meeting of the Nava Nirman 
Samity was held at the University 
Institute Hall till about 8 p.m. At 
the meeting the followers of the Nava 
Nirman Samity took a decision to 
squat on the road but they were dis
suaded by the police.

These atfe the facts as enumerated 
by the information given to us by the 
West Bengal Government.

I would like to say this. We dep
lore any violence.

SHRI SAMAR GUHA: I had the 
courtesy to telephone to you imme
diately .**•

MR. CHAIRMAN: Don’t you even 
need to tube rrty permissioft? Because

■: t̂he ■ direction ■ of Indira1 fignHht; 
'Ittdî a &andhi and her" favourite -

.........  m i|i ...........
••Not. recorded. #  
•♦•Not recorded.
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you have not taken my permission, 
nothing will go on record. This is the 
only t&n* I m  fo.

SHRI SAMAR GUHA: What por
tion?

MR. CHAIRMAN: Everything that 
you $aid. wiil tell you why. Because 
repeatedly I am asking you to at least 
take the permission of the Chair to 
«peak. This is elementary. And with
out my permission you go on speaking 
for give five minutes. What is this?

SHRI SAMAR GUHA: Do not re
move from the record. Are you stick
ing to your decision that nothing will 
go on record? I humbly request you,

MR. CHAIRMAN: Please do not
interrupt. Let him go on.

SHRI SAMAR GUHA: I humbly
request this should go on record. 
Today it is affecting something of my 
inner feelings

MR CHAIRMAN: I am not expun
ging I am saying nothing will go 
on receord if you speak without 
taking m y permission. You ask for 
permission now I will allow you.

SHRI SAMAR GUHA: I seek your 
permission.

MR. CHAIRMAN: Now, what do 
you want to say?

SHRIMATI T LAKSHMIKANTH- 
AMMA; On a point of order. Every
body in this House is an hon. Member. 
If something is quoted here and the 
Member contradicts it, are we not 
supposed to believe what the Mem
ber says now is true and correct? 
What should we do? Here is a state
ment given by the Home Minister 
and here is an hon. Member saying 
that he has not said it. What should 
We do? What the Member says should 
be taken as true

MR. CHAIRMAN: What is the 
poi&t order?

SHRI KL. BRAHMANANDA RED
DY: Prof. Samar Guha was mention
ing about the telephonic talk. It i* 
true that he mentioned that there 
was demonstration and the Police- 
did not intervene and then I to id him 
that I would certainly look into the 
matter (Interruptions).

SHRIMATI T LAKSHMUSAN- 
THAMMA: Rose (Interruptions).

AN HON. MEMBER: She is in
search of truth.

MR. CHAIRMAN: I can bring
gentlemen to order but I can’t bring 
a lady to order if she behaves in a 
disorderly manner. <Interruptions> 
Hereafter, if you do not behave pro
perty I will have to pull you up 
also (Interruptions)

SHRI K BRAHMANANDA RED
DY: Now Shrimati Lakishmikantham- 
ma and Mrs Maya Ray are sitting in 
different places, there won’t &e any 
trouble (Interruptions)

We deplore violence in public life 
in the country It is our endeavour 
and it will be our endeavour In fut
ure to Rive all reasonable protection 
to any public man or any other in 
every lawful exercise of fundamental 
rights There us no gam-saying this 
fact But what 1 have submitted be- 
foie is that we have to see that we do 
not cieate a cbmate, we do not do any
thing to contribute to the creation 0if 
atmosphere of violence and we do 
not indulge m speeches which are 
inflammable, etc

In the end, I would say, as has 
been said by Shri Stephen and seve
ral other friends , looking into the 
matter and looking at what has hap- 
pened—tl\«t the demonstration took 
place, even 100 or 200 persons sur
rounded the car and even if Shri 
Samar Guha or some lady got on the 
bonnet of the car—ii is not a matter 
which should claim the attention o f  
the House. It is purely a State «ub* 
jcct. I am glad that Shri Sidharth*



Shankar Ray, Chief Minister, bccause 
certain things have happened in hi* 
<Mfa Stated feU about it and it was 
gentlemanly of hixn to have expressed 
regret. I am happy about it. U Mr. 
Guha says he has also received any 
injury unfortunately, I say, I am 
sony. But he has not said so and 
therefore, there is no occasion for me 
to express regret.

SHRI SHYAMNANDAN MISHRA: 
Let me say at the beginning that no 
debate has succeeded better than this 
debate in serving the purpose for 
which it was intended (Interrupt 
turn)

ME CHAIRMAN May I appeal to 
you all not to say a word till he has 
finished?

AN HON MEMBER. How long 
will he take?

SHRI SHYAMNANDAN MISHRA.
1 cannot say, X will take a reason
able time

SHRI S M BANERJEE I agree 
he should be allowed to reply to the 
debate to the best of his ability, but 
he says, there should be no time 
limit. It has never happened even 
in the House of Commons If we 
start the discussion on the 8th and 
end on the 9th, what will happen? 
Let him say he will take 1 hour or
2 hours.

MR. CHAIRMAN: He is in the
spirit of indefiniteness that is prevail* 
ing all round

SHRI S M. BANERJEE; The de
bate must end at 12 o'clock.

SHRI C M STEPHEN: On a 
point of order, Sir. As a member of 
this House, I have a right to know 
how I long J am to sit in this House 
It is already 11.O'clock and I should 
not be held to ransom by any mem** 
ber. This is a motion under rule 184 
Under rule 192, the Speaker has the 
Tight to prescribe a time limit for the 
tyeechet. Under this rub* I am mak
ing a request to the Chair to pres
cribe a time limit for Ids reply. No
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member has the right to fty  *t «rfU 
speak as long as I choose*. Yo« haw 
a perfect right under rule 192 to say 
this is the time-limit lor a speech. 
X submit that you kindly prescribe 
the time It is U O'clock now. We 
are human beings. We have not 
taken our food. We are feeling sle
epy We want you to give your 
ruling 1 protest against this attitude 
"I will speak as long as I choose*',

MR CHAIRMAN: Mr. Mlshra,
can you show me any provision 
which gives a right to the member 
who is replying to speak for any 
length of time that he wants? If you 
can show me some rules, then I 
have nothing to say

SHRI SHYAMNANDAN MISHRA: 
I have told you that I must be given 
enough time

MR. CHAIRMAN There us no right 
to reply for an unlimited time

SHRI SHYAMNANDAN MISHRA 
You can pull me up if there is repe- 
titon

MR CHAIRMAN. It is not a ques
tion of repetition

SHRI SHYAMNANDAN MISHRA: 
I have my right to reply.

SHRI DINEN BHATTACHARYYA: 
The member ha* categorically stated 
that he wants reasonable time

SHRI VIKRAM MAHAJAN (Kan- 
gra). Under rule 178 no speech shall 
be for a duration of more than 15 
minutes

SHR SHYAMNANDAN MISHRA: 
Why don’t you trust my reasonable
ness? As I was submitting, the mo
tion has eminently succeeded.

SHRI C. M STEPHEN: Sir, I 
submit I am entitled to know how 
long we to sit here? I am appeal
ing to you to prescribe the time. 
Otherwise, I am moving a closure 
motion We cannot just continue to 
sit like this.

MR. CHAIRMAN: You leave It to 
my discretion.

U W  i»  Cote*#* (Afotn.) * 4^4
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utter irresponsibility which characte-SHRI S O tA m A m A X t m jsh ra : 
Hy submission Is that it Is wrong to 
Jbbld, as th* lion. Home Minister has 
tried to do, or convey an impression 

i>t& the House, that the debate 
had been futile. The debate had
been exceedingly meaningful, and 
it had eminently succeeded in serv
ing its purpose. It has revealed the 
lace of the ruling party, it has re
vealed the forces which had master
minded, engineered and inspired the 
incident at Calcutta.

It is dear that my hon. friends on 
the other side have been extremely 
unhappy because of two reasons, 
which hav© not originated from me. 
They have, in fact, originated xrom 
the Chair. One is th#t they did not 
like, and put up ali kinds of resis
tance to the admission of a motion 
of this kind, ut, ultimately the 
motion was admritted, and they have 
been smarting under the per
mission the chair ha& given for a 
discussion on this subject. It is a*so 
very clear that they hav*i been 
smarting under the rejection of an 
amendment for which they all
their support. And you know what 
type of amendment it was?

My hon. friend, Shri Brahmananda 
Reddy, the Home Minister, said that if 
the scope of the discussion were en
larged, it would have been better. I 
am not prepared to learn any lesson 
from a person like Shri Brahmananda 
Reddy. If there is a specific incident 
the whole attention of the House has 
to be concentrated on that incident. 
When that incident took place at Al
lahabad, we did not a$k for the en
largement of the debate. When the 
incident took place in this gallery, 
did we ask for a general discussion on 
the question of violence in the coun
try? No, we wanted to deliberate on 
that particular issue in order to put 
it in proper focus and eSectively 
draw the attention of the country to 
it.

TO* is sn incident which requires 
tfee specific attention of the House. 
«ad if these people have been trying 

| to jw* away item  it, that shews the

rises their attitude. So, let tham not 
get away by saying this that they 
wanted the larger subject to be 
diauussed. We want the larger sub
ject to be discused and if they wan
ted to discuss the subject of violence, 
there was an ideal opportunity 
which the hon. Prime Minister lJSt. 
After th* murdet of Shri L. N. 
Mishra at Samastipur, who preven
ted the Prime Minister from calling 
a meeting of the leaders of the oppo
sition to consider that? But the 
Pnme Minister and her party have 
been avoiding a discussion with the 
opposition- They do not have tne 
courage to call a meeting of t^e lea
ders of the opposition. If she thauj’jt 
it necessary, die should nave invited 
leaders like JP also to that meeting 
It was JP who first converted a poli
tical meeting into a condolence meet
ing Let the hon'ble Home Minister 
Shri Brahmananda Reddy ly.ld ?«is 
face to the mirror and ask what 4hc 
hon Prime Minister did when a con
dolence meeting was held at Vithal- 
bhai Patel House? She turned it into 
a political meetng. But what did JP 
do? He converted a public meeting, 
a political meeting, into a condolence 
meeting. That is the contrast in qua
lity, Mr. Brahmananda Reddy, from 
which you suffer.

Today what has made me a sad 
person is the quaity of the speeches 
made by some members in the name 
of Congress. This is the crisis of 
quality, a deterioration we have been 
witnessing. I will never call it Con
gress if this is the kind of values 
which saturates their speeches and 
their attitude.

The rejection of amendment also is 
a triumph for the opposition just as 
the motion is a triumph for the op
position . These people have been 
smarting under all this.

Now the impression created on 
one's mind by the speeches ft*om the 
other side is that JP is an undesira
ble person—he happens to be a CIA 
agent, he happens to be an undesira
ble person, and what not. Even then.



147
Vtoteitt Incident APRIL 8,

my Ikon, friend Shri Priya Ranjan 
Da* Munsi was making * daan *e*» 
tare when he talked at appointing 
JP as a trusted tribune In West Ben* 

to go into all th* incident# studs 
tilt days of the B.C. Hoy Ministry. 
If he it that undesirable, why entrust 
that responsibility to JP? And yet 
that is what they sought to do.

My hon. friend. Shri Brahmananda 
Beddy wanted to chastise mv hon. 
friend, Shri Mohanty* for using some 
expression*. But, has he ever cared 
to ponder over what kind of expres
sions the Prime Minister has been 
using against JP? Let the country 
not lose sight of the fact that there is 
not a single speech of the hon. 
Prime Minister which is free from 
vituperative attack on JP.

SHRI S. M BANERJEE- Sir. 1 rise 
on a point of order.

SHRI KRISHNA CHANDRA HAL- 
VER: Sir. Shri Raghu Ramaiah and 
the Home Minister are instruction 
the members to go out sg that there 
will be no quorum m the House 
2$ **«.

PROP. MADHU DANDAVATE: I
rsise the question of quorum. There 
is no quorum in the House. Normally,
I would go by the convention.

(Interruptions)
MR CHAIRMAN' The quorum bell 

may be rung .. Now, there is quorum 
The hon. Member may continue his 
speech.

SHRI SHYAMNANDAN MISHRA: 
So, 1 was submitting that the hon. 
Home Minister was stating to us 
something which was obnoxious only 
on the basis of certain remarks made 
by the hon. Member, Shri Mohanty. 
But he has never cared to ponder over 
what kind of remarks the hon. Prime 
Minister had been making against 
Shri Jayaprakash Narayan, whenever 
she opened her mouth. She has al
ways insinuated that he had been 
getting monetary help from outside. 
But JP has contradicted these things 
in his own way. Hfc had said: U JP 
turned § foreign stooge, there would 
to  m  patriot left in the country. If

It sounds vain, I cannot hf$p i f .  flSrtfc 
fcw tw tJPbM  treat such

with the t t i iM n t
Again, the Prim* Minister «ayi Uwt 
lie tap been keeping coesmny wife 
the conrupt people. 8  We gtatM 
telling the truth about the Ptfe* 
Minister', company and the way I* 
whcih her whole lot has feMi behav
ing, she would be unhappy afcut tftp. 
But X don't want to abuie then); X 
don’t want to pay them back in kind 
coins. I represent the values of the 
Congress and X propose to remain 
committed to them. I don't want to 
undergo the cultural revolution that 
they have undergone.

So, their contention was that JP is 
an undesirable person, and what he 
received in Calcutta, he richly deser
ved. Is it not the impression created 
by the obvious speeches that have 
been made from that side? It has been 
said that he is reaping the conse
quences of his own action. In fact 
what we find is that there are three 
Slices of the mirror which have been 
presented to this House One hon. 
Member went to the length of saying 
that the word “deplore”  should be 
substituted by the word “appreciate**. 
It means that we should appreciate 
the violent action in Calcutta. Did it 
not come from the mouth of one of 
the bon. Members on that side? Tbm  
the other hon. Member, Shri Shanker 
Dayal Singh, has said that if Mr. 
Mishra includes in his motion another 
clause—,4we appreciate the efforta 
made by the hon. Member* Shri Priya 
Banjan Das Munsi and Shri Suhrato 
Mukherjee”—-then the motion would 
be acceptable to them. So, they want 
us to appreciate their efforts h  thi» 
direction.

Now, there is an hon. Member in 
thig House caltod Shri Vasant Sat** 
I bkte him very much. 1 would also* 
like to agree with bim when he say* 
that there was no delibemte attempt 
on the life of J. P. 8ttt m  predice* 
roent u, whether to b& m  hint, th* 
hon. Member, Ur. Satfce, * very 
lovable person, «  ditrmtog person, % 
likeable ptm n * * .

m * *  e * * *  • 4 f*



SHRI SHYAMNANDAN MISHRA:
I would not like you to know because 
you ate now sitting in the Choir 
which is much higher than any per
son's here. He said that there was 
n© deliberate attempt on the life or 
J. P. Now, who will be more pleased 
than myself if am assured that 
there was no deliberate attempt on 
the life of J.P.? But my predicament 
is, whether to believe my hon, friend 
Mr. Sathe, who sits in that comer or 
to believe the hon’ble Member Mr. 
Priya Ranjan Das Munsi whose seat 
I do not know but who generally 
occupies a front seat. According to his 
own admission, the hon’ble Member, 
Mr. Munsi happened to lead the 
procession that went there And 
what did he say’  He said that a 
massacre had been prevented because 
of the efforts made by htm and Mr 
Subrato Mukherjee This has gone 
on record So, had these honourable 
gentlemen not been present, a mas
sacre would have taken place What 
greater testimony do you want to 
prove the contention that there wa«* a 
deliberate attempt on the life of 
J P.?

I ask you: Should I belive the
honble Member Mr, Vasant Sathe 
or should I believe for that matter 
the hon Minister, Mr Brahmonanda 
Reddy, who was arguing on the same 
lines? The hon. Minister was also 
trying to argue how there could not 
be a deliberate attempt on the life 
of J. P. But he is contradicted bv his 
own party Member, Mr Priya Ranjan 
Das Munsi, who said that there was 
an attemot at n massacre which was 
prevented. ( fntemiptimtt)

SHRI PRIYA RANJAN DAS 
MUNSI: Don’t try to make politics
out of it. I know how manv criminal*! 
vou have protected. .(Interruption?) 
But for the criminals, you are surviv
ing. •, (Interruptions) Tn Begusarai. 
you were seen surrounded bv 77g771i 
nals . (Interruption^ I know you

SHRI SHYAMNANDAN MISHRA- 
Mv hon, friend, Shri Indrajit Gupta 
who doe* m i fetptxm to be present
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same view that theie could not be 
any conclusion that there was an 
attemt on the hfe of J. P. But here 
is what J. P himself has said. He 
said, “I would have been beaten and 
killed” He himself has said it. I 
have to go by that

What are the evidence avaUble?
U the blows fell on J. P and not on 
the car, what would have happened 
to J p*» I a*k you that Were they 
only alter the body of the car? He 
was physically prevented from going 
out of the car I do not behve in the 
de’iberately concocted report which 
the Home Mmi«ter read out to the 
House I never care to ask for such 
reports I know the depth of degra
dation to which this lot has gone, and 
they cannot be trusted with preparing 
any accurate and honest report. 
Therefore, I never care to ask for 
them.

Shri Jayaprakash Narayan had told 
me that he had been prevented from 
going out of the car If he had not 
been physically prevented from go
ing out of the car by the security 
men and others, then what would 
have happened? I ask the hon'ble 
Member, Mr Gupta, to contemplate 
the consequences, what would have 
happened

Would they also forget what kind 
of slogans w*r*» raised on that ooca- 
ion’  The slogans were* (spoke in 

Bevqnh) "We will murder; we will 
murder”

SHRI PRIYA RANJAN DAS 
MUNSI- No. no Do not say these 
things. Mr Mishra Do not behave 
like a Begusarai man Behave like a 
Member of Parliament. This sort of 
slogans were never raised Do you 
think that you can say whatever you 
like and wc will accept it" (rnter.
rnptinns).

SHRI SHYAMNANDAN MISHRA: 
Lot them sav whatever they like. 
When Mr. Brahmananda Reddy was 
reading out the nport 
letely rilrat although I dl<3 "°* 
believe a wort of it My hon. Mend
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'■tom-' - ............. ■

i::;;.;^^ ;;^^^ ;:' sin i
#  apoint of order, Two hon, mm~ 
tier* of this House wore present at 
the scene oI Incident, of which Shri 
Priya RanjanDas Munsi is one. Mr.
. JJas Munsi categorically repudiates 
that this slogan was ever raised at 
all Mr. Mishra makes a statement 
that the slogan was raised. Papers 
have been laid on the Table of the 
House by Mr. Samar Guha, and none 
of the papers says that this slogan 
was ever raised . . .

SHRI SHYAMNANDAN MISHRA:
I am quoting from a paper.

SHRI PRIYA RANJAN DAS 
MUNSI: Any paper of West Bengal?
I challenge.

SHRI C. M  STEPHEN: Let him 
place that paper on the Table of the 
House. Let him produce that paper. 
He fust cannot speak through the 
hat in repudiation of a statement 
made by Mr. Das Munsi who was 
present on the spot.

SHRI SHYAMNANDAN MISHRA:
I am quoting from a paper.

SHRI C  M* STEPHEN; Where is 
the paper? Place it on the Table of 
the House.

SHRI PRIYA RANJAN DAS 
MUNSI: What is he saying? Such a 
slogan was never raised. Behave 
like a responsible Member of Parlia
ment. You have no standing in your 
Party, liven your <wn Party does 
not trust you. (Interrvptmis).

MR. CHAIRMAN: Mr. Stephen haa 
raised a point of order. Mr. MM*ra« 
if you are making a spedfi* allega
tion and are raying for th«t ||, *

. particular newspaper, the** y ft 'm m . 
\ produce that fWT* - W  ■;&&*:'

& 1 & W S 3 M M :*»sm *H n *•»
'Was' reading outfrom 
thent that m im o n #  
leged Shrimati "Indira 
couraging
mediately on his fe#t and he said 
that he never said that. To that you 
said that there are methods by whttoi 
it could be raised, therefore, we have 
given notice under rule 115 andwe 
will raise this issue of a wrong state
ment. Similarly, if he wants to raise 
it, he can follow the same procedure.
It is an identical case.

MR. CHAIRMAN: That is a different 
thing. He was reading the report of 
the Government of Weal Bengal. If 
there is anything wrong or mislead
ing, according to you, under Direc
tion 11$ you will be petfectiy free 
to raise: it. But that is not out of 
order. Here, when he says, *1 am 
quoting » particular slogan which 
was raised and I am quoting from 
the newspaper.*, and once he says* *1 
am quoting’, he must produce the 
document on which he is relying.

SHRI PRIYA RANJAN DAS 
MUNSI: Let him say which paper it
is.

DAS

{Interruption*)

SHRI PRIYA RANJAN 
MUNSI: He is a responsible 
Let him say which is the pcpet

(Jnerruptions)

PROP. MADHU DANDAVATE: I 
accept your contention* but* oo thfr 
point I want to bring to your n o t e  
that wro*ttme back in thia very 
House Sfcii Janeshwar Miaramade

■ reference. . These -. utterance* were .
■ challenged. They werealao

to. B «  »ald»^ i ^
quoting f r r n . '
The

tomotrow



m  q n m  fcom which you 
are qUottnf.” ifekt day, Mr, Mishra 
brpttjgh; the paper. Similarly, you can 

' direct the hon. metier* it they quote 
from newspaper that they caa bring 
the newspaper and point out the 
quotation 16 yOtt. It is not obligatory 
that the Member should immediately 
produce it. This has happened. You 
can check the record.

SHRI PETYA RANJAN DAS 
MUNSI; Let him name the paper 
at least. Be can produce it 
tomorrow. This is a serious charge 
which X cannot accept.

MR. CHAIRMAN: The hon.
Member should not get excited. 
Mr. Mishra, as jemg as you say that 
you are quoting from the paper, do 
you have the newspaper?

SHRI SHYAMNANDAN MISHRA 
I will show it to you tomorrow.

PROF. MADHU DANDAVATE. 
There is a precedent.

(Interruptions.)

MR CHAIRMAN: . Mr. Unm- 
krishnan, please sit down. I have 
allowed this to be said, subject to 
the condition: <1) that if it is not 
produced tomorrow, then the Chair 
again hos the right to expunge it. 
That is the position as it stands now.
It will be expunjjed if he doc« not 
produce it and it will not form part 
of the record.

SHRI K. P. UNNXKRISHNAN. 
He can produce it tomorrow, but let 
him at least name the newspaper

MR. CHAIRMAN: Yes, I am
asking him to produce the paper and 
the newspaper cutting tomorrow’ .

SHRI K. P. UNN1KRISHNAN: 
But the name of the newspaper 
should he given to-day.

(Interruption*.)
MR, CHAIRMAN; Actually, the 

rttle to that before you quote from
* document, you must* inform the
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Chair that you want to make a 
quotation ftom that document md 
then produce the document. That 
is the rule. You cannot just offhand 
quote and say, 1  will produce it 
later on.’ That is the rule.

AN HON. MEMBER; Many 
Member* quote.

SHRI SHYAMNANDAN MISHRA: 
We read so many papers. -

SHltlMATI T. LAKSHMIKAN- 
THAMMA; It 1$ not that a Member 
has said this or not said that. Sir, 
we take what the Member says 
whether from this side or from that 
side.

MR. CHAIRMAN: 1 am not able
to follow what the hon. lady Member 
is saying.

PROF. MADHU D AND AV ATE: 
He did not say that Mr. Munsi gave 
the slogan.

SHRI SHYAMNANDAN MISHRA: 
I read so many newspapers. I will 
bhow it to you tomorrow.

MR CHAIRMAN: If it is not
there, it will be expunged. Now, 
kindly do not prolong it further.

SHRI SHYAMNANDAN MISHRA: 
Then the slogan was raised—I am 
again quoting from the newspapers 
which I will show to you tomorrow— 
Teh Bihar Afar, Yeh Paschim Bangla.*

Sir, I was referring to certain 
remarks of the hon. member Shri 
Gupta. He had not a word of 
sympathy, Mr. Brahmananda Reddy 
had not a word of sympathy, for the
21 persons who had been injured by 
a firing from the house of an MLA, 
Mr. Phulana Rai, a Member of the 
Ruling Party, on the 5th of June 
1974 —Now, I ask my hon. friend of 
the Communist Party whether you 
should not have spoken a word about 
them? And then my hon. friend Shri 
lndrajit Gupta. . . .

(Interruptions.)
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SHRI ft. M, BANERJEE; Shri 

Indrajit Gupta said that he doe* not 
support this.

SHRI SHYAMNANDAN MISHRA: 
Did he not support that indirectly? 
Whether J. P. would not have been 
killed on that date—5th of June, 1974 
when firing was resorted to—that is 
my question9

(Intcrrvptiorti)
Mr Chairman. I draw vour 

attention to another point which was 
raised bv the hon member Shri 
Indrajit Gupta He quoted Shri 
Khcra in a particular context But 
may I remind this hon House tint 
Mr Indrajit Gupta himself had rrade 
serious allegations against Shri KVra 
during the course of a Commission of 
Enquiry when investigation* * etc 
being made bv a Commission On 
the one hand he would quo*o 
Mr Khera and the ofher hand hf» 
would make serious allegations 
against him

(In te r r u p tio n * >

Todav £hri Indrant Gupta wa* 
donnmg the mantle nf a Budhi«* Hr 
was not onlv non-violent hi'* hod 
turned a completely Buddhist M;m I 
ask him whether it is not a fart thit 
in all the processions orffsnised b\ hi' 
party there are pcrvms *amnped 
with lethal weapons** Whether it 
happens to he the easo In 
processions of Congress (0> P M  K 
or Jan Sangh or C P M ’  I w  
that their processions are full nf 
persons who ram  lethal weapons 
and vet now they are bringing to m 
the message ot non-violence Whv 
do vmi carrv lethal weapons ;n tĥ  
procession*’

(Interruptions)

Mr Chairman Shri Priva Raniar 
Das Munsi has told that manv a time 
J P has returned from CoVuHn 
without addressing a meeting What 
does he want to convev sayin? so’  
He then wanted to toll the House

that the hafl* w h «« he had addressed 
meeting* had meagre capacity. 
Probably, he slipped into saying 
that there wa* also a meeting at the 
Maidan near Shahld Minar.

We were told by Shri Priya Ranjan 
Das Munshi theft: we will continue 
to face all this; that was also the 
threat given by hon. Lady Member 
Mrs Maya Ray But 1 am also told 
that Mr S S Ray had already 
expressed regret, so why I make a 
fuss about it But regret of what 
kind Mr Ray says that Jaya 
Prakash Narayan had used certain 
remark* against the Prime Minister- 
thereby he wanted to suggest that 
it was natural And yet it had 
been considered a grace gesture 
on the part of the Chief Minister 
Even if the regret was with obviou* 
reluctance on his part his other half 
wa* unabashed, when she said that 
the e incident* would continue to 
occur

Then again, Mr Chairmnn what 
had Mr Priva Ranian Das Munsi 
snid—'Vou will face field marshals*' 
Now h,s partv consists of

(Intcmrptumx >

Mv hon’bU’ fuend Shri Pande 
could not invite me to a dinner 
though he promised daksahna too 
which I would not like to tell the 
opposition members! Consider also 
what the President of Ruling Partv 
w West Bensal has said about the 
incident This again T will quote
*He has been paid m hi« own coin* 
This is what he has said And these 
are consideted to he examples of re
gret*

SHRI C M STEPHEN* How ’one 
are we to go** He has taken 40 minutes 
for repiv

SHRI SHYAMNANDAN MISHRA 
You will he plewsed to hear about 
the mark made bv a uniquely signi
ficant person I say* a uniquely *ifni- 
fiiant person He sava: *Ant!-JP de
monstration was inspired and perhaps 
organised by covert pro~J* elements
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within the State Congress! And who 
is this peculiarly significant person? 
Mr: Yeshpal Kaipoor.

SHHI S. M. BANERJEE: When 
did he say, evening or night.

SHRI SHYAMNANDAN MISHRA. 
That is a very apropriate question. 
He know* what time of the day or 
night one cou'd be treated more 
balanced than on some other occa
sions.

SHRI C. M. STEPHEN: How long 
are we to go on like this? There must 
be a time limit.

MR. CHAIRMAN: I now fix time
limit. This must be over at 11-40. 
Then I will adjourn the House.

SHRI SHYAMNANDAN MISHRA 
Let me say what Mr. Krishnakant has 
said.

‘It was hoped that the authors of 
the Resolution of the Working Com
mittee on the Cult of Violence would 
have shown at least some concern 
about the events in Calcutta where 
Shri Jayaprakash Narayan was ob
structed from addressing the students 
the other day.’

My hon’ble friend. Shri H. K. L. 
Bhagat, wanted to meet my point 
that the police did not stand a« mute 
spectators. But what have we seen 
m this very city of Delhi when the 
raid was carried out at No. 7 Jantar 
Mantar Road? It could be said that 
the police stood as mute spectators 
when the inmates were driven out of 
the premises. And, in the State of 
Bengal itself, our office was raided by 
the ruling party with 300 to 400 
policemen; our Dum Dum Congress 
Committee Office was bombed bv 
their men. Our office was sought to 
be occupied at Midnapore where Miss 
Aba Maity stood like * valiant fighter 
and they treated her in a very shame
ful way.

So, Sir, the fcasic question is: 
whether any patty would keep a

private army fully equipped to attack 
Jt* oppponents. There is a hostel 
called ‘Hardinge Hostel' which is 
equipped with arsenal and distillery. 
This is how a political party keeps a 
private army and maintains it.

The basic question is: if the leaders 
of the stature of Shri Jayaprakash 
Narain and of the standing of Mr. 
Guha are prevented from exercising 
their rights to freely express their 
views, what would happen to smaller 
men? These are the issues which I 
wanted to highlight through this 
Motion and this, I hope, has been 
effectively done.

If they try to defend this incident 
m an unabashed and aggressive man
ner, that will not help democracy or 
even them. They cannot hold up 
their face against the mirror. Let 
the country realise this. I know that 
they are going to oppose this Resolu
tion, We welcome their opposition 
because therein lies the success of 
the Motion in a way. This will 
clearly unmask that they stand in the 
way of such a Resolution being* 
passed even though it only wants to 
condemn a violent incident. I ask 
them: is this a crime of the Opposi
tion that it asks for the condemna
tion of this violent incident? In fact, 
while this Motion has sought to con
demn this incident here the Mover is 
sought to be condemned and all those 
persons associated with this Motion 
are also s o u g h t to be condemned.

Therefore, Sir, I was not surprised 
when the hon. Home Minister, Shri 
Reddy, said that this was a ‘simple 
demonstration’ and what has been 
done is not ‘unhuman. ’ What he 
wanted to suggest was that it was 
human On that day, or probably, 
the next day. one important person 
who led the demonstration said that it 
was a perfectly peaceful and legiti
mate demonstration ! So we have got 
an ideal Home Minister who says that 
it was a simple demonstration! Our 
ideal Home Minister further says that 
it was not an unhuman incident. He 
might even suggest that there was an
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element in that incident which might 
he said to be overbrimming with the 
milk of human kindness. That was 
the kind of impression that he gave.

Therefore, this is an occasion when 
the country has come to realise the 
nature of the party which is ruling 
this country and which is driving this 
country to Fascism. Now, most of the 
allegations that had been made by my 
hon. friends from the C.P.M. about 
the rigging of elections, about the 
political murder etc., would stand 
confirmed. It was because of their 
actions (Interruptions).

SHRI PRIYA RANJAN DAS 
MUNSI: Shri P. C. Sen was the only 
Congress (O) Candidate who won 
election.

SHRI SHYAMNANDAN MISHKA 
Finally, if conditions for Fascism are 
created in this country, it would be 
the autobiography of the Ruling Party, 
it would be because of the kind of 
elements which have come into the

* Ruling Party. It was remarked by a

very eminent writer that Italian 
Fascism was the autobiography of 
Italy. In this country, the growing 
conditions for Fascism I repeat, are 
an autobiography of the Ruling Party, 
We were not surprised when Shri 
Munshi and Shni Subroto Mukherjee 
got cheers from Shri Salve, Probably, 
he would get something in return for 
a lawyer does not do anything with
out a consideration.

MR. CHAIRMAN: Now, the
question is:

“This House deplores the recent 
violent incident in Calcutta in 
which Shri Jayaprakash Narayan’s 
car was attacked and a member of 
the House Shri Samar Guha and 
his co legues sustained injuries.

The motion was negatived.

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, 
April 9, 1975/Chatfra 19, 1897 (Saka)


